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HOUSE OF THE PEOPLE
Monday, 27th April, 1953.

The House met at a Quarter Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS.

ExporT oF CLOTH

*1614. Dr. Ram Subhag Singh:
Will the Minister of Commerce and
Industry be pleased to state whether
the exports of all varieties of cloth
will be allowed to be licensed freely
even after the end of June, 1833, the
period fixed at present?

The Minister of Commerce and
Industry (Shri T. T. Brishnamachari).
Exports of cloth are being allowed
freely upto the end of September, 1953.

Dr. Ram Subhag Singh: May I know
whether the value of our cloth exports
has shown any noticeable increase
since the adoption of this free licensing
system?

Shri T. T. Krishnamachari: I should
say, ‘yes’. Sir. I have not got the
values here but I have got the figures
in yardage. The export restrictions
were relaxed in the middle of May, I
think it wag on the 17th. Previous
to that, in the first four months of 1952,
the average was somewhere about 25
million yards. In May, it shot up to
46 million, in June, 69 million, July
69 million, August 82 million yards
and then it started coming down, 65
million yards in September, 63 mililon
in October, 50 million in November
and 40 million in December. It was in
January that we decided to lower the
export duties and since then the aver-
age of about 45 to 46 million yards
has been maintained.

Dr. Ram Subhag Singh: May I know,
Sir, the effect of this system as also
the lowering of the cloth export duty
on our internal market—] mean the
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consumers who use coarse and medium
varietieg of cloth—as well as the manu-
facture of these varieties of cloth?

Shri T, T. Krishnamachari: I don't
think there have been any adverse
effects at all. On the other hand, I
think, today the stock of the varicties
mentioned by the hon. Member are in
plenty. Ags a matter of precaution, we
are still maintaining price control in
regard to those types of cloth which
g0 into the export trade and I do not
think it is possible for the situation
to get out of hand in any manner,

Dr. Ram Subhag Singh: Hag the
prices of these varieties of cloth shown
any increment?

Shri T. T, Krishnamachari: Well,
markets are fluctuating, Sir, according
to various circumstances. I won't
say, so far as the consumer is con-
cerned, at the retail end, there has
been any appreciable increase. On the
other hand. I am told there has been
a substantial decrease.

. Shri Kelappan: Do the flgures civen
xr;ch:de the export of handloom :loth
also?

Shri T. T. Krishnamacharl: So far as
export figures are concerned, they are
group figures, But, we can give the
export of handloom cloth separately.

Shri Kelappan: May I know whether
there has been any appreciable increase
in the export of handloom cloth?

Shri T. T. Krishnamachari: I should
like to have notice.

PROPAGANDA BY INDIAN JUTE MILLS Asso-
CIATION

*1615. Shri B. K., Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what propaganda 1is carried on
by the Indian Jute Mills Association
for popularisina jute goods in US.A.;



2441 Oral Answers

(b) whether similar propaganda is
done in some other countries also; and

‘(¢) whether any improvement in de-
mands has been perceptible as a re-
sult of expanding the propaganda
work?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) A public relations and promotional
campaign was initiated by the Indian
Jute Mills Association in the United
Stateg in August 1952, the object being
to promote the sale of burlap and to
regain the markets lost to substitutes
and bulk-handling. The campaign, it
is understood, is being conducted
mainly through trade advertisements
and radio and television programmes
directed to the farming community.

‘(b) The Association is reported to
be considering the desirabilily of
undertaking similar propaganda in the
United Kingdom. A delegation of
theirg is at present visiting Australia
and New Zealand on a similar propa-
ganda mission.

‘(c) An attempt to appraise the
effects of this campaign at present
would be premature.

Shri B. K. Das: May I know, Sir,
what will be the total expenditure of
the Indian Jute Mills Association for
this propaganda?

Shri T. T, Krishnamacharl: The last
year’s budget was in the region of
$ 100,000; in the next year, I have
increased it by another $ 10,000,

Shri B. K. Das; What was the spe-
clal need for making a grant of
$ 25,000 to this Assoclation for this
propaganda in U.S.A.?

Shri T. T, Krishnamachari: In order
to encourage them to spend more
money on propaganda, which will
ultimately henefit the economy of this
country and the exchequer of this
country also.

Shri B. K, Das: Was this grant asked
for or wag it given by Government of
their own accord?

Shri T. T. Krishnamacharl: These
things are very difficult to say. The
cause and effect of this particular
transaction wag like this. It inight
have been indicated that they would
like to have some kind of government
support and the Government were
generous enough to offer that support.

Shri B, K. Das: Is there any condi-
tion attached to this grant or will
they be free to make any kind of
propaganda they choose?
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Shri T. T. Krishnamachari: I am
afrald, ‘8ir, there is no question of their
making any kind of propaganda. The
outline of the propaganda is laid down
and Government are aware of it; tLut
the grant is unconditional.

Shri T. K. Chaudhuri: May I know
whether our customers in U.S.A. are
changing over to producers in other
countries, and, if so, what steps are
being taken to check that?

Shri T, T. Krishnamachari: Sir, the
campaign is more in the region of
persuading people to switch back to the
use of burlap and from that point of
view it has been a success, because
the figures for 1951 and 1952 show a
record increase of somewhere between
60 and 70 per cent. in the consumption
of burlap. But, so far as switching
over to other countries is concerned, it
ic a matter of price and we have
essentially got to meet other countries
so far as price is concerned.

Shri T. K, Chaudhuri: May 1 know
what ig the state of the market in
regard to sacking?

Shri T. T. Krishnamachari: I should
like to have notice, Sir.

Shri S, C. Samanta: May 1 k-ow,
whether over and above this pro-
paganda, the Indian Central Jute Com-
mittee is contemplating to set up a
Jute Expansion Board on the lines of
the Tea Expansion Board?

Shri T. T. Krishnamachari: As far
ag I am aware, Sir, I don’t think there
1 any such move in contemplation.

MANUFACTURE OF METALS

*161%. Dr. Ram Subhag Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state the tctal values
of metals manufactured in India dur-
ing the years 1951-52 and 1952-53°

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
A statement js laid on the Table of the
{-‘Ilou;el.] [See Appendix X, annexure

0. 21.

_Dr. Ram Subbag Singh: May I know,
Sir, whether the raw materials of the
metals which have been mentioned in
this statement are also exported tn
other foreign countries for manu-
facturing purposes?

Shri T. T. Krishnamachari: Sir, I
am afraid I cannot answer a very gena-
ral question of this nature. If the
hon. Member would put down a speci-
fic question I might be able to answer.
In thig statement we have given 5
commoditiet and I am not sure which
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commodity he has in mind_with .e-
gard to export of raw mater¥s.

Dr. Ram Subbag Singh: What are
the metals whose manufacturing plants
do not\ exist in this country at all?

Shri T. T. Krishnamacharl: I do not
!mow exactly what he means by
manufacturing’, whether it is proces-
sing or manufacturing out of metals.

Dr. Ram Subhag Singh: Processing.

Shri T. T. Krishnamacharl: Of
course, we are not in a position to
process lead here.

IRRIGATION DEVELOPMENT (WAYS AND MEANS)
Funp

*1618, Shri L. N. Mishra: (a) Will
the Minister of Planning be pleased to
state the sieps taken so far for the
creation of Irrigation Development
(Ways and Means) Fund in pursuance
of the suggestions made by the Plan-
ning Commission?

(b) Is such fund to be purely a con-
cern of the State Government or of
both the State and the Union vaern-
ments?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
proposal to create an Irrigation Deve-
lopment (Ways and Means) Fund was
accepted by the Government of
Bombay, Madras, Bihar, Punjab,
Madhya-Pradesh, Uttar Pradesh, West
Bengal, Hyderabad, Mysore and Tra-
vancore-Cochin. Madhya Pradesh
established a non-lapseable fund in
1952-53 with a small contribution of
Rs. 10 lakhs a year. No other State
has yet established such a Fund,

(b) According to the proposa! rnade
by the Planning Commission, the Irri-
gation Development (Ways and Means)
Fund was intended to include contri-
butigns from the general revenues,
proceeds of betterment fees and re-
ceipts of loansg raised by the States,
ag well as such assistance fromn the
Central Government in the form of
loans and grants as might be feasible.

Shri L. N. Mishra: May 1 know
whether the funds collected under this
Act would be spent only for productive
irrigation purposes or whether they
will be spent for unproductive irriga-
tion works also?

Shri Hathi: These are questions of
detail. They have not been examined.

Shri L. N. Mishra: May I know whe-
ther the creation of this fund would
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involve any change in the existing
financial and accounting procedure
relating to irrigation works?

Shri Hathi: There will be no change
in the accounting procedure in this
behalf.

Shri S, C. Samanta: May I know
whether this development fund will
include the loan from beneficiaries as
contemplated by the Planning Commis-
sion?

Shri Hathi: It would normally in-
clude that.

st g0 gw A : [ R TSl
Fagdeam I¥g, 9T H aft aw
Ffra a7 fradt qzmar &y & 7

Shri Hathi: This fund has been
created only hy Madhya Pradesh, and
by no other State.

Shri A. M. Thomas: May I know
whether Government have any idea
of the exact amount so far contributed
to this fund?

Shri Hathi: Only Madhya Pradesh
has a fund, and I think, initially they
had some Rs. 10 lakhs.

Shri B. K. Das: May I know whether
some basis will be adopted for levy-
ing betterment fees?

Shri Hathl: It will depend upon the
States themselves,

Shri L, N. Mishra: May I know whe-
ther the receipts from betterment fces,
water rate and irrigation cess are to
go to constitute this fund?

Shri Hathi: Yes. They will form a
part of this betterment fund.

Shri N. Somana: What is the per-
centage of Central grant to this fund?

Shri Hathi: It will depend up.:n each
particular project first.

SALT PBTER INDUSTRY

*1619. Shri M, N. Singh: Will the
Minister of Commerce and Industry be

pleased to state:

(a) the condition of salt peter in-
dustry at present in India;

(b) the amount of salt peter impor-
ted from abroad before, during and
after the World War II, and produced
during the same period within the
country; and

(c) what steps Government are tak-
ing to improve the condition of this
industry and the labourers engaged in
this industry?
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e Minister of Commerce and
In:lnnltry (Shri T. T. Krishnamachari):
'(a) to (c). A statement is placed on
the Table of the House, [See Appen-
dix X, annexure No, 22.]

Shri Dhusia: May I know whether
this industry is self-sufficient, and if it
is not, what are the difficulties of
making it self-sufficient?

Shri T. T. Krishnamachari: If ‘“sclf-
sufficiency” means whether we import
potassium nitrate, I might say that
although we have given a quota of
40 per cent. for imports, nothing really
comes in. Apparently, what is pro-
duced here is adequate. We also ex-
port small quantities. In 1950-31, we
exported 215 tons. In 1951-52 we
exported 99 tons, and a smaller ¢uan-
tity in the next six months—23 tons.
But the estimated possibilities of pro-
duction are somewhere in the region
of 5,000 tons. The actual production
falls short of it, and ranges bLetween
3,000 tons and below? All that I can
say is that there does seem to be
enough potassium nitrate for the pur-
poses on hand, though we do import
a different type of nitrate, called Chilean
nitrate, for agricultural purposes and
also for industrial purposes

TBA CHEBSTS

*1620. Shri S. C. Samanta; (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether the
plywood industry is getting sufficient
amount of Andaman woods to manu-
facture tea-chests?

(b) If so. what amount of woud was
supplied to the industry in the year
1951-52?

~ (c) When is the plywood industry
in India expected to export tea-chests
to other countries?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
‘(a) and (b). 10,670 tons of Andaman
ply logs were supplied which covered
about 35 per cent. of the requirements
of factories in Calcutta area.

(c) Export of tea chests is aiready
on the Open General Licence.

Shrli §. C. Samanta: May I know
whether the plywood industry in India
§s using woods other than Andaman
woods, and whether they are also
using imported woods?

_Shri T. T. Krishnamacharl: 1f
Andaman woods form only 35 per cent.
of the total requirements of our ply-
wood industry, as I have stated in
the answer, it follows that they are
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using other woods, but I believe they
are larg@y using what is produced
internally,

Shri 8. C. Samanta: The hon. Minis-
ter said that the export of tea chesis
is in the O. G. L. May I know whether
any amount has been exported to
Ceylon and what is the ground for
refusal of the exported goods by
Ceylon?

Shri T. T. Krishnamachari: I would
like to have notice.

Shri Sarmah: Has India produced
her full requirements of tea chests?

Shri T. T. Krishnamachari: For the
current half ycar, we are not allowing
any imports, It therefore follows that
what we produce is adequate.

Kumari Annie Mascarene: May I
know whether Government have re-
ceived any complaints that our tea
chests do not stand the wear and tear
of export?

Shri T. T. Krishnamachari: Govern-
ment have received no specific com-
plaints, but they have seen complaints
in the newspapers.

ShrigPunnoose: May I know whether
the maximum use is made of the
available plywood in the country, and
may T also know the States from
which it is supplied?

Shri T. T. Krishnamachari: In regard
to the first question, it is a matter of
opinion. If no plywood is imported,
then apparently the maximum use is
made of plywood available in the
country, If the hon. Member wants
information with regard to State-wise
production, I would like to have noticc.

Shri N. M, Lingam: May I know
whether it is a fact that the sale of
our tea in countries like the U.S.A. is
handicapped by the poor quality ot
our tea chests, and if so, what steps
are being taken by Government to
improve the quality of our tea chests?

Shri T. T. Krishnamacharl: The
Indian Standards Institution have
prescribed certain standards for tea
chest and there is a voluntary sys-
tem of inspection now in vogue in
order to see that the quality is main-
tained. I have seen complaints, parti-
cularly in U. K. papers, about the
quality of our tea chests, At the
same time, I have also seen encomiums
paid to our plywood manufacturers
by experts. Recently, there was an
expert here under one of the technical
ald programmes—a gentleman by
name Mr, Cramer. He has been
speaking everywhere and his speeches
are reported in the papers He has
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-said that the quality of Indian ply-
wood ig quite as good as the plywood
produced in any other country.

Shri Matthen: May I know whether
the plywood factories in Malabar and
Travancore-Cochin are fed entirely by
the timber from that area, or are they
depending upon imported timber also?

Shri T. T. Krishnamachari: For
specific questions regarding particular
areas, I must ask for notice.

COMMUNITY PROJECTS

*1621. Shri L. N, Mishra: Will the
I\I{méster of Planning be picascd to
state:

(a) the amount spent so far on the
community projects that are under
progress and results achieved in each
case;

(b) whether it is a fact that coms
laints of delay in sanction of fund
or the community projects works

have been made to the Government
of India; and

(c) if so, what action has been taken
thereon?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): (a) The total
expenditure incurred on community
projects upto 31st December 1952 is
Rs. 15,15,128. A summary of the
quarterly report for each Project/Block
is laid on the Table. [Placed in
Library. See No, S-41/53.]

(b) There were some complaints in
the initial stages.

(¢) Programmes and budgets have
been finalised after personal discus-
sion with the representatives of the
State Governments, Powers have been
delegated to Devlopment Commis-
sioners in most of the Stateg with a
view to giving speedy sanction to
schemes. The other States which have
not delegated powers have been asked
to take early action in this regard.

Shri L. N. Mishra: May I know whe-
ther it ig a fact that the progress of
the community projects has suffered
for want of inter-departmental co-
operation and for want of suppliers
and equipments.

Shri Hathi: In the initial stages,
there was this difficulty. Subsequent-
ly, just after a couple of months the
powers were delegated to the Deve-
lopment Commissioners, and there-
after the progress has been satisfac-
tory in most of tHe cases.
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Shri L. N. Mishra: May I know
whether any evaluation of works done
by these projects have been conducted
by the Planning Commission, and if
so, what have been their findings?

Shri Hathi: The Planning Commis-
sion has set up an evaluation section.
The officers in this section will tour
round and look to the results, and
find out what work has yet to be
done.

Shrimati Tarkheshwari Sinha: May 1
know whether the project officers have
made any contacts with the authorities
of the colleges in regard to the students
participating in the community deve-
lopment projects, and if so, may I
know whether Government have sanc-
tioned any money for the boarding,
lodging and transport arrangementg of
such students?

Shri Hathi: Yes, Sir. The project
officers and the State Governments
have contacted students. In fact, in
one of the States the engineering stu-
dents and the medical students of the
college did visit the project area.
They did work in the engineering part
of it and also in the health part of it.

Shrimati Tarkeshwari Sinha: Can I
have an idea of the number of colleges
participating in this way?

Shri Hathi: I cannot give the exact
number, but there were two or three
colleges which did take part.

Shri A. M. Thomas: The Prime
Minister is reported to have recorded
that Assam leads in the matter of
the progress achieved so far. Are
there any specia]l reasons for the
same? May I enquire why other
States have lagged behind especially
because the official pattern and control
are the same? Is it because of powers
have not been delegated?

The Prime Minister (Shri Jawaharlal
Nehry): I did express my gratification
at the work done in Assam. I accept
the same thing in regard to a number
of other centres. It is rather difficult
to go in for invidious comparisons in
this matter, but I would like to say,
after going through all the reports,
that roughly speaking 25 per cent. of
the Community Project centreg are
doing extraordinarily well—that is
far beyond expectations. About 30
per cent. or so are doing well; about
another 30 or 35 per cent. are doing
fairly well and about 10 per cent. are
doing badly. That 1is the genere.
impression I have formed.

8hri Punnoose: Are the black sheer

(the community project centres) whic!

were 9ehaving badly, now behaving
er?
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Shrl Jawaharlal Nehru: When 1 said
‘they were bad, it simply means that
no work is being done. There is no
question of badness. It only means
that no progress has been made.

Shri L, N. Mishra: May I know
whether it is a fact that along with
community projects an extension ser-
vice in the nature of a permanent
organisation is being maugurated and
if so how that organisation is proposad
to work along with the community
projects?

Shri Hathi: Yes, Sir: An extension
service is guing to be organised. It will
‘be a permanent thing. The commu-
‘nity projects wil be an intensified
iprogramme of this National Extension

rvice.

Wi qA q@ Wa: F31 ITS Har-
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Shri Hathi: No, not now. It was in
thé beginning, as I said.

Shri Matthen: May I know whether
Government considers the progress of
the two Community Projects in Ira-
vancore-Cochin  satisfaclory—are they
keeping up to schedule?

Shri Hathi: I think both of them
are doing well But if he wants parti-
cularg I shall enquire inte that,

wry v fwg o faT svg-
frdr wrtwe & sserEw N @,
darfe ot grgm fafreec & w1,
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CHECK ON QUALITY OF YARN

*1622. Shri Tulsidas: (a) Will the
Minister of Commerce and Industry
be pleased to ‘state whether the Tex-
tile Commissioner’s office maintains a
proper check on cotfon yarn produced
by mills with a view to ascertain that

the yarns exactly ~orrespond with the’
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count speciRed on the bundle and
that it is not below thc¢ wminimum
strength specified for the same before
being supplied for consumption?

(b) Mas the Textile Commissioner
received complaints from the consu-
mers and the trade regarding poor
quality of yarn either Jdiflerirg in
count or being below the minimum
strength provided for?

(c) If so, what action has the Tex-
tile Commissioner taken In this mat-
ter?

The Minister of Commerce and
Wdustry (Shai T. T. Krishnamachari):
(a) Periodical checks are carried out
by the Textile Commissioner's lns-
pection staff. A continuous check in
every mill is not possible.

(b) and (c). Such complaints are
received from time to time. Where
the defective yarn has already been
passed on to the dealer or consumer
and if it Is noticed that there wag no
malafide intention on the part of the
mill, then the Mill is asked to take
back the yarn and to refund the
amount charged and the mil] is asked
to re-stamp the prices prescribed.
‘Where the bona fides of the Mills gre
not established, then action to prose-
cute the Mill in question under the
provisions of the Cotton Textiles (Con-
trol) Order, 1948, is taken.

Shri K. C. Sodhia: May I know in
how many cases such action was taken
against she millg during last year?

Shri T. T. Krishnamachari: I have a
list of about 21 here in which action
of various types was taken,

CHECK ON QuUALITY OF CLOTH

*1623. Shri Tulsidas: Will the Minis.
ter of Commerce and Industry be
pleased to state:

(a) whether the Textile Commis-
sioner’s office maintains proper check
to see that the cloth sample supplied
by the mills is according to the par-
ti’c.iulam furnished before fixing the
price;

(b) whether any watch s belng
maintained during the process to verify
that the cloth produced corres-
ponds with the sample and the parti-
cu:iars furnished for fixing the price;
an

(c¢) what steps are taken to see that
the cloth put in the market corres-
ponds to the sample cloth?

The r of Commerce and
lndustryw'r. T. Krishnamachari):
(a) and (b). Periodical checks are
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made by the ®fficers of the Textile
Commisstoner to ensure that cloth
actually being processed is according
to the specifications and that the
samples correspond with the particulars
given in the price form furnished by
the mills,

(c¢) Test inspections are carried out
by the Officers of the Textile Com-
missioner. Complaints received from
the public are Mmvestigated intp anll
‘appropriate aatiom is taken.

Shri Tulsidas: May I know what
further stepg are being taken for
schecking the specifications, because
there has been a number of complaints
with regard to quality, particulacly in
the matter of exparts?

Shri T. T. Krishnamacharl: Well,
Sir, even in regard ta exports the
same type of action is contemplated
and is taken in certain cases. Some-
times we use our export control
mechanism which we had in the
past—even now it is a question of
licensing—to prevent mills which are
producing sub-standard quality, from
-exporting. As regardg the question of
providing a machinery to look into
quality control of exports, the matter
is now being discussed between the
Cotton Textile Fund Committee and
the interests concerned.

Shri Tulsidas: As a
check by the Textile Commissioner,
has there been any improvement in
the quality of cloth exported?

Shri T. T. Krishnamacharl: Well,
Sir, really, I think the hon. member
would be better able to express an
opinion in this matter than myself,
because he knows that side of the
trade over which I have less control.
In fact, Government control is over
the industry as such, not over trade.
The hon. Member is more familiar with
the trade. But it is rather difficult
to say whether these complaints are
increasing or decreasing. At the pre-
sent moment our export position is
none too happy and I think the people
interested would understand that sup-
plying sub-standard quality would
only make the position worse. Whe-
ther there is a realisation of this fact
is more than what I can say.

Shri Kelappan: May I know whether
any cases have been brought to the
notice of Government?

Shri T. T. Krishnamacharl: That is
precisely the thing that is being done.
In the prescribed form which is sent
by a Mill to the Textile Commissioner’s
Office, a bit of cloth 6” X 6” is &tach-
ed and that is tested Wherever there

result of this
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is a suspicion, laboratory tests are
made and if we find that instead of
18 x 18, it ig 18 X 15 and the prices
charged are the same, then the mill
is asked to explain; sometimes pro-
secution ensues,

Shnl Kelappan: May I know whether
any such case against any mill has
been brought to the notice of Govern-
ment?

Shri T. T. Kristnamachari: I can.iot
quite understand the import of that
question. What I said is that it is a
continuous process. It is not an
isolated case.,

Mr. Deputy-Speaker: What he wants
to know is whether any of the pur-
chasers have made any complaints?

Shri T. T. Krishnamacharl: I should
like to mention that in the case of
one mill we have not permitted ex-
ports last year. After giving tliem
some time they have asked for a
review of their case and it is being
considered now. Such action as is
appropriate is being taken in every
instance, when complaints are brought
to the notice of Government and ihey
are substantiated.

Kumari Annie Mascarene: May I
know whether Government’s attention
has ever been drawn to the bad quality
of our cloth, by our trade missions
abroad?

Shri T. T. Krishnamacharl: Yes,
sometimes we have complaints. In
fact, we sent out an officer of the
Textile Commissioner’s office on a
tour of South-East Asia and questions
were asked in this House about the
report of that officer. The report did
indicate that there were complaints
against the quality of cloth not being
up to sample.

oft morafe v :owar F o
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Shri Tulsidas: May I know whether
these complaintg are on the increase or
on the decrease after the machinery
of check was instituted?

Shri T. T, Krishnamacharl: I could
not say that, S8ir. I have had no eva-
luation of the number of complaints.
If the hon. Member puts down a gues«
tion, I will make an attempt to answcr

Lurg'

*16%4& Shri Tulsidas: (a) Will the
Minister of Commerce and Indus.
try be pleased tn stu.e whether the
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Textile Commissioner’s Office come
across cases where cloth put in the
market was not according to the serial
number given on the cloth?

(b) If so, what steps .have. been
«ken against the defaulting mills?

(c) Has the Textile Commissioner
received complaints from the traders
about the quality and defects in the
sloth?

(d) If so, what steps have been
taken in this matter?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) to (d). A Statement ig laid on
the Table of the House. [See Appen-
dix X, annexure No. 23.],

TIMBER IMPORT

*1625. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the value of timber imported to
India from abroad;

(b) whether imported timber is to
supplement the supply position of tim-
ber in the country; and

(c) whether foreign timber is im-
ported from the point of view of stan-
agard?

The Minister of Commerce (Shri
Karmarkar): (a) A statement is laid
on the Table of the House.

(b) and (c). Mainly to supplement
the indigenous supply and to a certain
extent from the point of view of
quality.

STATEMENT
Value of Timber imported to India from
abroad,

Year Value

Rs.
1950-51 e 2,79,15,618
1951-52 5,56,03,894
1952-53 . 1,78,85,171

(April to December 1952).

Shri Sanganna: May I know, Sir,

how the price of the imported timber,
compares with that of Indian timber?

Shri Karmarkar: It is costlier than
the indigenous timber.

Shri Matthen: May I know, Eir,
whether the hon. Minister be pleased
to persuade the Central Ministries like
the Railways, the C.P.W.D, etc, to
take more and more of the South
Indian teak, so as to reduce the im-
port of foreign teak?
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Shri Karmarkar: Wherever suitable
indigenous teak is utilised.

offt wer qeia : F drAAT TEar
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Shri A. M, Thomas: Has there been
an insistence by the Public Works
Department to use Burma teak instead
of indigenous teak?

Shrl Karmarkar: I think my hon.
colleague for public works will be
able to answer that better than I can.

Shri Thanu Pillai: May I know whe-
ther any timber is being exported
from India?

Shri Karmarkar: Yes, Sir, to a small
extent.

Skri S. C. Samanta: May I know
whether the Andaman timber is being
seasoned now at Port Blair and, if so,
how doeg it compare with the teak
imported from Burma?

Shri Karmarkar: About seasoning I
would like to have notice. But at the:
present moment. Burma teak, of
particular varieties, is supposed to be
better than the Indian teak.

Frims oN TRIBAL PEOPLE

*1626. Shri Rishang Keishing: Wild
the Minister of Information and Broad-
casting be pleased to state:

(a) whether any team of oflicials or
non-officials has been sent out by the:
Government of India to film the modes
of life and the various aspects of arts
and culture of the tribal people and
other backward classes in India;

(b) whether any educative propa-
ganda is carried on by means of illms
in the backward and tribal areas to
acquaint the people there of the sup-
erior modes of life and current affairs
elsewhere; and

(c) whether there is a proposal in
hand to provide the high :chools in
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the backward tribal areas with radlo-
sets free of cost in order to keep the
tribal and the backward-class students
abreast of the current events?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir. Units of the Filmg Division have
been deputed for the purpose from
time to time.

(b) and (¢). These matters concern
State Governments; it may however
be mentioned that documentary films
produced by the Films Division are
exhibited in the areas, while commu-
nity receiver sets have also been
installed for the reception of radio
programmes, in certain places,

MEETING OF PRIME MINISTERS OF INDIA AND
BUrRMA

*1628. Shri Rishang Keishing:
Will the Prime Minister be pleased
to state:

(a) the main purpose in broad out-
line for which the two Prime Minis-
ters of India and Burma met_ each
ott(xier in the eastern borders of India;
an

(b) whether the question of secu-
rity measures for the common fron-
tier, the development problem of Na-
gas on either side of the horder and
also the question of demarcation of
the boundary between the two coun-
tries figured in the talks?

The Prime Ministier (Shri Jawaharlal
Nehru): (a) and (b). The meeting
took place at the invitation of the
Prime Minister of Burma. It was
an informal meeting and the main
purpose was to further the friendly re-
lations so happily existing between the
two Governments and peoples. Ques-
tions relating to the developm@mt and
welfare of the tribal people on both
sidegs of the border were discussed.
There was no discussion about security
measures on the frontier area or
about the demarcation of the houndary.

Shri Rishang Keishing: May I know
whether any decisiong were arvived
at between the two i’rlme Ministers
about the development of the Tribals
in the Indo-Burma frontier areas and,
it so, what are those decisions?

Shri Jawaharlal Nehru: There is no
uestion of any decisfops: it is a ques-
tion of looking at ho things were
being done on either side and learning
from them mutually.

Shri Rishang Keishing: The hon.
the Prime Minjster in his spgech at
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Kohima was reported to have blamed
the outsiders for misleading the Nagas.
May I know who those outsiders are?

Shri Jawaharlal Nehru: I have refer-
red to this matter at some length else-
where. I can hardly deal with it in
an answer—] cannot spot an individual
like this and state it. The answer
would be an answer going as far
back to the days when British 1ule
was here, how the British officials
encouraged certain things, how subse--
quently some others have gone on
encouraging these.

Shri M, S. Gurupadaswamy: May I
know whether any development pro-
gramme was discyssed by the two
Prime Ministers?

Shri Jawaharlal Nehru: I should.
like the House to appreciate that
neither Government wishes to interfere
with the work done by the other
Government; nor is there any joint
programme. We have different ways
of working, and we learn from each
other. What we saw there gave us
some ideas ag to what we might do
here; what the Burmese Prime Minis-
;gr saw on our side gave him some
ideas.

Dr. Ram Subbag Singh: May I
know whether the outsiders other than
the British officials, about whom the
hon. Prime Minister just referred, are
still in that area?

Shri Jawaharlal Nehru: I am not
referring to individuals. If any irdi-
vidual does that he is forthwith re-
moved. I am referring to groups. It
any individual obviously behaves in a
wrong way, well, he won’t be allowed
to remain there ionx.

Shri Biren Dutt: Has there been an
arrest of some persons there and, if
so, may I know whether they belong
to these categories?

Shri Jawaharlal Nekru: I do not
know to what reports the hon. Mem-~
ber is referring. I have seen some °
reports in the &r:ss which, if I may
say so, are fantastically wrong—-noth-
ing to do with the actual facts of the
case. Some loca] trouble has occurred
—nothing to do with any other matter
—and some local arrests have becen
made. In one instance there was
some trouble, a private feud between
two parties. All thig is made out as
it there is some political development.
Three or four arrests have been made
so far—I do not know the exact num-
ber, but a very small number, under
the ordinary law. But it has nothing
to do with this auestion of Nagas.
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Shri H. N, Mukerjee: Is it a fact
that certain Naga organisations intend-
«ed to present a memorandum to the
Prime Minister when he was address-
ing a meeting at Kohima and that
memorandum was nob allowed to be
presented, by the Deputy Commissioner
for certain reasons?

Shri Jawaharlal Nehru: No, that is
not correct. What happened, I be-
lieve, was that the Deputy Commis-
sioner informed them that if they
wished to present a memerandum,
that was not the right place—a public
meeting—and after the meeting they
.could come and present it.

Shrimati Renu Chakravartty:
‘have heard that there has been an
arrest of a particular person who is
supposed to be the Secretary of the
Naga National Conference. May I
know whether that has any political
background or it was due to some per-
-sonal feud?

Shri Jawaharlal Nehru: I could not
say particularly about that. But if it
is, he must have been charged with
some offence under the criminal law.
‘So far as I know, no persons have
been arrested merely because they are
indulging in some kind of agitation or
samething but because they have
offended againsi some law.

" Babu Ramnarayan Singh: One qges-
tion.

Mr. De]imty-Speaker: Next question.
1 have allowed a number of supple-
mentaries on this.

We

SorL CONSERVATION IN Kosi VALLBY

*1629. Shri S. N, Das: (a) Will the
Minister of Irrigation and Power be
pleased to state whether and if so, what
:steps have so far been taken with re-
gard to soil conservation measures for
reducing the heavy silt charge in the
river osi as recommended by the
Kosi Advisory Committee?

(b) What is the total estimated ex-
penditure to be incurred for the pur-
‘pose?

(c) Have the Governments of Bihar
and I;!epal been asked to assist in this
work?

(d) If so, in what way are they co-
operating?

(e) What is the total exovenditure
that has been incurred, so far, on it?

The Deputy Minister of Irrigation

and Power (Shri Hathl): (a) No
" acfual soil conservation measypes have
so far been aarried out in e Kosi

Catchment arca. Only preliminary
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surveys have been carried out, and
more detailed surveys are necessary
for drawing up a practioal scheme
for soil conservation in the catchment.
The proposal for detailed surveys is
under examination of the Government
in consultation with the Planning
Commission.

(b) The estimated expenditure has
not yet been worked out.

(¢) Not yet.
(d) and (e). Do not arise,

Shri S. N, Das: May I know whether
the Government of Nepa#f and the
Government of Bihar have been con-
sulted fn this matler and have been
asked to take some measures for this
purpose.

Shri Hathi: The Government of
Bihar have been consulted. So fur as
the Government of Nepal is concerned,
it is yet premature. )

Shri S, N. Das: May I know whe-
ther any allotment has been made in
this budget for this purpose?

Shri Hathi: The estimates have not
been made. They will take more time.

HANDLOOM INDUSTRY

*1630. Shri K, P. Sinha: Will the
Minister of Commerce and Industry
be pleased to state whether it is a
fact that the number of working
handlooms has decreased this year?

The Minister of Commerce and
Industry (Shri T. T. Erishnamachar;j):
?overnment have no pnecise informa-
ion.

Shri Punnoose: May I know what
practical steps have been taken by
the Government to help the handloom
industry?

Mr, Deputy-Speaker: We are going
away from that.

Shri Punnoose: What steps have
been taken by Government to increase
the number of working handlooms?

Shri T. T. Krishnamachari: If the
hon. Member wants to plant a tree and
plants a seed for that purpose, he
should see that it goeg into the earth
and not dig it and see whether it has
sprouted. The hon. Member must
waijt for some time.

ALLOCATION OF SCARCE RAW MATERIALS

*1631. Shri M. S. Gurupadaswamy:
(a) Will the Minister of Commerce
and Industry be pleased to state the
machinery set up to determink the al-
location of saarfe raw matcrials to
different industries?
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(b) What is the criterla ot distri-
bution?

The . Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). I am afraid that the
question is wide as well as vague.
The nature of the arrangements for
the distribution of scarce raw mat
rials to industries will naturally dcpﬁ
upon the degree of scarcity,
essentjality of the various purposes
for which the -‘material is used, the
possibility of substitution etc. Al]
these faclors vary from time to iime
and suitable adjustments have {o be
made. I am unable to say more in
answer to this very general cuestion
but if the hon. Member desires infcr-
mation regarding any particular raw-
{paterial, he may put a separate ques-
tion.

Shri M. S. Gurupadaswamy: I did
not get any answer to my question at
part (b).

Shri T. T. Krishnamacharl: The
criteria employed in regard to distri-
bution of scarce material vary from
scarce material to scarce material #nd
according to the nature and the degree
of scarcity existing at the time. For
instance, I may mention that today on
the question of distribution of steel,
we are fairly liberal because the off-
take in certain types of steel is not
very high and the position changes
from quarter to quarter. In regard to
pig iron, the position is slightly differ-
ent berause the commodity is getting
scarce, All stecl plants are using
more pig iron themselves and we have
not got encugh pig irnn capacity in
this country. Similarly in regard to
copper, the distribution of this material
was scarce. Today, it is no longer
scarce. The same thing in regard to
sulphur, It was a very scarce commo-
djty last year and quite a number of
our plants which were using sulphur
had to .restrict production. Today,
sulphur is no longer scarce and the
necessity for distribution is not there.
So, how could I, Sir, lay down any
precise set of criteria for distribution
of scarce material?

Some Hon. Members rose—

Mr. Deputy-Speaker: It is a general
vuestion and a general answer has
been given.

HANDICRAFTS MARKETING CONFERENCE

*1632. Shri M. L. A¢rawal: (a) Wiil
the Minister of Commerce and Indus-
try be pleased to state whether &
Handicrafts Marketing Conference
was vheld in Trivandrum in February
19537
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(b) At whose instance was the con-
feremce called and what was the ob-
ject and outcome of the same?

(c) How many homrs iid the con-
ference last?

. (d) What was the total exvenditure
incurred in holding the conference?

(e) Were the minutes ¢f the pro-
ceedings recorded?

(f) If so, do Government prepose
to place a copy thereof on the Tabie
of the House?

The Minister of Commerce and
Ilndustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) The conference was held at the
instance of the All-India Handicrafts
Board to discuss the marketing of
Handicrafts in India as well as abroad.
The conference recommended the set-
ting up of a Central Co-ordinating
Agency for marketing Handicrafts,

(c) Very nearly four hours.

. (d) Ag the conference
just after the Handicrafts Board’s
meeting and as the members of the
Hanﬁicx_'afts Board who attended the
Marketing Conference drew T. A. and
daily allowance for attending the
Board meeting, no additional expendi-
ture on travelling and daily allowances
in connection with the Marketing
Conference was incurred.

(e) Yes, Sir.

(f) A copy of the proceedings of
ttl?e Clii)nteremf% lis lsidi on the Table of
e House. aced in Library. S
No. $-43/53.] v e

was hcld

Shri M. L. Agrawal: May I know the
nameg of the States which participated
in this conference? 1Is it a fact that
some States could not participate as
the place where the conference was
held was not a central place?

Shri T. T. Krishnamachari:
got a list of participants here.
not had it analysed Statewise.
quite possible that some States did
not participate because of the distance
but then it was felt that the area is
sufficient]y important for the confer-
ence to be held.

Shri M, L. Agrawal: May I know
whether the conclusiong reached in
this conference were unanimous, and
whltch,of them have been implemented
so far?

I have
1 have
It is

\
Shri T. T. Krishnamacharl: T would
suggest to the hon. Member to read the
proceedings placed on the Tahie ¢f the
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House and he can form his own con-
clusions.

Shrimati Renu Chakravartty: May
I know whether thig Board has come
into existence? If not, will it come
into existence in the near fyture—the
Marketing Board? ot

Shri T. T. Krishnamacharl: There is
no Marketing Bcard as such. I under-
stand they wanted to have a Ceniral
Marketing Board. We have rot
brought it into existence.

Shrimati Renu Chakravartty: Was
there any deflnite decision taken
about the setting up of a Marketing
Board?

Shri T. T. Krishnamachari: As I
have said, I would like to suggest to
the hon, Member to read the proceed-
ings and then the hon. Member would
know what has been said. These are
in the nature of proposals that Gov-
ernment have to examine.

Shri Punnoose: It was stated that
some States did not take part in that
conference because it was held at a
distant place. May I know the rum-
ber of States which participated in
this conferer.ce?

Shri T, T. Krishnamachari: I have
not got an analysis of the Stateg which
participated; all that I admitted was
that some States might not have
participated for the reason of the
distance. At any rate I can assure
the hon. Member that his State must
have participated in full.

BELTING

*1633. Prof, D, C. Sharma: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state whether rub-
ber, cotton, hair and leather belting
is manufactured in India?

(b) How do the rates vf the Indian
belting compare with foreign belting?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) Indigenous beltings are cheaper
than the imported ones.

Prof, D. C. Sharma: May I know
whether all kinds of belting are manu-
factured in India?

Shri T. T. Krishnamachari: The hon.
Member hag categorised various types
of belting, cotton, hair and leather
belting. In regard to cotton and bair
belting, Calcutta seemsg to be a very
important centre. In regard to leather
belting, the emphasis is shifted from
Colcutta to some extent. not altogether.
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Some go to Kanpur, some go to Madras.
Then, so far as the rubber belting is
concerned, again Calcutta dominates
the field.

Prof. D. C. Sharma: May I know
if beltings of these kinds are also
imported into India?

Shri T. T. Krishnamachari: I would
like the question to be repeated.

Prof. D, C. Sharma: May I know if
these types of belting are imported
into India even though our rateg are
cheaper than those imported?

Shri T. T. Krishnamachari: Some
belting is imported. It is not a :nere
matter of rate. It is a matter of
quality. In regard to leather belting,
the quality is not supposed to be as
good and we are now exploring the
possibility of improving the quality by
allowfng Jlocal manufacturers to get
some foreign techniclans or foreign
participation, The main purpose in
the matter of belting is not to keep
the belting industry going but an
industry which it seeks to serve going.

Prof, D. C. Sharma: May I know
what specific steps the Ministry is
_tnk.xlng to improve the quality of belt-
ing

Shri T, T. Krishnamachari: My hon.
friend hag a great precision in words
and if he would say on what category
of belting he wants to know the in-
{grr:xation, I shall be glad to answer

at.

BUILDINGS IN SIMLA .

*1634, Prof. D, C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the approximate value of the
buildings belonging to the Government
of India situated in Simla; and

(b) what use Government intend to
make of them after the Puniab Gov-
ernment shift to Chandigarh?

The Deputy Minister of Works,
Housing and Supply (Shri Buragohain):
(a) About Rs. 234 lakhs.

(b) The matter is under examina-
tion,

Prof. D. C. Sharma: May I know
what use is going to be made of the
different categories of accommodation
available in Simla, for instance, the
Viceregal House.

Mr. Deputy-Speaker: The hon. Mem-
ber can put down a straightforward
question.
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Shri Baragohain: This is a hypo-
thetical question. I believe such of
the offices ag could be sent out from
Delhi can be located at Simla.

Prof. D. C. Sharma: May I xnow
‘what use will be made of the surplus
residential accommedation in Simla?

Shri Buragohain: If we succeed in
‘persuading offices to move to Simla,
certain residential accommodation can
be made available for use by these
. offices.

Prof. D. C. Sharma: What partirular
use will be made of the residence of
the Viceroy and the Governor-Generg
of India?

" Shrimati Renu Chakravartty: Is there
any proposal to convert this Viceregal
lodge into a sanatorium or college?

Mr. Deputy-Speaker: It is a sugges-
tion for action,

SURGICAL INSTRUMENTS

. *1635, Prof. D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether surgical instruments
are manufactured in the Punijab;

‘(b) whether these instruments can
compete in price and quality with
foreign instruments; and

(c) if not, the reasons ‘herefor?

The Minis'er of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) It is understood that they do
not.

(¢) The reasons are understood to
be amongst others lack of proper raw
materials, proper heat treatment and
nickel plating.

Prof. D. C. Sharma: May I know
what are the Centres for the manu-
KEacture of these instruments?

Shri T. T. Krishnamachari: I believe,
Punjab, Sir.

Shri G. P. Sinha: Are they carried
on a cottage industry basis?

Shri T. T. Krishnamachari: It might
be; but not strictly in cottages.

Prof. D. C. Sharma: Is it a fact that
Batala used to be a famous centre and
may I know what steps have been
taken to rehabilitate this industry in
Batala in Gurdaspur district?

Shri T. T. Krishnamachari: May be;
my information is derived from the
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Government of Punjab. They wre
opening a development centre at
Sonepat.

ToBacco EXPORT TRADE

*1636. Shri C. R. Chowdary: (a)
Will the Minister of Commerce and
Industry be nleased to state the value
in rupees of our annual exports in
tobacco in the years 1950 to 1953,
State-wise? .

(b) What steps had been taken to
expand the export trade ir tobacco
in the years 1951-52 and 1952-53?

(¢c) Have Government sent any
trade delegation either to the west
or to the east to study the scope for
expansion of our tobacco trade?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Attention
is invited to reply given to parts (a)
and (c¢) of Unstarred Question No. 557
on 16th March. 1853 and to part (a)
of Starred Question No. 594 on 8th
March, 1953. Figures for 1953 are
not yet available. Statistics of exports
ere not complied according to the crea
of production.

(¢) No, Sir,

Shri C. R. Chowdary: May I Lnow
what steps have been taken to collect
data as to the quantity of tobacco,
out of the 1952 crop, still lying in the
godowns for want of marketing faci-
lities, external and internal?

Shri Karmarkar: I shall consult my
esteemed colleague in the Food =znd
Agriculture Ministry and let the lon.
Member know.

Shri Dabhi: May 1 know whether
there are any' restrictions as regards
the quantity of export of tobacco from
this country?

Shri Karmarkar: I do not think so;
I should like to verify.

Shri C. R. Ckowdary: May I know
what special interest is taken to see
that the stocks lying in the godowns
in the various places, of the 1952 crop,
are disposed of in the internal or
external market?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
The point is this. So far as general
promotion of export of tobacco is con-
cerned, we are trying to do what we
can through the machinery that we
have at our disposal. Tobacco forms
part of practically every trade agree-
ment that we have concluded with
foreign countries. The precise nature
of the steps that could be token to
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relieve the pressure now existing in
the tobacco trade is a matter to be
considered, Undoubtedly, it is true
that the 1952 exports are less than the
exports in 1951, and very possibly that
is due to the complaints that we Lave
received about the people who are
importing this tobacco not appreciating
its quality. If my hon. friend refers
to the reply to unstarred question
No. 557 dated 16th March, furnished
by the Food and Agriculture Ministry.
he will understand that certain steps
are being taken. We are considering
this matter in conjunction with the
Food and Agriculture Ministry. I can
assure the hon. Member that both the
Food and Agriculture Ministry and
the Commerce Ministry will do what
they can for this particular industry.

Shni S. V., L. Narasimham: In view
of the statement laid before the IHouse.
may I know whether the I. L, T. D. Co.
and other big tobacco concerng in
Guntur district have abstained from
participating in the auctions held at
th.e“market yards of the Tobacco Com-
mittee.

Shri T. T. Krishnamacharl: I should
like to have notice.

Shel C. R. Chowdary: May I know
whether the Government intend to
send out a delegation to study the
market conditions in various countries
abroad?

Shri T, T. Krishnamachari: No such
proposal has come from the concerned
interests. Specifically if any such pro-
p{)jal comes, we will consider it favour-
ably.

Shri B, S. Murthy: Is it not a fact
that there is an Officer in the U. K. or
Paris,—1 do not exactly know where
he is—for seeing that the export faci-
lities for Indian tobacco are improved?
May I know whether that officer has
been kept informed about the large
stocks of 1952 tobacco still lying?

Shri T. T. Krishnamachari: I am
not sure whether there is an ofMcr
attached now to the High Commis-
sioner, But, I think the High Com-
missioner’s office is adequately staffed
to look after our tobacco interests as
well. As I said, amongst other reasous,
one of the reasons for the f{alling off
of exports is the general complaint
that we have received about the
quality. These matters are being
consldered. As I said, if -any specific
representation comes from the indus-
try, the Food and Agriculture Minis-
try and the Commerce and Industry
Ministry will certainly do what they
can.
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Shri Ramachandra Reddl: 1Is it a
fact that the higher grade tobacco ex-
ported to foreign markets is called
Virginia tobacco and the lower grades
that are exported are called Indian
tobacco in the foreign markets?

Shri T. T. Krishnamacharl: I should
like to have notice to give a precise
answer,

Shri Matthen: May I know whether
the hon. Minister is aware that Jafina
tobacco is imported into India and can
he not help the Indian tobacco by
stopping that?

~ Shri T. T. Kriskmamachari: That is
a different question. A queslion has
been tabled and an aswer glven.

Oral Answers

Shri Nanadas: May I know the coun-
tries to which we export our tobaccen?

Shri T. T. Krishnamachari: If I
could turp over the notes, I can give
that information. I would prefer to
be more precise. If the hon. Member
can put down a question, the infor-
mation can be supplied. He can get
it from the sea-borne trade publica-
tions,

WAR REPARATIONS FROM GERMANY

*1637. Dr. Ram Subhag Singh. Will
the Minister of Commerce and Indus-
try be pleased to state what India
has got as her share of war (World
War II) reparations’” from Germany?

The Minister of Commerce (Shri
Karmarkar): Reparations so far re-
ceived from Germany comprise—

(A) German external assels within
the jurisdiction of India, proceeds of
liguidation of German assets in neutral
and ex-enemy countries and U.S.S.R.
reciproca! deliveries.

(B) Industrial plants and other
capital equipment removed from (:er-
many. In this connection I would
invite the Hon’ble Member’s attentina
to the reply given by the Deputy Minis-
ter for Works, Housing and Supply to
Unstarred Question No. 1045 by Shri
L. J. Singh on the 15th April, 1953 in
the House of the People. 10431 items
of general purposes machine tools
and other industrial Capital Equipment
have been received by India from
Germany as reparations.

The total monetary value of these
reparations is estimated to be of the
order of Rs. 10 crores.

Dr. Ram Subhag Singh: May I know
whether the machine-tools and indus-
trial equipment that has been receiv-
ed into India, also included Pzkistan’s
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share of war reparations, or whether
Pakistan received her share separately?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
A question was answered the other
day in regard to this matter, viz., the
cldim made by Pakistan that India
has not given to. her her share, and 1
do not think we can add anything
more to it.

Shri G. P. Sinha: May I know whe-
ther there are two different channels
of East and West Germany for getting
reparations from them?

Shri T. T. Krishnamachari: I am
unable to understand the question. If
a specific question is put down, I will
answer.

Shri G. P. Sinha: In view of the
fact that East Germany is in the Russian
zone and West Germany is in the
American zone, do we get reparations
differently from these countries?

Mr. Deputy-Speaker: The hon. Mem-
ber is only giving arguments.

Shri T. T. Krishnamachari: The
whole thing is under one Inter-allied
reparation agency. It must be pre-
sumed naturally that in the allocation
of reparations, where the physical as-
sets are in the eastern section, those
countries which have access to them
would be given the materials that are
available there.

INDIANS IN U.N.O. SECRETARIAT

*1638. Shrimati Tarkeshwar; Sinha:
vat the Prime Minister be pleased
o state:

(a) the number of Indians working
in the Secretariat of the UN.O.;

(b) what is the normal chanael of
their appointment; and

(c) the number of persoins who have
resigned from the service of U.N.O.
since 19507

The Deputy Minister of External
(Aﬂal? (Shri Anil K. Chanda):
‘(a) 52.

(b) Persong seeking employment in
the U. N. Secretariat normally apply
to the Secretary-General of the United
Nationg either direct or through the
Government of India or the Perma-
nent Representative of the Govern-
nient of India to the U. N. at New
York. Authority to make zppointments
rests solely in the Secretary-General.

‘(c) The Government of India have
no information,
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Shrimati Tarkeshwar] Sinha: May I
know if the Indians employed in the
U. N. enjoy full diplomatic immunity
i)r a!%e they governed by United States
aws

Shri Anil K. Chanda: All the prin-
cipal officers of the U. N. enjoy diplo-
matic immunity.

Mr. Deputy-Speaker:
Hour is over,

The Question

WRITTEN ANSWERS TO QUESTIONS

COMMERCE AND INDUSTRY MINISTRY PRESS:

Sardar Hukam Singh:
*1616. { Ga o Hadur Singe:

(a) Wil the Minister of Works,
Housing and Supply be pleased to
state when the administrative control
of the late Commerce and Industry
Ministry Press was transferred {o the
Stationery and Printing Department?

(b) Has this transfer resulted in
any economy of expenditure?

The Deputy Minister of Works,.
Housing and Supply (Shri Burago-
hain): (a) On 2nd January, 1952.

(b) Yes, Sir.
wrea  sgafedt Wi
*2%3y, T vanw Tag : 597 sOn
A a7 TqeT &Y FIUT F@

(%) 73z g § & afewdt
qifeear & %@ wEnfar qaews
afgad} dorra & g1 & ITEA ¥ T
HYHT QT HIH AT HAT .87 9 AR
3% v T OF faar g, ar ;) Ak

(o) ¥1 %7 SEwlzar (ESAM.
qra & wfasz §f W@ & wgEr IR
T & fou amad fear & ?

The Deputy Minister of Externalb
Affairs (Shri Anil K. Chanda):
(a) and (b). So far as is known to
the Government, no such attempts to
enter India have been made.

FiLMs FOR PROJECT AREAS

*1639, Shri L, J. Singh: Wil]l the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that films
which be informational and
tructional in nature dealing with work
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«©on projects, including some in the
gorm of stories and entertainment
shorts for the recreation of veople in
the project:areas, will be produced;
(b) whetber Government have con-
sidered the question of producing such
films in Indian languages other than
Hindi, Bengali, Tamil and Telugu;

(c) whether Governmen{ have con-
sidered the desirability of producin
such films in the regional languages o
the States; and

‘(d) what are the Indian languages
in which Government are contemplat-
ing to produce such films?

The Minister of Information and
‘Broadcasting (Dr. Keskar): (a) to
'(¢) Yes, Sir.

'(d) In addition to Hindi, Bengali,
Tamil and Telugu in which films are
produced at present, it is proposed to
dub these films in Malayalam,
Kannada, Gujrati and Marathi. Select-
ed fllms may also be dubbed in Pun-
-§abi, Oriya and Assamese.

wia i az#H & faqis

*ee¥o st wwa-x Tag agar: Far
wrforey aqr I 59 77 aIW} Y
7 %37 f

(%) wrea & wfr af fFq? g7
¥ aq feaft Arar & w09, woe A
W 71 f oot fear amar 3 AR

(@) fpr fE7 €@ 5 &
frata fear srar & °

The Minister of Commerce and
‘Industry (Shri T. T. Krishnamachari):
'Ea) and (b). Export of meat and eggs

not recorded separately in official
-gtatistics. A statement showing ex-

orts of fish destinationwise during

e last three years is placed on the
"Table of the House. [See Appendix
‘X, annexure No. 24.]

STATE DEVELOPMENT COMMITTEE FOR
MANIPUR

*1643. Shri L. J. Singh: (a) Will
the Minister of Planning be pleased
to state whether a State Development
Committee was constituted for super-
vising the implementation of the
‘Community Projects Schemes and
the other projects included in the Five
Year Plan for Manipur State?
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(b) If so, what is the composition
of the Committee?

‘(c) Have the members of Parlia-
ment representing Manipur BState,
been taken in the Committee, as in
the case of Kutch?

(d) If not, do Governmen: propose
to take them in the Committee?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (&) No.

(b) to (d). Do not arise.

MASONRY WELLS

*1644. Shri Badshah Gupta: Will
the Minister of Planning be pleased
to state whether there is any scheme
under the Five Year Plan to subsidise
the sinking of masonry wells in diffe-
rent States in areas where canal and
tube-well irrigation facilities are not
contemplated to be made available
under the Plan?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Under the
grow more food programme schemes
for the construction of wells are
entitled to a maximum subsidy of
25 per cent. of the total cost. The
amount of subridy ig shared equally
belween the Centre and the State.

On this basis every year State Gov-
ernments prepare a programme and
carry it out after approval of the Gov-
ernment of India.

Fi1vE YEAR P1ANS OF STATES

*1645. Shri Balwant Sinha Mehta:
(a) Will the Minister of Planning
be pleased to state whether it is a
fact that some State Governments
have also prepared their Five Year
Plan for their respective States?

(b) If so, how many States have
finalised and published their Plans?

(c) Have these plans been prepar-
ed in consultation with the Planning
Commission?

(d) Was technical expert advice
sought for from the Centre in deter-
mining the possibilities of their
natural resources and location of
some basic or important indusiries in
their own States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The Five
Year Plans of all Stale Governments
in the country form part of the
National Plan which has been pre-
pared by the Planning Commission.
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(b) According to information at
present available 11 State Governments
bhave so far brought out special pub-
lications concerning their State deve-
lopment plans. The plans of all States
have beer. finalised,

(¢) Yes.

(d) Technical experts of the Central
Ministries participated in the discus-
sions between the Planning Commis-
sion and the State Governments when
the Plan was being finalised.

FOREIGN MARKETS LOST TO INDIAN TEA

*1646. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) which of the foreign markets,
if any, were lost to the Indian tea
during 1952-53; and

(b) the extent of the loss and the
grounds therefor?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Export of Indian tea to
Iran and Ireland showed an appre-

ciable fall during 1952-53. The ex-
ports to these countries during the
last two years were:—
1951-52 1952-53
(1000 1bs.)
Iran 10,938 882
Ireland 24,105 11,987

The fall in exports to Iran is due to
exchange difficulties arising out of
the oil dispute in that country. Ire-
land imported more than its require-
ments of Indian tea during 1950-51
and 1951-52 and so during 1952-53
these excess imports were being used.
Hence the fall in imports during the
Yyear.

MATCH INDUSTRY

*1647. Shri K. C. Sodhia: (a) Will
the Minister of Commerce Indus-
try be pleased to state the total
amount of excise duty realised during
1952-563 from Match Industry?

(b) What raw materials were im-
porteq giuring 1951-52 and 1952-53
for this industry and what is the total
worth thereof?

(c) Were any quantities of matches

exported or imported during 1951-52
and 1952-53?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
a) The provisional figure is Rs. 9.28
crores. The fina] figures have not yet
been compiled..

(b) Phosphorus, Potassium Chlorate,

Sulphur, Glue, Starch and Match
Paper. Information in" regard to the
91 PSD IR 4 |

27 APRIL 1953

Written Answers 2473

import value of these raw materials
consumed by the match industry is
not readily available,

(¢) Yes, Sir. There were exports as
also very small imports.

SurrrLus U.S. ARMY STORES

*1648. Shri H. N. Mukerjee: (a)
Will the Minister of Works, Housing
and Supply be pleased to slate the
extent of flnancial iInvolvement of
Government on account of U.S. Army
stores brought to India and found
»&Ingplus on termination of World War

(b) To what extent have these
stores been utilised by Government?

(¢) What is the actual profit and
loss account of these stores as at date?

(d) Have the accounts of all depots
that are closed, been finalised?

The Deputy Minister of Works,
Housing and Supply (Shri Burago-
hain): (a) and (¢). Under the terms
of the Indo-U. S. Agreement of 1946,
the Government of the United States
are entitled to an amount equal to
one-half of the sale proceeds of these
stores in excess of a sum equivalent
to 50 million dollars, to be paid in
Rupees, in respect of the sales up to
30th June, .1948. The final balance
shéet of the sale of American surpluses
has not yet been prepared.

(b) Stores of the sale value of Rs.
12.79 crores (approx.) have been uti-
lised by the Central and State Gov-
f;g;nents up to the end of February,

(d) Yes, Sir, except in the case of a
few depots closed recently, the ac-
counts of which are in the process of
finalisation.

REPORT OF WORLD] BANKRENGINEERS

*1649. Shri A. N. Vidyalankar:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Report of the Party
of Engineers of the International Bank
for Reconstruction and Develoboment.
that came on an inspection tour has
been submitted to and received bv
Government;

(b) whether a copy of the report
will be placed on the Tabie of the
House; and

rg) what their recornmendations

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Three
engineers of the International Bank

|
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for Reconstruction and Development
visited India and Pakistan last winter
to attend the meetings of the Indus
Basin Working Party and to accome
pany the Party on its fleld trip. The
engineers of the Bank were not ex-
pected to make a report and none has
been received.

(b) and (c). Do not arise.

ate R o W ™

202, ff woww fegy wgen :
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The Minister of Commerce (Shei
Karmarkar): A statement giving the

information required is laid on the

Table of the House. See A dix
X, annexure No. 25.] [ ppen

TRAINING IN COTTAGE INDUSTRIES

1214, Shri Badshah Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the various insti-
tutions imparting training in various
cottage and small scale industries
run or aided by the Central Govern-
ment, situated in the States of Delhi
and Uttar Pradesh;

(b) the educational and other quali-
fications required for admission to the
respective institutions; and

(c) the nature of training imparted
in the respective institutions? e

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). A statement
iz laid or the Table of the House.
[Placed in Library. See No. S-42/53.7
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The Prime Minister (Shri Jawaharlal
Nehru): (a) The number of raids by
Pakistanis on the Rajasthan border is
as follows:

1951 ,, 122
1952 ,, 158 | According to iInfor-
mation available
for ali but six weeks

of the year.
Complete information
has been called for.

Till the 15th Febru-
ary.

(b) Raids took place within the
limits of the following Police Stations:

1951: District Ganganagar:

Kesarsinghpur, Hindumalkote,
Ramgarh. Karanpur, Raisingh-
nagar, Sadar Gangapur.

District Jaisalmer:

Nokh, Sam,

District Barmer: Ramsar.
District Jalore: Bakhasar,
Bakhatsar.

1952: Ramgarh, Ganganagar, Sadar
Ganganagar, Mohangarh,
Bakhasar, Karanpur, Kesri-
singhpur, Nokh, Jaisalmer,
Padampur, Raisinghnagar,
Sindumalkote, Pugal, Anup-
garh, Sam, Girab, Chowton,
Indragarh, Bhahatra,

1953: (Till the 15th February.)
Padampur, Raisinghnagar,
Bhakhasar, Sedwa, Hindumak
kot, Anupgarh, Kesrisinghpur,
Karanpur, Gharsana.

(c) The table below gives the in-
formation:

1953 ... 30

Year Indian In- Kid- CQCattlo Estimated
nationals jured napped lifted lost of
killed propert

Rs.

1951 10 s 13 703 1,69,564

1958 3 S 14 3372 241,598

1958 1 s 426 23,223
to
Gnn
February.)
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TRAINING IN PRINTING ABROAD

1216. Shri Bahadur Singh: (a) Will
the Minister of Works, Housing and
‘Supply be pleased to state whether
any officlals of the Government of
India Presses were sent to any
foreign countrieg for training in print-
ing and allied trade during the year
1951-52?

(L. If so, have any of those com-
.Dpleted their courses and come back?

The Deputy Minister of Works,
‘Housing and Supply (Shri Burago-
hain): (a) Yes, Sir, one Assistant
’!l\;llanager of the Government of India

ress.

(b) Not yet.
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CHAMBAL PROJECT

1217, Shri R. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the nature of work in progress
on the Chambal River Valley Project;

(b) the number of officers. clerks
and labourers engaged to work on
project: and

(c) the works completed and the
amount of money spent by the Gov-
ernments of Madhya Bharat and
Rajasthan before the project was in-
cluded in the first Five Year Plan?

The Deputy Minister of Irrigatiem
and Power (Shri Hathi): (a).

Gandhi Sagar Dam.

Excavation for foundation of the
.dam is in progress. Crest and regu-
lating shutterg to be fixed in the body
.of the dam is being manufactured by
a German Firm, Necessary material
for construction is being procured.
“Tenders are being invited for the
-supply of generating sets for the
Power Station.

Canals: Final alignment survey of
«anals and explorations on probable
sites for major cross drainage works
.are in progress. Detailed estimates
and designs for canal system are under
preparation. Some staff quarters at
wvarious places are under construction.

Land acquisition: Necessary re-
«cords are being prepared.

(b) Present strength is 21 officer,
94 clerks and about 700 labourers.

(¢) (i) 80 permanent buildings,

(ii) 22 miles of metalled road from
Bhanpura Town to the dam site,

(iii) Post, telegraph and telephone
system, with trunk facilities,

‘(iv) Geological investigations on
the flanks of the river,

(v) Designs and estimateg of dam
and Project report with all details,

‘(vi) Purchase of machinery requir-
ed and ordering of crest and sluice
gates; and

‘(vii) Aerial survey of commanded
area and filnal alignment survey
85 miles of canals.

Rs. 1:30 crores upto the end of
December, 1952,

Rajasthan.

Geological investigation of barrage
and dam sites and investigations and
surveys of alignment of canals from
the Kotah Barrage.

1 Executive Enginger, 1 Mechanical
Engineer, 4 Assistant Engineers, 37
clerks, 29 subordinate (Technical),
42 Clasg IV staff and 300 labourers.

(i) Rawatbhatta Housing Colony,

. (i) Kotah-Rawatbhatta Road.
(9 miles still to be completed).

Rs. 37.94 lakhs upto the eand
December. 1952, P -
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Trape Derots IN N.E.F. AGENCY

1218. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the number of trade depots
established in the interior of the North
East Frontier Agency to facilitate
supply of essential articles to the peo-
ple at rcasonable price;

(b) the names of the essential artil-
cles and the approximate cash value
of the same kept annually in each of
the depots; and

(c¢) how far the needs and demands
of the people for essential articles are
met by this arrangement?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Three.

‘(b) A statement giving the names
of the sixteen articles kept at the
Depots is placed on the Table. [See
Appendix X, annexure No. 26]

The annual approximate cash value
is as follows:—

Kimin: .. Rs. 5,000.
Sagalle: .. Rs. 10,000.
Ziro: .. Rs. 15,000.

‘(c) The essential articles mentioned
in para. (b) above were supplied to
the hill people at rates lower than
those prevailing in the plains market
ag the Trade Depots are run on a
“no-profit” basis. The majority of
the essential articles were supplied
and the demands of the tribal people
of the neighbouring areas were ful-
filled. Elsewhere there are ordinary
private shops which meet the needs
of the people.

The tribal people are encouraged to
run their own ‘economy’ shops which
have been opened in some places,

MepicaL FACILITIES IN N.E.F. AGENCY

1219. Shri Gohain: (a) Wil the
Prime Minister be pleased to state the
nuniber of hospitals, dispensaries and
health units which are already in exis-
tence in the N.EF. Agency?

(b) How many more hospitals, dis-
pensaries and health units will be
established by 1955-56?

‘(¢) What amount will be spent on
this scheme?

The Prime Minister (Shri Jawaharlal
Nehru): (a) 5 hospitals, 41 dispen-
saries including 3 ayurvedic dispen-
saries and’ 16 Mobile Health Units are
at present in existence in the North-
_East Frontier Agency.
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(b) Under the Five Year Plan, 8
hospitals, including 2 Base hospitals,.
22 dispensaries and 6 Mobile Health
Units are proposed to be established
during the 3 years period, i.e., from
1953-54 to 1955-56.

(c) An amount of Rs. 65 lakhs is.
proposed to be spent during the 5 year
period (1951-56) for the implementa-
tion of the schemes under the Neve-
lopment Plan. This includes the ex-
penseg for training of 25 doctors, 25-
compounders and 15 midwives from.
among the tribal people, a leprosy
colony in addition to the 3 already
established, an anti-Malaria and an.
anti-V, D. Unit.

SALT ALLOTMENT TO BIHAR

1220. Shri Jhulan Sinha: Will the
lvtliré;ster of Production be pleased to-
state:

(a) the quota of different varieties:
of salt allotted to the State of Bihar
during 1951-52 and 1952-53;

(b) the extent to which these quotas.
we;e lifted during 1951-52 and 1952-53;
an

(c) whether the salt requirements
of Bihar have been fully met by the
quota allotted thereto?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). A state-
ment showing the quota of different
varieties of salt allotted to Bihar and
the quantity lifted during 1951-52 and
1952-53 is laid on the Table of the
House. [See Appendix X, annexure-
No. 217.]

(c) During 1951-52, 94 per cent. of
the total requirements of the State
were met, and in 1952-53 the total
lifting was in excess of the quota,
having been 115 per cent.

FOREIGN PASSPORTS FOR PERSONS INj TRIFURA

1221, Shri Dasaratha Deb: Will the
Prime Miunister be pleased to state
how many persons from Tripura np-
plied for foreign passports i.e. exculd-
ing thosz for Pakistan in 1952-53 and
how many of them have been refused
the same?

The Prime Minister (Shri Jawaharlak
Nehru): During the year 1952-53, six
persons from Tripura applied for
internationa] passports. Of these,
four were granted passports, one was
refused and one application is stilt
pending.
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AUTOMOMLE ASSEMBLING INDUSTRY

J1222. Shri A. N. Vidyalankar: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of Indlan and
foreign cspital invested in automobile
assemblinggindustry in India;

(b) the quantity of goods manufac-
tured by these plants that have been
purchased by the Central and State
Governments; and

(c) the number of Indiaa employees
in these manufacturing concerns who
get a salary of more than Rs. 300
and the number of s'milarly paid
forelgn employees in India?
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J

The Minister of Commerce and
Industry (Shri T. T. Krishnamackari):
(a) Approximately Rs. 10 crores and
Rs, 1 crore respectively.

(b) Information regarding quantity
i3 not available. Value of orders
placed by the Governments for motor
vehicles and parts (excluding tyres
and tubes) during 1951-52 was how-
ever Rs. 78'66 lakhs and during April
1952 to January 1953, 3592 lakhs.

(c) 244 and 99 respectively as on
1st January 1952, These flgures relate
to 10 firmg out of a total of 12. In-
formation about the other two firms
is not available.
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PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

s151
HOUSE OF THE PEOPLE
Monday, 27th April, 1953

The House met at a Quarter Past Eight
of the Clock.

[MR. DepuTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-15 A.M.
PANEL OF CHAIRMEN

Mr, Deputy-Speaker: I have to inform
the House that under sub-rule (1) of
Rule 8 of the Rules of Procedure and
Conduct of Business, the hon. Speaker
hag nominated the following Members
on the Panel of Chairmen in place of
the Members nominated earlier by him
on the Panel:

. Pandit Thakur Das Bhargava.

. Shrimati Ammu Swaminadhan.
. Shri Hari Vinayak Pataskar.

. Sardar Hukam Singh.

. Shrimati Renu Chakravartty.

. Shrimati B, Khongmen.

R e W N

PAPERS LAID ON THE TABLE.

REPORT OF EXPERT COMMITTEE
(EXCISE)

The Minister of Finance (Shri
C. D, Deshmukh): I beg to lay on the
‘Table a copy of the Report of the Ex-
pert Committee (Excise), promised in
reply to the supplementary to Starred
Question No. 1870. asked on the 18th

126 P.S.D.

5152

July, 1952. [Placed in Library. See
No. IV. P.O. (25).]

MOTION FOR ADJOURNMENT

Shri M. 8. Gurupadaswamy (My-
sore): What about the Adjournment
Motion?

Mr. Deputy-Speaker: I have already
sent my remarks on the Adjournment
Motion.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): May I make a sub-
mission?

Mr. Deputy-Speaker: I know. Hon.
Members should know that whenever
an Adjournment Motion is tabled, it
has to receive the consent of the
Speaker, and if consent is not given
and orders are communicated, and if
they want to make any further repre-
sentation, I will weigh it, and if I
revise my decision, I will bring it up
the next day. Therefore, hon. Members
who have got any difficulty or sugges-
tions to make may kindly see me later.

BUSINESS OF THE HOUSE

Shri H. N. Mukerjee (Calcutta North-
East): May I make a submission? I
find on the Order Paper that the
Repealing and Amending Bill, 1953 is
being taken up today, if there is time
for it. The difficulty is that this Bill
refers to so many previous enactments,
and wants to make certain alterations.

Mr. Deputy-Speaker: Is it first in
the list?

Shri H. N. Mukerjee: No.

Mr. Deputy-Speaker: Then, I will
consider it when we come to it later.

Shri H. N. Mukerjee: We would like
to be more or less reassured that it
will not be reached today.

Mr. Deputy-Speaker: When does the
hon. Member suggest that it may be
taken up? After all, he will find that
it is only a formal affair.



5153

Shri K. K. Basu (Diamond Harbour):
Without reading the parent Act, you
(i;annot follow. No extracts are given

ere.

Mr, Deputy-Speaker: I would suggest
to Mr. Mukerjee that I will look into
this matter, and it will not be too late
it this matter is taken up tomorrow.

Shri H. N. Mukerjee: The point is
we want some little information.

Mr, Deputy-Speaker: We will do so.
1 will give ample opportunity to all.

Would the Finance Minister like to
take up his motion earlier?

The Minister of Finance (Sari
C. D. Deshmukh): I would rather Shri
Alagesan takes it up first. There are
one or two matters I have got to
attend to.

INDIAN MERCHANT SHIPPING
(AMENDMENT) BILL

The Deputy-Minister of Rallways and
Transport (Shri Alagesan): I beg to
move:

“That the Bill to enable effect to
be given to an International Con-
vention for the Safety of Life at
Sea, signed in London on the tenth
day of June, nineteen hundred and
forty-eight, to amend the provi-
sions of the Indian Megrchant
Shipping Act, 1923 relating to life-
saving appliances, wireless and
radio navigational aids and to
other matters affected by the said
Convention, be taken into consi-
deration.”

As indicated in the title, and as
explained in the Statement of Objects
and Reasong the primary object of the
Bill is to effect such amendments in the
Indian Merchant Shipping Act, 1923, as
are necessary to give effect to the
International Convention for the
Safety of Life at Sea, 1948. The
subject matter of the Bill is highly
technical and essentially of a non-con-
troversial nature,
the back-ground for this Bill gnd ex-
plain some of the salient features of
he Safety Convention, 1948, in the
anguage of the lay person,

At present, important matters relat-

ing to safety of ships and of those on
board are governed by the Interna-
tional . Convention for the Safety of
Life at Sea, 1929. This Convention
deals’with the construction of ships,
life-saving appliances and wireless
equipment to be carried by them,
safety of navigation and issue of Con-
vention certificates of international
validity,
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I shall try to give
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This Convention was ratifled by
practically all the maritime countries
including India. This Convention was
given effect to by India by amending
the Indian Merchant Shipping Act in.
the year 1933. After the conclusion of
the Jast world war, the TUnited
Kingdom Government called a con-
ference to review the 1929 Conven-
tion in the light of further experi-
ence gained, Jxarticularly during the
last war, and the scientific progress
made since the coming intg force of
the 1929 Convention. The Conference
was held in London between the 23rd
April and 10th June, 1948, and was
attended by representatives from 30
States including India and the other
Commonwealth countries. The new
Convention, which was' adopted by the
conference, came into force on the 19th
November, 1952. The Government of
India have also ratified the new Con-
vention along with 18 other countries
and it applies to India from that date.

Since India achieved her indepen-
dence, there has been considerable
development in Indian shipping and our
sea-going tonnage now stands at more
than 4,00,000 G.R.T. as compared to
only about 1,50,000 in 1946. Indian
ships are now regularly plying on in-
ternational trades and ships of practi-
cally all the important maritime coun-
tries of the world call at Indian ports.
It is. therefore, not only desirable but
ulso necessary, that Indian Merchant
ships should be maintained, in regard
to safety, at internationally accepted
standards. The Indian National
Steamship Owners’ Association, which
is the representative body of Indian
Shipping companies, has been consulted
and they are of the view that India
should subscribe to the new Conven-
tioni. For this reason. as well as the
reason that Indian ships will not be
subjected to control at foreign oorts,
and to ensure that Indian Certificates
secure internatignal recognition, it has
been decided by the Government of
India to ratify the 1848 Convention.

Now, I should like to take the time
of the House a litt'e and indicate the
salient features of the new Convention.

-i.e., the 1948 Convention and how it

compares with the old Convention. i.e.
the 1929 Convention. The new Con-
vention brvadly deals with the same
subjects as were dealt with in the old
Convention. but it is wider in scope
and represents an advance over the
old Convention. As in the case of the
old Convention, the new Tonvention
applies to ships engaged on interna-
tional voyages, i.e. voyages from a
port in a countrv to which the
Convention applies to a port outside
that country ‘and vice versa. The
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new Convention consists vf 15
Articles and a number of Regulations
are annexed to it which form an
integral part of it. These Regulations
are divided into six Chapters. ~

Chapter [ containg General Provi-
sions relating to Surveys and Issue
of Certificates. Whereas the 1929
Convention applied to all passenger
ships and cargo ships of 1,600 tons
and  above, the 1948 Convention
applies to all passenger shiPs and
cargo ships of 500 tons and above.
Again, as regards these cargo ships,
the 1948 Conventlon p es for the
issue of a new Convention Certificate
called Safety Equipment Certificate,
and 'the cargq ships also are obliged to
carry life-saving appliances which was
not the case before,

Chapter II deals' with construction
of passengér ships and provides for
certain standards for compartmenta-
tion of ships with a view to their re-
talning reserve buoyarcy, if ddmaged.
It also contains provisions' for the fire
protection in accommodation and ser-
vice spaces and Tor the carriage of
fire detection and extinction apparatus
in passenger as well as cargo ships.
It introduces stability regulafions to
ensure that a vessel shall be able to
withstand fhe listing effects of damage.
‘These provisions did not apply to
cargo ghips before. Another new feu-
ture of the 1948 Convention 1is tKat
every new ship is reqlired to carry
on board such information in writing
about the ship’s stability as is neces-
sarv for the %uidance of the Master in
efficient handling of the ship,

Chapter III prescribes life-saving

. appliances and for the first time these
provisions have been made applicable
1o cargo ships. Chapter IV deals with
provisions regarding Radip telegraphy
and Radip telephony and the nature
of watches to be maintained on_ships.
The term ‘Radiv’ has been uniformly
used. whereas previously both the
terms, ‘wireless’ and ‘radio’. were used.
One new feature is that dargo snips
of 500 tons and above but less than
1,800 tons. are now required to carry
either Radio telegraphy or Radio tele-
phony at the option of the owners.
Chapter_ V deals with general safety of
navigation and provides for communi-
cation of dangers to navigation and for
the issue of distress messages. Where-
as passenger ships of 5,000 tons and
above_ only were required to be provid-
ed with a direction finding apparatus
vreviously, now all ships, passenger
and cargo, of 1,600 tong and above are
obliged to be fitted wfth it. - The last
<hapter, ie., Chapter VI provides for
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the internationa]l regulation of the
carriage of grain in bulk and to ensure
that proper and reasonable precautions
are taken to prevent the grain from
shifting; similar provisions are also
made for the carriage of . dangerous
goods and governments are authorised
to issue Regulations governing their
carriage.

There is one particular matter which
is of special interest to India. The
new Convention like the =xisting one

. has realised that it will be impracti-

cable to enforce full compliance with
the Convention requirements relating
to construction and life-saving appli-
ance in the case of passenger ships em-
ployed in the carriage of large number
of unberthed assengers _ in
special trades which include
Indian deck passenger and pil-
grim traffic. The Convention h.s, there-
fore, repeated the Articles providing
for exemption of this class o! ships
from the full requirements of the
Convention subject to certain condi-
tions. One of the conditions Is that
steps shall be taken to formulate gene-
ral rules in concert with the other
Contracting Government directly in-
terested in these trades. At present,
the Indian deck passenger and pilgrim
traffic trades are regu'ated by what
is known as the Simla rules, 1831,
which constitute an international
agreement arrived at among countries
interested in the unberthed passenger
traffic.. These rules were formulated
at a Conference convened in Simla in
1931 ijn pursuance of the 1929 Conver-
tion and prescribe lower standards of
construction and life-saving appliances
in relation to ships carrying unberthed
passengers. The Deck Pissenger Com-
mjttee, which was appointed by the
Government in 1950 to examine the
general question of improving the con-
ditions o! deck travel and safety
standards in unberthed passenger
ships, has suggested certain modifica-
tions to the Simla rules.” India has
agrecd to take the initiative in conven-
ing the pruposed conference mmd fur-
ther necessary action in this matter is
intended to be taken up as soon as
possible now that the 1948 Convention
;nas been ratified and has come into
orce,

As already stated, the object of the
present Bill is tp enable the Guvern-
ment of India to implement the rele-
vent provisions of the Convention
which was signed by the Indian,dele-
gation on the 10th June, 1948. = The
Bill pr?poses minimum amendments
to the Indian Merchant Shipping Act,
1923, conferring powers on Govern-
ment to enforce the provisions ot the
Convention. The provisions of the
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Bill generally apply to Indian ships
and to foreign ships when in Indian
waters. The subject matter is so tech-
nical that detailed arrangementg have
to be relegated to rules. The Bill pro-
vides for the rule-making powers aud
our technical officers are already pre-
paring the necessary rules. In some
respects, the powers sought go some-
what beyond those strictly rcquired t>
implement the Convention, to as to
enable the Governmen: to #pply the
Convention standards to ships plyirg
on gur coastal trade wherever possible.
For instance, although the provisions uf
the Convention relating to Life Saving
Appliances apply for the first time to
cargo ships, Indian cvasting ships have
always been required to carry Life
Saving Appliances under the Itrdian
Merchant Shipping Act, 1923. It is,
however, the intention when making
the rules, to provide for lower stand-
ards, or for exemptjon from, or relaxa-
tion of, the Convention requjrements
consistent with the safety of ships. to
avoid undue hardship to the operators
of coastal ships.

I am afraid I have been boring the
House with technical information. It
cannot’ altogether be avoided in ex-
plaining the provisiong of a Bill of
this nature. Many of the clauses of
the Bill are consequential to the ones
introduced in conformity with the
new Convention. By subscribing to
this Convention which can be called
a Charter for the Safety of Life and
Property at Sea, we shall enable India
to take her rightful place among the
great maritime countries of the World.
Though 1 called the Bill non-contro-
versial at the beginning of my speech,
this does not take away from the
importance of it. I have every con-
%qlelnce that the House will accept the

ill.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to enable effect
to be given to an International
Convention for the Safety of Life
at Sea, signed in London on the
tenth dav of June, nineteen
hundred and forty-eight, to amend
the provisions of the Indian
Merchant Shipping Act, 1923 relat-
ing to life-saving appliances, wire-
less and radio navigational aids
and to other matters affected by
the said Convention, be taken into
consideration.”

Shri Nambiar (Mayuram): I have to
state at the outset that due to the
short notice given, we could not pre-
pare in full the points which we
wanted to present in this case, because
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there was dislocation in the program-
me. That is my first difficulty.

Coming to the Bill, I say that we
must follow this Convention which is
intgnded to ensure safety of life at
sea. And I would add that a com-
prehensive Bill should be brought
forward, which will look into the needs
of the whole industry as such includ-
ing those of the workers employed in’
that industry. We know that about
a lakh of workers is employed in this
shipping industry today, But unfor-
tunately the shipping industry in India
is very weak compared with those of
the other maritime countries of the
world. We are still at the infant
stage, and are called upon to compete
with the foreign countries which are
far advanced in the shipping industry.-

Now, while promoting these new
appliances and new methods, and
while looking to the needs of the
travellers, we must also see {0 the
needs of the workers as well in the
industry as a whole. For instance, the
Seattle Convention had recommended
many improvements on the conditions
of the workers, such as wage increase,
provision for overtime work, an im-
provement in the hours of working
etc. But none of these questions has
been taken up by the Government of
India. They have taken up only the
latest Safety Convention and want to
bring in legislation to cover that
aspect only, disregarding the original
promise of a comprehensive Bill cover-
ing all aspects of the industry. When
we are looking to the needs of the
persons who are seamen, we must
also look to the needs of the workers
who are employed in this industry.
It will be surprising to know that the

-8ekhanis and other workers in the

shipping industry are working for 84
hours a week. It might be said that
ghis is all beyond the scope of the

Mr. Deputy-Speaker: The hon. Mem-
ber knows too well that this is alf
beyand the scope of the Bill. I
allowed general remarks to the effect
that the other portion relating to the
conditions of service of the workmen
ought to be taken on hand, and the
hon. Member regrets that that has
not been included. and a comorehen-
sive BIill has not been brought for-
ward, But to go further intop the details
of those things will be absolutely
beyond the scope of the 'Bill.

Shri Nambiar: I was submitting
this so that I may present to the
House the present position and show
how it requires a modification."
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Mr. Deputy-Speaker: But we are
not going into the details of the other
Convention. The remark on the im-
provement of the general conditions
of the workers etc. is an important
suggestipn that was made
Convention. So far, it was all right.

Shri Nambiar: But my point is the
Government of India are accepting
this Convention, and not the Seattle
Convention which relates to workers.

Mr, I_)eputy-Spea.ker: We ought not
to go into the details of the other
Convention which is mot before us.

Shri Namblar: What I want to
submit and drive home to the hon.
Minister is that the condition of the
workers is so horrible that they are
working for about 84 hours a week.
and so there.is the need to bring.in
a legislation restricting their working
hours to 44 hours a week, instead of
84 hours, and there are many other
such aspects, into which I do nof want

to go now.

I would like to point out another
thing_with regard to the aplication of
this Bill. The 1948 Convention for
the safety of life at sea defines
international voyage as.

“a voyage from a country to
which the present Convention
applies to a port -outside such
country, or conversely”.

That means a voyage from any port
from India to any port,outside India.
Now in the case of a voyage from
Karachi to Chittagong, which is a
voyage from one port of Pakistan to
another port of Pakistan, no safety
appliances are required. But if the
voyage is from Chittagong to Calcutta.
then this Convention applies, What I
am saying is this. I am fqr all sorts
of safety measures, whether it is
with regard to coastal shipping or
between short distances or long dis-
tances. I want to see that the Indian
shipping industry which is now in an
infent state should develop. But in
the case of ships plying between
short distances, there should not be
the hard application of these rules
which will tell upon the industry as
it is today. Therefore, what 1 want
to point vut is that these rules should
not be literally applied to ships plying
between port which are near each
other. That is why I have quoted the
instance of Chittagong as well as
Calcutta, Whereas Chittagong and
Kurachi are considered to be places
inside the same country and they do
not require the application of these
rules, it looks ridiculous that a voyage
between Chittagong and Calcutta will
not come under the same category and

in that.

/
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will be considered to be an interna-
tional voyage, meaning thereby that
al] these rules are to be strictly
applied. Therefore, there are certain
anomalies—lacunae—in the application
of these rules. The Govenmrent should
see that such lancunae are dohe away
with and also see that the Indian
shipping industry, which is In an
infant stage, is helped and not teased
in this way. But the Bill as it comes
today will certainly injure the Indian
shipping industry.

Another point I want to drive home

'is the treatment our Indian national

shipping industry gets as compared
with foreign shipping industries. We
know that still there is that Hag dis-
crimination. This hag been repeatedly
pointed out by the Indian shipping
industrialists. This discrimination
means that they de not get proper
berthing and other facilities when they
go abroad whereas we give to the
foreign ships which come to Indian
ports all such facilities. This discri-
mnination is continuing and the Indian
shipping industrialists have repeated-
ly protested against this, But the
Government do not take care of that.
The Government, on the other hand.
give all possible facilities to these
foreign ships which come to Indian
ports; whereas the Indian ships
which go to the foreign ports are not
given that oroper consideration—
particularly by nited Kingdom and
such other big countries. Thig point
must also be considered by the Gov-
ernment and they must see that the
Indian shipping industry is helped.
Otherwise, by the application of these.
rules strictly, without looking into
the needs of the shipping industry as
a whole and without looking into the
needs of the seamen as a whole in
India we are not going to advance
the cause of the industry nor of the
workers. That is my contention.

Recently, you might have heard,
Sir, in Calcutta they wanted to en-
force a ‘medical certiflcate’ for every
voyage that is to be undertaken by
a seaman. There was a big strike in
connection with that. It is true that
the Goveriment have temporarily re-
laxed this conditfon; buf they have
not yet restored the condition which
was prevailing earlier. They said
that the Seatfle Convention recom-
mended this medical examination.
Digregarding all ofher aspects of the
recommendations of the Seattle Con-
vention. théy have picked up only
this particularly recommendation, ~>
that thev ran use ' against we sea-
men in Calcutta. That was the posi-
tion. This situation also requires
reconsideration.

Then, there is the question of visa,
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visa for seamen. For instance, the
séamen are asked to bring in with
their visa a C.D.C. certificate. And
there is a long queue in the Calcutta
port. It is said that certain persons
who have got a place in the queue in
,advance are offered a bribe of Rs. 2/-
so that they get away from the line.
These things are going on in Calcutta
today. The Government keep their
eyes shut to these facts.

These are the practical difficulties
and grievances of the seamen as well
as the industry as a whole, and the
Government must come forward with
a_ comprehensive legislation which
alone will satisfy all the interests con-
cerned; otherwise this sort of piece
meal legislation will not serve the
purpose. This is all what I have to
say.

Shri Damodara Menom (Kozhikode):
I think this measure is something
which must be supported by every-
body because it brings our shipping
in tune with international convention.
1 agree with Mr. Nambiar that we
have not yet had sufficient time to
study the full scope of this Bill. But
as [ was hearing the hon. Minister
‘and going through some of the provi-
sions contained in the Bill, I found
section 28 which gives exemptions
from the application of this Bill. I
want the hon. Minister to explain why
fishing vessels are exempt from the
provisiong of this Bill. It would be
a bad thing if we do not take parti-
cular care to see that, as far as
possible, every vessel that goes out
into_the sea is provided with a safet;;
certificate and safety equipment whic
are in keeping with international con-
vention. Now, there are big occean-
going steamships which confine their
attention to fishing. Why should we
exempt them from the application of
the safety provisions contained in this
Bill, which are in keeping with inter-
national convention? I can Qquite
appreciate that countrycrafts are
exempt from this provisions. But
even there, I would like the hon.
Minister to explain what safety pro-
visions are now applied. We know
that especially on the West coast
we construct many countrycrafts and
much of the trade is also carried on
in countrycrafts. Some of these
countrycrafts go to foreign ports also.
I know that these countrycrafts from
the Malabar coast, during fair wea-
ther seasons, go as far as Arabian
ports. So I want to know what
safety provision we have in regard to
these countrycrafts.
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Another point which . my hon.
friend, Mr. Nambiar, touched is re-
garding seamen—theiy conditions of
service and all those things. Strictly,
that does not come_within the scope
of this Bill, but T"would like the hon.
Minister to tell the House what steps
Government propose to take to sce
that the conditions of service of these
seamen are properly malntained. -I
know, in regard to the recruitment of
seamen also much remains to be im-
proved. We have in India many of
our own ships which employ a num-
ber of foreigners as seamen. I want
the hon. Minister to give me an idea
of the number of foreigners who are
employed as seamen our vessels
and what steps Governméht are going
to take to see that only Indian na-
tionals are employed as seamen in
our own vessels at least.

Now, regardipng recruitment, the
persons Who generally go to these
vessels as seamen and who have also
a ‘natural inclination for the sea come
from Cochin and the Malabar coast.
The people there are sea-faring by
nature. I find there is no recruit-
ment centre for seamen in that coast
and they have mostly to go either to
Calcutta or to Bombay or Visakhapat-
nam to gét themselves recruited. I
want the hon. Minister to go into this
question and see that the people of
Malabar and also Travancore-Cochin,
who are sea-faring by nature, are
given ample opportunities to get
themselves recruited as seamen. I
would even requegt the hon. Minister
to have a recruiting centre started at
Cochin and, it possible, also a train-
ing centre, though that point does not
come strictly within the scope of this
Bill. I hope the hon. Minister will
e?hghten the House on tlése matters
also.

Shri Alagesan: I am grateful to the
two hon. Members who Hhave made
valuable suggestians. Mr. Nambiar
was talking of workers’ conditions and
you correctly ruled, Sir, that that was
beside the scope of the present Bill.
But, that does not mean that Govern-
ment is not "solicitous abouf the condi-
tions of workers.

Mr. Nambiar was referring to some
of - the provisions of the Convention
which is called the Seattle Convention
because the Convention was made at
a place called Seattle. So far as the
shipping in the private sector is con-
cerned. it ir a anestion of adfustment
and negotiation between the em-
ployers and the seamen and the Gov-
ernment is prepared to do everything
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in its power to see that workers get
their due.

Then, he was referring to voyages
undertaken hetween arachi and
Chittagong and Calcutta and Chitta-
gong. I is known, that Karachi and
Chittagong are within Pakistan. So,
since Pakistan itself has accepted the
Convention, we shall hope that they
will' do something to implement this
Convention.

As I have said in my speech, as re-
gards the provision of these safety
appliances etc, we have insisted 'that
even coastal ships should carry these
appliances. It is true that we do not
want to over-burden the coastal ships
wIth all these things and that is why
a re'axation is provided. Even so, we
have been insisting on some at Iease of
these provisiong_ being observed by
ships engaged In cdastal trade. Our
shipping industry is a very young
one and we do not like fo over-bur-
den it. They will be given ample
time to make adjustments to the new
Convention and it will not be imposs-
ed suddenly on them.

Then rr%;riend talked about flag
discriminall®h. As far _ as Indian
ships are concerned, there is no flag
discrimination in foreign wports, as
regards port, berthing and’ other faci-
litles. In fact, it i8 such. a delicate
question that it recoils on us if we
talk too much of This flag discrimina-
tion. In fact, our ship-owners and
shipping industry are interested in
seeing that this theory of flag discri-
mination does not work against our
interests. = When government try to
help Indian shipping there Is always
a fear that the other countries may
come upon ug and tell us that we. are
discrjmlinating against them. Some of
the PdWerful maritime countiries who
have got very large and well-estab-
lished mercantile fleets have spon-
sored this theory of flag discrimina-
tion and, without knowing the full con-
sequences, some in “Tndia have also
taken it up. It is not+ a Question of
our being discriminated against but
it is a questlon of misrepresenting or
mis-inferpreting aid which we would
like to give to our own shipping indus-
try as diserimination against foreign
shipPlig. We bave to guard against
that. I can assure the hon. Member
that as regards port and berthing
facilities, there is no discrimination
agajnst Indian shipping in Zloreign
ports and the ‘ship-owners have not
mmtie any complaint with rozard to
at.

My hon. friend, Mr. Damodara
Menon talked of country craft and
wanted to know why fishing vessels
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are exempted from this. They are less
than 500 tons and thei do 'not carry
passengers, and they have been ex-
empted. The_ Sailing_ Vessels Com-
mittee has recommended what should
be done With regard to safety of
these country craft. The Officer who
was Chairman of that Committee has
been put in special charge and he is
now looking into the varioug imnprove-
ments that he himself has suggested
as Clifrman of the Committee.

My friend pleaded for recruitment of
seameén from Travancore-Cochin State.
Now, there are two establishments,
one at Visakhapatnam and another at
Calcutta for the training of these
ratings. In the training establish-
ment at Visakhapatnam the recruits
from Madras, Travancore-Cochin and
Bombay are taken and in the Calcutta
establishment—now_of course it is
mostly for displacéd persons—recruits
from other Stateg are taken. There
is a proposal to~have another estab-
lishment in Saurashtra and when that
establishment is created, then perhaps
there will be greater chance of tak-
ing more people from some ot the
Southern States like Travancore-Cochin
etc. tin the Visakhapatnam establish-
ment.

Shri Damodara Menon: Nothing in
Travancore-Cochin?

Bhri Alagesan: There is na, proposal
to start one jn Travancore-Cochin. It
is our idea that with these three estub-
lishments we will be able to recruit
the number required, namely about
2,000 a year. But, as I said, when
the establishment in Saurashtra is put
on its feet, then there will be greater
chances for recruitment from some of
the Southern States like Travancore-
Cochin. T think, I have covered the
points raised by the two hon. Mem-
bers and I commend my motion to
the House.

Shri Nambiar: I should like to have:
one clarification, Sir. Is it not a
fact that the Chairman of the Sea
Transport Committee of the Interna-
tional Chambers of Commerce, which
held its conference at Paris recently
broadcast through the radio a speech
entitled the “Indian Shipping Indus-
try”, which aroused so much of feel-
ing in Indian industry? The hon.
Minister said that with regard to flag
discrimination it was not brought to
his notice that such discrimination is
there. Here, in their own magazine
Indian shipping meushed by the
Indian National teamship Owners’
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Association, it is very clearly stated
that there was _so much discontent
due to this. The broadcast of Sir
Anderson who was President of this
Conference has created so much dis-
content. Is the hon. Minfster aware
of it and has he done anything with
regard to that.

Shri Alagesan: I do not have the
details relating to paftticular speeches
or broadcasts and the reactions that
have been created in India. I should
like to have time. I can assure him
that I will go into it.

Babu Ramngrayan Singh (Hazari-
bagh West): May I know one thing;
how seamen are recruited and whe-
ther there are centreg in the States for
their recruitment?

Shri Al8Zesan: There are no centres
in the States_for recruitment; they
have been mostly recruitedq at Bom-
bay and Calcutta and a smaller num-
ber at Madras also. I referred to the
training establishments at Calcutta
and Visakhapatnam.

Mr. Deputy-Speaker: There are two
training centres and the recruitment
is done at the ports. The question
is.

“That the Bill to enable effect
to be given to an International
Conyention the Safety of Life
at Sea, signed in London on the
tenth day of June, nineteen
hundred and forty-eight, to amend
the provisions of the Indian Mer-
chant Shipping Act, 1923 relat-
ing 1o _life-saving appliances, wire-
less and radio navigational aids
and to other matters affected by
the ~8a1@ Convention be taken’
into consideration.”

The motion was adopted.

Mr. Deguty-Speaker: We shall now
take up the clauses. I find that there
g(l)'c no amendments from clauses 1 to

Clauses 1 to 30 were added to the Bill.

Clause 31.— (Transitional provisions)

Shri Alagesam: I may explain that
the convention has been accepted by
nineteen maritime countries, and it has
come into force from the 19th Novem-
ber, 1952, Since we could not pass
this Bill before that date. we *vant to
have this amendment made.

Amendment made:

“Ih page 11, lines 16 and 17, for
“he date of the commencement
of this Act” substitute “the 19th
day of November, 1952",

—[Shri Alagesan]
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. Mr. Deputy-Speaker: The question
is:
“That clause 31, as amended,
stand part of the BflL”

The motion was adopted.

Clause 31, as amended, was added to
! the Bill

The Title and the Enacting Formula
were added to the Bill,

Shri Alagesan: I beg to move:

“That the Bill, as amended, be
passed.” P

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri H. N. Mukerjee (Calcutta
North-East): I had no6 intention of
intervening in this debate, but certain
points have been raised in the course
of it which made me feel that per-
haps at this last stage of the passage
of this Bill we might have further
elucidation on those particular
matters.

First of all, I want to refer to the
sort of assurance given by the hon.
Deputy Minister that Government
does bear in mind the idea of bring-
ing another piece of legislation whieh
would bear upon the living conditions
of those who work in our shipping in-
dustry. In regard to that, wish

"Government were a little more speci-

flc, because we feel that the condition
of seamen, particularly in the part of
the country which I happen to re-
present, is giving cause for consider-
able anxiety. I know, of course that
Government have recently taken cer-
tain’ measures in regard to the com-
parative relaxation of certain rigid
standards of medical examination,
which have been welcomed in Cal-
cutta. But I know that there are cer-
tain other very serious grievances
which remain to be remedied.

Reference has been made to the
Seattle Convention. In regard to that,
the standing complaint of labour is
that while medical examination
standards are sought to be heighten-
ed with reference to that Conven-
tion, other provisions which related
to the amenities of seamen have npot
been really taken into consideration.
But I am happy that Government
have given a sort of assurance that
these things have not escaped their
attention and that certain measures
are likely to be introduced in not
very distant future.

t also intervened in this debate be-
eause a certain reference was made
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. friend, . Damodara and visas. They have a certain cer-
by my hon. friend, Mr. am Q poertaln cer-

Menon, to non-Indian nationals who
happen to be forming a very import-
ant proportion of workers in the
shipping industry. I did not hear tlge
Deputy Minister give any specitic
answer in relation to that point, but
1 want to say that perhaps while we
are certainly entitled to expect that
Indian nationals ought to man . our
ships as far as that is practicable, at
the same time we ought to realise
that at the present moment, on Me-
count of eertain important objective
historical conditions, Pakistani na-
tionals form, a large proportion of our
seamen. In Calcutta Port, for exam-
ple, more than 80 per cent. of the
seamen come from Pakistan. Thesge
common working people from Pakis-
tan come to Calcutta, as they have
been coming there for generations,
.as a matter of course so to speak. To
them, the bifurcation of India into
Pakistan and India is really an-arti-
ficial operation. They come to India
in the natural course, as they have
been - doing for so many years, and
there is not the slightest idea in their
mind that as far as their _work as
seamen is concerned, they are non-
Indian nationals. In the present pos-
ture of Indo-Pakistan relations, we
ought to remember this salutary con-
dition of things.

As far as the seamen of the Cal-
cutta region are concerned, thesr.come
mostly from East Pakistan, and I can
assure the House that they come here
in order to earn their bread, having
no ideas about belonging to another
country, which is a foreign country.
This whole recent phenomenon of the
division of our country is something
which has taken them by surprise, so
to speak, and if we now t any
step which would disturb their nor-
mal expectations of employment,
surely that is going to be not only a
very undesirable step from the human
point of view, but also an undesir-
able step from the point of view of
the relations between India and Paki-
stan.

10 AMm.

I know that every encouragement
oyght to be given to the recruitment
of Indian nationals as seamen, but at
the same time we have these Pakis-
tani seamen coming to our country
just in order to earn their bread. Be-
sides, they have accumulated through
generations of experience a kind of
skill in seamanship which is almost
unequalled. I think that they hold
the record in the world as far as
cheavness combined with efficiency is
concerned. These people have,
fherefore, to be reassured.

At the present moment, there is
some difficulty over their passports

, of visas to these

tificate called the
usually acknowledged by internation-
al practice as being tantamount to a
passport or visa, but I am told that
there have been many representations
regarding the difficulties they are
experiencing when they have to come
to India after having gone home,
having completed their tenure of ser-
vice on a particular ship. I want to
draw the attention of Government to
the inconvenience which has lately
been caused by the delay in the grant
Pakistani seamen
who want to come to Calcutta as a
matter of course in order to earn their
living. On these Pakistani seamen,
the efficient conduct of our shipping
industry very largely depends. These
Pakistani seamen have really no idea
in regard to the political and other
involvements of the division of our
country. In their mind, I am sure,
he division of India is not really a
fact, and therefore we should, while
trying. to recruit as many Indian na-
tionals as possible as seamen, do
nothing which would increase the ap-
prehension in the minds of these very
experienced Pakistani seamen. Their
work has been unexceptionable so
far, and that is why I wish Govern-
ment, first of all, to reiterate the as-
surance that they gave to the effect
that they are going to do something
about the living conditions of sea-
men in our shipping industry, and in
the second place, to assure us that
nothing is going to be done which
will disturb the good feeling which
exists as far as the Pakistani sea-
men working in Indian ports are con-
cerned. I also wish Government to
assure us that their difficulties,
speclally in regard to medical exam-
ination and grant of passports, would
be sympathetically considered.

Shri Nambiar; I want to obtain
some clarification from the . Deputy
Minister, Can we expect a com-

prehensive legislation with regard to
the service and working conditions of
seamen, vg;)ecially-about the hours of
work? 11 the hours of work be
limited to 44 hours? Is there any
measure under the contemplation cf
Government? Are they considering
this point at all, or not at all consider-
ing it? If they are considering it,
will any measure be brought within a
very short time? These are the points
on which I want some clarification.

Shri Alagesan: I can straightway
tell the House that we propose to
bring a comprehensive legislation. I
can also tell the House that it will
include some of the provisions that
find a place in the Seattle Convention.
At this stage, I am unable to say to
what extent we would be able to go,
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[Shri Alagesan.]

but there will be ample time for hon.
Members to scrutinise the measure
when it is placed before the House,
and it can be passed to the satisfac-
tion of all concerned.

As regards the point raised by my
hon. friend, Mr. H. N. Mukerjee, it is
a sort of contradictory approach. He
wants that there should not be any
delay in recruiting Indian nationals to
serve in our ships. At the same time,
he does not want any dislocdtion to
be caused to the Pakistani seamen, It
is rather difficult to adjust these two
things: he is trying to go slow and
fast, if I may say so, in this matter.
In fact, anxiety was expressed that
we should try and recruit almost the
entire seamen from Indian nationals and
see that the seamen who are employed
in our ships are cent. percent. Indian
nationals. At present, it is true that
a large percentage of the seamen
come from, technically, a foreign
country, viz., Pakistan. They also
come from Goa, which is in Portuguese
India. We are anxious to increase the
percentage of Indian nationals work-
ing in the ships and towards that end
we are issulng what are called C.D.Cs
—continuous discharge certificates to
recruits, so that they can be taken
back. Also New C.D.Cs are being
issued to a large number of ex-naval
ratings who served in the Navy during
the war and have since been demo-
bilised.

1 have already referred to the Rat-
ing Training Schemes at Calcutta and
at Visakhapatnam. Up till now we
have turned out about 1,982 trainees
from these two establishments. We
propose to have another establish-
ment also and soon we may be able
to turn out about 2,000 trainees every
year. They will gradually replace
the foreign nationals who are now
working in our ships.

As regards difficulties about visas,
I am given to understand tha¥ no such
difficulties exist and we do not want
to place any unnecessary restrictions
in the way of Pakistanis who are now
employed in our ships.

; Mr. (Deputy-Speakes: The question'
s:

“That the Bill, as amended, be
passed.”

The motion was adopted.

8 RIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT BILL.
The Minister of Commerce and Im-
dustry (Shri T. T. Krishnamachari): I
beg to move.*®
*“That the Bill to provide for the
salaries and allowances of certain

Officers of Parliament, be taken

into consideration.”

The Bill follows the pattern of an
Act that has been passed by'this House
apd the other one, namely the Salaries

nd Allowances of Ministers Act of
952, The position is that under Arti-
cle 87 of the Constitution the salaries
and allowances of the Speaker and the
Deputy Speaker of the House of the
People and the Chairman and * the
Deputy Chairman of the Council of
States may be fixed by Parliament by
law, and until provision' in that be-
half is so 'made, such salaries and al-
lowances as are specified in the Second
Schedule shall be paid to them. The
appropriate portion of the Second
Schedule (Part C) says:

“There shall be paid to the
Speaker of the House of the Peo-
ple and the Chairman of the Coun-
cil of States such salaries and al-
lowances as were payable to the
Speaker of the Constituent As-
sembly of the Dominion of India
immediately before the commence-
ment of this Constitution, and
there shall be paid to the Deputy
Speaker of the House of the g’eo—
ple and the Deputy Chairman of
the Council of States such salaries
and allowances as were payable
to the Deputy Speaker of the Cons-
tituent Assembly of the Dominion
of India immediately before such
commencement.”

Under these provisions, the salaries
and allowances of the Speaker and
the Deputy Speaker, the Chairman and
the Deputy Chairman were fixed by
an order of the President. The salary
of the Speaker was filxed at Rs. 3,000
per mensem, with sumptuary allow-
ance of Rs. 500, with a fully furnish-
ed residence free of rent. Similar
facility was also given to the Chairman
of the Council of States. In regard
to the position of the Deputy Speaker
and the Deputy Chairman, the provi-
sions varied, naturally, as under the
previous arrangement a salary of
Rs. 1,500 was paid per month to O{;e
Deputy-Speaker and the Deputy Chalr-
man plus the daily allowance that they
were drawing, but they had no other
amenities.

The present intention is outlined in
the Bill. I might also add that when
the salaries of Ministers were brought
dowpn from Rs. 3,000 to Rs. 2.250, both
the Speaker of the House of the Peo-
ple and the Chairman of the Councit
of States made a voluntary cut in
their salary, equal to the amount that
was reduced in the salaries of Minis-

sMoved with the recommendation of the President.
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ters. The position envisaged by the
Bill now before the House is that the
salaries of the Speaker and the Chair-
man of the Council of States should
be equated to the salaries of the Min-
isters and the amenities that are pro-
vided for them by way of a fully
furnished residence free of rent and
a sumptuary allowance, as is being
given to the Cabinet Ministers, shall
be paid to them. In regard to the
Deputy-Speaker and the Deputy Chair-
man, the position now 1s that they
shall be paid a salary of Rs. 2,000 per
month plus the facilities in refard to
residence, similar to what is given to
Minsters. and Deputy Ministers as
well as the Speaker and the Chairman

of the Council of States. But they,

will not be entitled to the sumptuary
allowance. The other Mfadilities, like
travelling allowance, medical facili-
ties, advance for purchase of curs,
etc., follow the pattern of the Salaries
allgsdz Allowances of Ministers Act of

The Bill does not require any fur-
ther elucidation from me, as the posi-
tion is fairly clear. Hon. Members
are fully familiar with the conditions
that were obtaining before and what
15 obtaining today. I see certain
amendments have been tabled. I
suppose the amendments are permit-
ted by you on my agreeing to accept
them. I do not think I will be in a
position to accept them. But I do not
want any technicalities to stand in the
way of the amendments being moved.
One amendment, moved by my hon.
friend Mr. Punnoose is, in my view,
out of order. The hon. Member sug-
gests that the Speaker and the De-
Buty-Speaker, the Chairman and

eputy Chairman must renounce all
connections with political parties. I
do not think that point is germane
here. So far as I am concerned, I do
not want to take shelter under a pure-
ly technical reason and to refuse
consideration of these amendments, it
you say that the amendment may be
considered. But I do not think I will
be in a position to accept any of them.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
salaries and allowances of certain
officers of Parliament be taken
into consideration.”

Shri Punnoose (Alleppey): The hon.

Minister mentioned about an amand-
ment that I have tabled and he was
pleased to observe that there is some
technical objection about it. I had to
command a lot of courage to speak
on this particular Bill. As you know
it is rather delicate to speak on suck
a Bill in the context in which we are

placed. Through the amendment I
have tabled and also by the observa-
tions which I propose to make, I want.
to raise certain questions which, I
believe affect the very basis of our
democracy. On this occasion I want.
tc emphasise certain aspects of our-
democratic and parliamentary life-
which I think should be considered in
great detail by you, Sir, and also hun.
Members of this House.

While making these observations or
in tabling the amendment, I may state:
most categorically that there is no
reference to any person, or to any in-
cident or imputation of any motive, or
casting of any aspersion. Far from
it. I want to raise a constitutional
issue. I believe that these Officers of
Parliament, the Speaker, the Chair-
man, the Deputy-Speaker and the De-~
puty-Chairman should be above all
party affiliations.

Pandit Thakur Das Bhargava (Gur-
gaon): Sir, may I rise to a point of
order? Here we have a Bill regulating
the salaries and allowances of Officers
of Parliament. My friend is speaking
about certain other qualification,
namely, whether the Speaker or the
Chairman could belong to this or that
party. My humble submission is this:
is beyond the scope of this Bill. It
only deals with the salaries and al-~
lowances of these Officers. That
qualification which my friend wishes:
to speak about should have been con-
sidered at the time of the framing of
the Constitution—whether the aker
or the Chairman or the Deputy-Speak-
er or the Deputy-Chairman could be-
long to any party or not. So far as.
this Bill is concerned, my submission
is that this discussion is beyond the
scope of this BilL

Shri Punnoose: May I make a sub-
mission? Constitution has provided
that the salaries and allowancegs of
these Officers of Parliament be decid-
ed b the Parliament itself. The-
Constitution does not preclude this.
Parliament from giving its views,
when it appoints these Officers and
fixes their salaries and allowances. The:
Parliament has got the right to say
‘we expect - this from them. There
is nothing that prevents this House
from doing so. I am not aware of
any constitutional difficulty which
would place my observations out ot
order.

Pandit Thakur Das Bhargava: This
will be adding one disqualificatien to.
the Members of the Parliament from
standing for the post of Chairman or
Speaker if they belong to any of the
parties. This is tantamount to a dis-
qualification to that post. Theretore,

A ]
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[Pt. Thakur Das Bhargava.]

it was in the Constitution that we
.should have provided for it and not by
-a separate Bill. And even if a separ-
-ate Bill is allowable for this purpose,
there is no reason why we should
extend the scope of the present Bill
;1;3 include the disqualification in this

Shri Punnoose: The fear expressed
by my hon. friend is far away from
my thoughts, because any Member of
:any party can stand for these posts.
-But once they are elected to these
posts they do not belong to any party,
phey belong to the whole House, and
in them all parties have to " repose
‘their unconditional and unqualified
faith. As such, from the date of their
election to these august positions they
should cease to be members or func-
tionaries of political parties. That is
my point.

Pandit K. C. Sharma (Meerut Distt.
-—South): Sir, on a point of order,

Mr. Deputy-Speaker: Let me dis-
pose of this point of order—there is
-one point of order. I feel it rather
'delicate so far as this point of order
is ‘concerned. Of course I am not the
'only one Officer that is referred to
‘here, nor is the reference individual.
It is absolutely impersonal. Certainly,
hon. Members are entitled to table any
-amendments and speak on them.

Regarding this particular amendment
‘the position is this. This is a dis-
-qualification for any such person. This
may be a separate thing. Now, if the
hon. Speaker or the Chairman is pre-
‘pared not to take a salary at all and
work—after all, this amendment is
Junder the impression that it is the
salary that is. the most important
thing—if in an honorary capacity the
‘Speaker or the Deputy-Speaker is pre-

ared to work, is it the feeling of the
‘hon. Member who has tabled this
amendment that they may be allowed
‘to do any amount of propaganda for a
particular party? He thinks this is
‘the screw by which they can be forc-
ed not to take such part! I mean it
will be too small an estimate of the
Speaker and the Deputy-Speaker that
merely for money considerations they
work. The Speaker and the Deputy-
‘Speaker who for the time being are
lawyers can go and earn at least a
fraction of the amount, and if they
gc about carrying on propaganda for
or against any party, what happens to
‘the object of the hon. Member?

Therefore, this is an independent
consideration. Under the Constitution
it was not said. It is a mstter which
has to be established by convefition.

But I do not want to give a ruling on
this because I am one of the parties
concerned.

An Hom., Member: You are impart‘i-
al.

Shri Gadgil (Poona Central): Let
the hon. Member have his full say.
Please do not rule it out of order
because you are personally‘concerned.
We have got effective answers.

Mr. Deputy-Speaker: If there is any
another Chairman I will place him in
the Chair and go, so that he may give
a ruling. Anyhow, what I would say
at this stage is this. This matter
need not be raised now. When the
stage of amendment comes in, another
hon. Member, the Chairman, will take
the place and give a ruling bringing
to bear his independent judgment on
the matter.

Shri V. P. Nayar (Chirayinkil): The
point of order may raise similar diffi-
culties for the Chairman also, if you
vacate the Chair for the hon. Member
who raised the point of order now!

Shri T. T. Krishnamachari: The pro-
visions of article 97 are obligatory. It
may be that the Houge may filx a n>mi-
nal salary of one rupee. But if it
does not, it means that what is now
obtajining under the Second Schedule
will continue to obtain. They .annot
negative the purpose of article 97.
They might dilute it by saying that
the Speaker and Deputy-Speaker and
the Chairman and Deputy-Chairman
shall get one rupee. But they have
to say it, that there shall be something
nominal and not something which is
really substantial. That hag to be
said. It cannot be said in a negative
manner. I think that is where the
%%int raised by my hon. friend Pandit

Aakur ‘Das Bhargava was correct.

It is not merely a matter of em-
barrassment to you, Sir, where there
is no question of salary. The real
question at issue is whether article
97 should be taken as being mandatory
so far as we are concerned, And if
we do not exercise our right to fix
the salary, what is obtaining before
would continue to obtain. That is a
proposition in which the Chair’s ver-
sonal predilections do not at all enter.

Mr. Deputy-Speaker: Personally I
chink it is a disqualification which
ought to find a place in the Constitu-
tion if the House or the country
large desires it. And so far as im-
pusing a disqualification by Parlia-
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ment, when there is no such disqua-
lification in the Constitution, is con-
cerned, it is matter which has to be
canvassed.

As a disqualification it cannot be in-
troduced in this Bill as a side-issue.
In that way many other things also
can be said—that the Speaker should
know ten languages, he should know
Hindi, Tamil, Telugu, he must have
passed a test concerning the rules and
points of order—all these things can
also be imposed. Whether they are
germane to this Bill is the only point.
Personally I am not in favour of
accepting this qualification. At this
point of discussion, that is in the gen-
eral discussion, this need not be enter-
ed into. At the time of amendments I
shall consider what has to be done.

Shri Punnoose: I am thankful for
the explanation, Sir. What I want to
impress upon the House jis that, just
as Shri Gadgil said, we should try to
build up a tradition by which ese
Officers of Parliament will be free
from all party affiliations. In this as
well as in other matters we have got
the example of the House of Commons.
1 am not one of those who consider that
in place and out of place we should
blindly follow the example of the
British House of Commons. Valuable
as those experience are for us, it is
open to us to have our own ways of
doing things. But one cannot forget
the fact that what we find in Britain
today is the result of . centuries of
development, also, the result of the
logic of events that have been taking
shape all these centuries. Now
they- have come to a certain position
where the Speaker is above all party
politics. While replying to the felici-
tations from the floor of this House,
the hon. Speaker made certain remarks
about it on the day he was elected.
He was pleased to say:

“The position of the English
Speaker is a matter of historical
growth and it has been established
at the end of centuries of struggle
of the Commons for independence.
Its evolution to the present stage
has taken place after the estab-
lishment of the full authority of
the Commons. The position is
undoubtedly an ideal one provided
it is accompanied by the other
essential corollaries of democracy.”

To the latter aspect of the-sentence,
I will come later on. He has openly
admitted that that is the ideal for
which we should strive. I must fur-
‘ther quote, Sir, from the speech ' of
the hon. the Chairman of the Council
of States. He said:
“I belong to no party and that
means I belong to every party in

this House. It shall be my en-
deaveur to uphold the traditions,
the highest traditions of parlia-
mentary democracy and act to-
wards every party with fairness.
and impartiality, with ill-will to
none and goodwill to all.”

Then he goes on to explain the posi--
tion in the House of Commons and
calls upon both the Government and:
the Opposition to behave in a fashion
conducive to the healthy development

of democracy in this country.

There appears to be some difference-
in the position of the Deputy-Speaker-
here and the Deputy-Speaker of the- -
House of Commons. 1 feel that the
position of the Deputy-Speaker here is:
entirely different from that of the De-
puty-Speaker in the House of Com-
mons, In the House of Commons,
strictly speaking, there is not an offi--
cer as Deputy-Speaker. There is
the Chairman of the Ways and Means
Committee acting as the Deputy-Speak--
er. Previously the Chairman of the
Ways and Means Committee was:
appointed by the leader of the House.
In later years he was proposed by a
Member of the Treasury Bench and
voted into power by the ruling party.
If you look into May’s Parliamentary
Practice, you will find that the Chair-
man of the Ways and Means Cam-
mittee acts as the Deputy-Speaker only-
during the unavoidable absence of the-
Speaker. I wish I could read cer-
tain portions from May's Parliament-
ary Practice in this connection. The-
peculiarity of the position there is:

“Standing Order No. 96 empowers
the Speaker, after he has taken
the Chair at the commencement
of a sitting, without any formal
communication to the House, to
request the Chairman of Ways and
Means or the Deputy Chairman to
take the Chair, either temporarily -
or until the adjournment of the
House; but before his Deputy can
exercise the Speaker’s powers under
the Standing Order No. 29 and 31.
the announcement of the Speaker's
absence must be made"”.

The Speaker can vacate the Chair
without even indicating the fact to the
House but the moment the Chairman of
Ways and Means Committee comes to
occupy the Chair, the Seargent or the

Clerk should announce that
the Speaker is not there due
to unavoidable reasons and

then only the Deputy-Speaker can
occupy the Chair. Before announcing
that the absence of the Speaker is’due
to unavoidable reasons, the Deputy-
Speaker cannot give rulings on certain.
important matters. Such restrictions
are not here. Here, the Deoutv-Speaker
is a fulfledged officer of Parliament in
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‘whom confildence is reposed as in the
Speaker himself. Therefore, any sort
of comparison between the Deputy-
Speaker of this august House and that
of the House of Commons will be out
«of place.

Kumari Annie Mascarene (Trivan-
«drum): Are we to follow the West-
minster practice so blindly?

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch, castes): This
«can be a better arrangement.

Shri Punnoose: 1 am sure my friend
will get more light when we go further.
"Therefore, what I want to make out is
that these officers should be looked
upon as persons occupying positions
in which all the Members have to place
their trust, their unqualified trust at all
‘times. Prevxously—m the beginning—
“the position of the Speaker of the House
of Commons itself was that of a Deputy
or nominee of the Crown but gradually
‘that changed. Today he is the guardian
of the rights and privileges of the whole
House, of each and every Member and
he is kept out of all party loyalties.
‘Here the hon. Speaker has said in
unmistakable terms ‘that this is the
ideal for which we should strive. I
hope there will be absolutely no diffe-
rence between the concept of the
‘Speaker and the Deputy—Speaker enter-
‘tained by the hon. friends on that side
-and by those on this side of the House.
What I feel is that there is a difference
‘between this concept and practice.
"There is a contradiction between what
‘'we think about them and what is
‘actually in practice today. It may not
be due to the fault of any one but it
is for us to bring existing practice in
consonance with the concept we all
-entertain. The hon. Speaker when he
‘replied to the fellcitatmns made another
point. He said

“We have yet to evolve political
parties and healthy conventions...”

Then he goes on:

“From this point of view as also
from my moorings in the past, I
cannot be out of the great organisa-
tion, the Indian National Congress.
under whose banner I have had the
privilege of serving, in one capa-
<ity or another, for the last 40
years. 1 therefore continue to be
u Congressman just ag any Indian
can continue to be a Hindu or a
Muslim or a Parsee, etc., and still
he is no less an Indian so far as
ﬂz‘e national questions are concern-

Here we are placed in a difﬂculty
What exactly is the relat!onship

tween this organisation called the
i{ndian National Congress and the
Rarty that is functioning here cn be-
alf of the Congress? That is a diffe-
rence which this House cannot under-
stand. I could show a number of
statements made by the hon. Prime
Minister. the Leader of the House, in
his capacity both as the Prime Minister
and the President of the Congress to
the eftect that the Congress is fast
becoming a party, and that it has
ceased to be a movement. For all
practical purposes. the Indian National
Congress is 'the ruling narty in this
country today and the Speaker says
that as a result of his moorings in the
past. he cannot remain out of the
Congress. I would like to know
whether it is not obligatory on the
part of a member of the Congress to
stand for its programme and to stand
for its objectives also. If it is obli-
atory on the part of a member of the

ongress to stand for its programme,
I am afraid the Speaker has certain
obligations frobm which he cannot
escape.

Then coming to the Deputy-Speaker,
we read the other day in the papers
that he is elected to the Executive
Committee of the Congress Parliamen-
tary Party. I have a copy of the Con-
stitution of the Congress Parliamene-
tary Party and the Execu-
tive Committee has got cer-
tain definite funcions - there.
It is not a big body. It is a committee
of the very select. very elite stalwart
fighters of the party, who are supposed
to stand through thick and thin for
the party. The Executive Committee
has got certain functions which are
specifically mentioned here. Fifteen
members elected by the riembers of
the Congress party who are Members
of the House of the People and six
members clected by the Congress purty
will be the Executive Committee of
the Congress party in the Parliament.
It is said:

“The Executive Committee shall
have power to examine all mo-
tions, amendments. or Bills pro-
posed to be made or introduced
in Parliament of India by any
Member and to approve, modify
or reject the same according as
they are in accordance with or
contrary to the programme and
policy of the Congress.”

Mark they will have power to accept..
modify or reject according as they are
in accordance with or contrary to

programme and policy of the Congress.
It is obligatory on the hon. Deputy-
Speaker, in his capacity as a member
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of the Executive Committee, to sit
in judgment on every motion, on every
amendment and every Bill and every
Resolution coming up in this House
and he, or in his absence, the
Committee of which he is a
part, takes decisions. I would
ve much appeal to you to
condider whether this will produce a
healthy sense of impartiality and will
inevitably command the unqualified
trust which is expected of us all by this
august-office which you occupy.

The position is this. We have, in
this country, to tackle a lot of difficuit
problk:ms. Problems which the British
Parliamentary democracy had not to
face in its long travel through the
centuries we are called upon to fuce.
Problems arising out of Party con-
flicts. and class conflicts have cropped
up. At such a time. in order to de-
velop democratic movement in this
counfry for the preservation of ‘the
democracy for which we have paid a
heavy price, the Speaker and the
Deputy-Speaker, occupying this Chair
should give us the confildence that there
is nothing that can prevent ihem from
doing full justice. We very often come
to you and talk to you on the rostrum.
Sir, but, when the Whip of the Cong-
ress party mounts the rostrum, I get
a shudder because he is the Whip of
the party of which, the hon. Deputy-
Speaker is a Member. Is it a position
that has to be encouraged?

I have to make one or two observa-
tions more. We have sometimes seen
you at close quarters. Sometimes I
have felt that some of the most un-
desirable, I mean, unenviable positions
in the world are the positions of the
Speaker and the Deputy-Speaker.

Shri T. T. Krishnamachari: Certain-
ly not undesirable.

Sirri Punnoose: I have had occasion
to go to hjs Chamber, more often to
the Deputy-Speaker than to the hon.
Speaker. Sometimes, I have come away
without telling him what I wanted to
say. Because, I have seen Rim being
pestered with all kinds of problems;
all points of order go to him. All sorts
of amendments, requests and expla-
nations are there before him every
moment. From that point of view also,
this House hag got a right to demand
that his whole, entire, undivided atten-
tion should be placed at the disposal
of the House. I cannot commend, Sir,
1 cannot appreciate for a moment the
way in which the services of these very
respectable gentlemen occupying such
august positions have been utilised by
the Party in power.

I place my case on two points: on a
matter of principle and on a. matter

.bers of this

of practical necessity. On a matter of
principle. because that is the founda-
tion on which we have to pbuild. You
say that the Communists in this House
have no faith in Parliamentary demo-
cracy and that they are not democrats
and that you on the other s:de are
wonderful democrats. (An Hon. Mem-
ber: Wonderful?) Yes. You must make
these disbelievers, doubting Thumases
beliexe and give them more reason for
faith. This will be one step in that dir-
ection. You have to take a very cour-
ageous step. I hope the Speaker and
the Deputy-Speaker, the Chairman and
the Deputy Chairman will fully appre-
ciate the position. I believe there will
be practical agreement among the Mem-
ouse also, unless the whip
works havce. Because, I know, many
of the Congressmen on the other side
also want democratic institutions to
develop in this country. And then it is
‘humanly impossible for the Speaker
or the Deputy-Speaker to discharge
their functions as office-bearer; of this
House, and at the same time, to look
after the interests of some party.

With these words, I place ray views
on the Bill before the House.

Shri K. C. Sodhia (Sagar): I may be
given two minutes, Sir.

Mr. Deputy-Speaker: I will call Mr.
Gadgil first and then others.

Shri Gadgil (Poona Central): I have
heard the speech of my hon. friend
with very great attention. Ile will
readily agree with me that when a
Party is elected at the general elec-
tions with a majority, certain political
and parliamentary results flow there-
from. If according to the (Constitution
and the rules of business in the House,
certain offices in the Parliament are
subject to election. they are subject to
election with all the known facts that
the majority has a particular political
colour. If you are to lay Jdown a pro-
position as broad and as tall as has
been sought to be laid down by my
esteemed friend just now, that because
a candidate for the Speakership or the
Deputy-Speakership belongs to a par-
ticular party, he must be penalised
either by not allowing to stand or, if
he is elected, by not ying him:
(Some Hon. Members: 0, no.) or,
instead of doing this, that he should
resign from his particular party..... .

Shri Punnoose: May I make a person-
al explanation, Sir? .

Shri Gadgil: May I put it this way?
I have a driver who is excellent in his
job ot driving very well. Am I to dis-
miss him because he is a n:ember of
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[Shri Gadgill
the Communist party or a trade union?
It will be absurd.

Shri B. 8. Murthy: Sir, on a point
of order, is the hon. Member correct in
his comparison, in his analogy between
his driver and the Speaker of the
House?

Shri Gadgil: I regret that my hon.
friend lacks completely a sense of hu-
mour.

Now, proceeding with the arguments.
The tradition that has been established
in England with respect to the high
office of Speaker was not 'uilt in a
day and that has been agreed by my
hon. friend. @ We have also our own
tradition. We have not written on a
tabula rasa even in this matter just
as we have not written our Constitu-
tion on a clean slate, We have
certain historic precedents. Now,
before this Parliament came into
existence, there was a_ Central
Assembly, and election to the Presi-
dentship or Deputy-Presidentship
always went on political considera-
tions, What was only relevant for
the purpose was whether a particular
man, after having been elected an;i
having become the occupant of this
high office, was impartial or not in
the conduct of business. That is the
only testt We must differentiate
between the functions to be discharg-
ed and the political colour of the
particular person. Is it the case of
my hon. friend here that because the
hon. Deputy-Speaker or the Speaker
of this House, or the Chairman or the
Deputy-Chairman of the other House,
has shown a partiality for the mem-
bers of or for the Party which has
put him in office—if that is the case,
the line.of argument. so far as I am
concerned, would be different, but my
hon. friend has very subtly but very
fairly put the proposition and wants
to make out a case that there should
not be a situation in which duty and
interest will conflict,— it I under-
stand him correctly.

Shri Pumnoose: Here it is duty that
conflicts with duty. Duty as Executive
Member of the Congress Party, comes
into conflict with duty as the Deputy-
Speaker.

Shri Gadgil: Interest as a party-
man. That is how I understand.

Babu Ramnarayan Singh (Hazari-
bagh West): A party-man is always a
party-man!

Shri Gadgil: Let us compare the
traditions in England and the traditions
in India. Was our Speaker elected un-
contested? I want to know that. Even
in the General Elections he was oppos-
ed. The tradition in England is that if

the outgoing Speaker seeks re-election,
then—it is a convention well under-
stood and well followed—he is not op-
posed. He is- elected and then elected
as Speaker. What happened here? After
he was opposed in the General Elec-
tions he was returned, When he was
again proposed by the majority Party,
and very rightly—they were within
their right—for occupation of this high
office, he was also opposed. Now, hav-
ing not followed the tradition in Eng-
land in all these essential preliminari-
es, you only want us to follow the net
product because it suits you for the
time being. I am not questioning your
motives in the least. (An Hon. Member:
No!) I entirely agree that you want
to do it in the best interests of Parlia-
mentary tradition, but a {radition is
not a thing which can be built un with-
in the twinkling of am eye. It tukes
quite a long time, and it is not possible
unless all the Parties agree that there
must be certain fundamental things
which must be beyond the dispute or
discusgion of any momentary passions
or emotions. Now as regards *he Speak-
er of this hon. House.—I am not refer-
ring to the fact that I am his personal
friend—even in 1946 and 1947 when
those were very troublesome times, I
need not refer to how the passions were
raised—not a single Member of the
Muslim League raised any doubt about
the impartiality in the conduct of the
business of this House.

Shri Punnoose: That is due to the
meritg of the person occupying the
office, and not due to the merit of the
arrangement.

Shri Gadgil: There was election. In
spite of the momentary lapses oc-
casionally on the part of some friends
here and there, by and large the im-
pression I-have gathered so far as the
Opposition Members are concerned is
that they have a fair faith in the im-
partiality of the Speaker. Now, it is
very difficult—you can just imagine
how difficult it is—for a man to give up
all his political inclinations or instincts
or views which he may have built up
in the course of his political life extend-
ing over more than a quarter of a cen-
tury. By changing the clotheg you can-
not change the colour of your ckin
(Interruption.) By assuming office, you
cannot entirely get rid of your political
opinion, but the real test is: .vhat are
the expectations of this parti-
cular office, and how he is ex-
pected to conduct the business
of the House. If we come
to the conclusion that he has done it
satisfactorily, not only before he was
elected—we have a history cf it—anad
even in thig House, then we must stop
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at that, and as far as the Speaker of
this House ig concerned, we are &ll
agreed that he has done and discharged
his task very nicely.

Now comes the case of the Deputy-
Speaker. Extracts were read from the
Constitution of the Congress Parlia-
mentary Party. If the Congress Parlia-
mentary Party lays down that wiat-
ever be the whip it has to be honoured
by every Member of the Party, I think
similar provision is to be found in the
Constitution of every Party, including
the Communist Party. (An Hon. Mem-~
ber: They have no Constitution) I have
not the slightest doubt that if there is
deviation or non-compliance with the
whip of the Party, the punishment
meted out to the Member of *he Com-
‘munist Party is any day greater,
stronger and more intense than the
punishment meted out to the Member
of the Congress Party, but that is not
the great point. The great point is
while he is in the Chair, how does the
whip of the Congress Party aftect him
in the conduct of the business of the
House? (An Hon. Member: Why not?)
Does the whip tell him that he must
not allow more time to the Members
of the Opposition. or that he raust not
allow a particular Member to speak,
or that he should not allow a particular
Member to move his Amend-
ment, this, that and the other?
(Interruption). The conduct is
prescribed by the. Business
Manual, and so far as the LCeputy-
Speaker who is in the Chair is concern-
ed,'my own grievance is that ne is defl-
nitely against us, Members of the
Congress Party. (Interruption)

Shri Punnoose: On a point of order,
Sir, Is the hon. Member in order to
say that the Deputy-Speaker has been
unfair to the Congress Party?

Mr. Deputy-Speaker: We are dealing
with the subject most impersonally,
and the point that hag been raised by
Mr. Punnoose is on two grounds. It
may possibly create a suspicion. Then,
that suspicion ought to be roemoved.
That is big first point. Secondly, enter-
ing into personalities may be very in-
teresting. I know what the hon. Member
means. He has got very great aﬂecﬂpn
for me personally, but it may raise
other controversies. Therefore, let there
be no personal reference to me either
for or against. So far as this debate is
concerned, let it proceed absolutely im-
personally. The other voint is whether
this is all relevant. I leave it lo the
House. I have made up my mind not
to give a ruling on the point of order.
It is for the House to decide.

Enough discussion has gone on, but
T will allow more hon. Members to take

part in the discussion, and ultimately
the House may decide whether fn the
situation in which we are, that quali-
fication ought to be imposed and whe=
ther cven though it might be conceded,
it has to be discussed on a diilerent
proceeding, and whether it Hught to be
done here as part of the discussion en
this Bill. With respect to general prin-
ciples, comparison with the House of
Commons etc., all that can he done. I

. would only appeal to hon. Members

not to make any reference to my in-
dividual acts so far, and how I have
been doing in this House. It ig not
necessary, and I may be in thig Flouse
or I may not be in this House, but this
is for all' time to come. In a dispas-
sionate mood hon. Members will ad-
dress themselves to the principles and
how far this should be allowed or not
allowed.

Shri S. S. More (Sholapur): On a
point of ‘clarification. Because wg are
discussing a principle and we cannot
discuss principles hanging in the air,
some facts will have to be marshalled
in support of particular arguments.
Can we not rcfer to facts =ven aboul
your own conduct if we want to sub--
stantiate a particular point?

Mr. Deputy-Speaker: Leave alone miyl
conduct. We are now dealing cnly wit!

the Speaker's salary or that (f the
Chairman in the other House. I think
it will be out of place to make any
reference to the Speaker for the time
being. If any hon. Member is dissatis-
fied with the Speaker or the Deputy-
Speaker or the Chairman or Vice-Chair-
man, there are other provisions. A non-
Party man is liable to abuse his pnsi-
tion as much as a Party-man if he
does not want to be just. but we are
now concerned with the point as to
how far the Party will have any influ-
ence on him. Those are the general
principles. In those circumstances, I do
not think any individual reference
should be made for or against, or
showering of bouquets on the one side
and brickbatg on the other, That may
be avoided as far as possible,

Shri H. N. Mukerjee (Calcutta North-
East): May I point out cne ithing? I
quite agree with you, Sir, that this de-
bate should be proceeded with in a per-
fectly impersonal manner. But, refer-
ence has already been made to state-
ment made from the Chair by a Mem-
ber in this House whick raised certain
questions of principle regarding the
position of the Speaker vis-a-vis the po-
litical life of our country. Now, that is
a subject, Sir, which is une instance
of the subiects which ran be discussed
impersonally. In relation to a discus-
sion of that subject. possibly certaim
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other illustrative factors might have
to be referred to. I entirely agrea with
you that so far as the conduct of the
Chair in this House is concerned, we
should not make any specific references
to instances where the Chair has given
a ruling one way or the other. I agree
with you entirely. But in regard to the
general question of the position of the
Speaker vis-a-vis the political lfe of
this country, and in regard also to the
general question of the repercussion
of the statement made by the Speaker
of our House on the general conduct
of Parliamentary proceedings, I submit
we have a right to make our submis-
gions that are .related to the Bill under
discussion, by showing the role of the
Chair in our parliamentary setup and
then discussing the emoluments and
otker things which are now proposed to
be given.

Shri Gadgil: Sir, I have not finished.
To continue, the point I was making
was that the test is whether the func-
tions as are expected of the Deputy-
Spedker are-properly and' fairly dis-
charged or' not. you insist that on
his being elected as a Deputy-Speaker,
he must resign from the party from
which he is elected, you are penallsing
the majority of the Members. (Inter-
ruptions) Understand the implication
of it. This House consists of 369 Con-
gressmen, and we have a right because
of the majority.

An Hon. Member: Right to what?

Shri Gadgil: So long as we are here,
we are here. It will be an age before
you come over here. ’

The point is that you are denying
that right to the majority. That right, as
¥ stated in the beginning is that as soon
as a party {s elected in a majority,
certain political and parliamentary con-
sequences follow. This is one of ‘them.
The argument advanced is that because
the Deputy-Speaker is a member of
the Cor}gress Executive or a member
of the Congress party. a whip will be
issued. which will control him." The
Whip will control his voting only and
not the conduct by him as Deputy-
Speaker, sy far as the business of the
House is concerned.

Then you have to consider nct cnly
what I said about the Deputy-Speaker
just now, but also the other consequen-
ces. if we were to accept in tnoto what
has been suggested by my friend there.
Now, is he a full-time officer? He may
be a part-time officer here, and not a
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full-time officer like the Speaker, If he
is a part time officer, and the sum
given is not adequate for him, is he to
give up everything else, and all the
other facilities, advantages or benefits,
that are incidental to the membership
of a particular political party. (Inter-
ruptions). Do not think that way, simp-
Iy because you happen to be in the
Opposition. Take a larger view. Let us
all agree that certain traditions have
to be btiilt, and thopse traditions require
that in the conduct of business, whether
it be the Speaker or the Deputy-Speak-
er, he must be absolutely impartial and
should maintain the tradition of derno-
cratic discussion.

Now according to numbers, the Op-
position is entitled to not more than
1/4th of the time of the House. But
they are actually getting roundabout
35 per cent., sometimes 40 per cent.
and sometimes even equal time, and 1
have no grievance about that except on
certain occasions when I am not call-
ed. The point is that the .ninority has
naturally a right to enjoy some weight-
age in the point of time, and vcry re-
cently the position with respect to the
majority vis-a-vis the Opposition was
examined in the House of Ccmrnons,
and it was found that the minority
party did get a little more time, and
that that little more must be given.
They may be .small in number, but we
cannot count the volume or the weight
of any argument by merely counting
the heads or the hands. ilherefore so
far as what the present Deputy-Speak-
er has done is concerned, although I
complain that he is unfair to the Cong-
ress party—but that was only to pro-
vql:le ‘him to say what he actually
said......

[SHRI PATASKAR in the Chair]

Shri Pumnnoose: On a point of order,
Sir. (Interruptions).

Shri Gadgil: But, Sir, I respectfully
submit that this is not the time, be-
cause you have not given enough time
for the growing of traditions.

_Shri Punnoose: On a point of order,
Sir. * He is repeated saging that the
Deputy-Speaker or the Speaker has
been unfair to the Congress party. He
may consider himself too much neat
the Speaker, but it is our duty to pro-
tect the dignity of the Chair. (Inter-
ruptions).

11 A.m.

Mr. Chairman: The hon.
may proceed.

Member
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Shri V. P. Nayar: What is your
ruling, Sir?

Mr. Chairman: I just occupied the
‘Chair. I do not know what reference
he made. But the point is that I do
not think any hon. Member can make
a reference to the Deputy-Speaker or
Speaker.... .

Shri 8. S. More: If he has made
any veference, it should be expunged
from the 'record. (Interruptions).

Shri Gadgil: You see, I referred to
the practice in the House of Com-
mons, not here.

Shri S. 8. More: He is referring to
the practice of the Deputy-Speaker
here. (Interruptions).

Shri Gadgil: My hon. friend seems
to have curious ideas of what is re-
levant and not.

_The question is whether democratic
discussion and traditions have been
observed here or not. Though we had
very little time from the start of our
democracy, my own humble view is
that we have kept up the traditions
so far very well. 1f further traditio;
are to be built, we must allow
some passage of time before we can
think one way or the other. Do not
iry to take advantage of the present
Bill for introducing something, which,
to say the least, is not relevant. .

Pandit K. C. Sharma (Meerut Distt.—
South): I have Keard very atten-
tively the speech of my hon. friend
Mr. Punnoose, the Communist Mem-
ber on the op?oslte side, and I am sur-
prised atit. I could not understand the
vehemence with which he put for-
ward his case. The question in this
Bill is a simple one, it is one of fixing
the salaries, and not one of prescrib-
ing the,rules for the conduct of the
Speaker or the Deputy-Speaker. So,
from that viewpoint, all his observa-
tions are irrelevant.

_Shri Punnoose; On a point of order
Sir. He is referring to a speech made
on the floor of the House. I believe
the Deputy-Speaker or the Chairman
will never allow any irrelevant mat-
ter to be said on the Bill. And yet he
says that irrelevant remarks have
been made,

An Hon. Member: T) i
of ‘the Chair. r: That is the power

. whether they should abide b{ the
e

Paodit K. C. Sharma: There are
many questions which may be ad-
mitted, but yet they may not be re-
levant.

What I was submitting is that this
is not a Bill for grescribing the rules
of conduct for the Speaker or the
Deputy-Speaker. It is a Bill for pay-
ing the salaries to them, and to, that
extent, it has not much, if not no, re-
levancy if the question is brought in

rules of the party and should as-
sociated with the parg, once they are
elected, or whether they shquld dis-
sociate themselves completely from
their party, the moment they are
electeda to their offices.

The Congress .party came into
power in different provinces in 1937,
and one of the great Sgeakers of a
Provincial Assembly is here, the hon.
Mr. Purushottamdas Tandon. And to
his credit, I must say that no less a
man than the Nawab of Chattari cFnid
the highest compliment that could be
possibly paid to any Chair whatso-
ever, that never in his long career as
a parliamentarian, had he any reason
whatsoever to doubt the integrity of
the Chair.

Babu Ramnarayan Singh: Who is
the second Tandon?

Pandit K. C. Sharma; In msn%
other provinces also, under the 193
constitution, the Congressmen oc-
cupied the Chairs; they remained
members of the party, and yet there
never arose any question as to the
Chair favouring one party and dis-
fnvourln% another party. There was
nothing to doubt the integrity of the
Chair in any way whatsoever,

Sir, I may point out that there is.a
%"ovision about the contempt of court.

ere a High Court Judge can punish
an offence against himself. - But there
has never been any question about the
integrity of any Judge, that he gave
a wrong judgment because the offence
was against his very person. What I
am driving at is that there is a differ-
ence between personal inclination and
the demand of the function of the
Chair. When you are in a certain
place, in a certain responsible office,
that office itself has certain obliga-
tions, it has itself certain traditions,
certain antecedents and certain con-
ventions. And those traditions, con-
ventions, obligations and duties work
on the mind of the person—an aver-
age man. It is much ‘more so in the
case of a brilliant man. An avera
man does not occupy the Chair. It
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is generally the man above the aver-
age that occupies the Chair. So even
the average man will play his part
well when he is placed in a responsi-
ble office, So we would ‘be discredit-
ing our own intelligence—of the
Members of this hon. House—by say-
ing that in order to be independent,
in order to be fair to every section of
the House, one must resign from the
party which got him elected to the
seat. This is not a fair way of dealing
with the question.

It is not that today the hon. Speak-
er or the Deputy-Speaker has been
elected to the Chair. They have been
working here for so many years and
no question has ever arisen that any
disfavour or any favour has been
shown to any particular party. The
things are going well und it is to the
credit of all of us. So I do not think
that there arises any question whatso-
ever that they must resign or dis-
sociate themselves from the party on
the ticket of which they have {ween

elected to their office. With these:

words, I resume my seat.

Shrimati Renu Chakravarity
(Basirhat): I just want to say a
few words in answer to Mr. Gadgil. 1
did_ not quite follow what he
really meant by saying we are
trying to attack the right of
the majority party, because I think
that is a completely wrong way of pur-
ting the entire matter. What we have
tried to point out is this: that certainly
in this House every particular
individual who has been elected
has been elected on a party
ticket and as such, he remains
a political being until such time as
he is elected as Speaker or Deputy-
Speaker. Once he is elected as Speak-
er or Deputy Speaker, every effort
must be made to take away from him
any extraneous tags and strings which
he may have to any particular politi-
cal party.

Babu Ramnarayan Singh: Hear, hear.

Shrimati Renu Chakravartty: That
is the position which we want to make
very clear. This, I think, has nothing
to do with attacidr;g the right of the
majority; because it is true that as
far as the mental make-up goes, it is
very difficult to judge at what time
you, remain a Congressman and at
what time you do not remain a Con-
grestman, and there are many
occasions when many people
may feel that the scales of
ustice which the Sgeal;er

supposed to hold may be tippin
over to the side of his farty. But tha
granted, you who tell us so many

things about the values of parliameh-
tary practice and always preach.to
us about the dignity of the House,

when the ears of our friends on the
opbosite side are so very delicate that
tHey cannot hear such words as. ‘un-

worthy’ being uttered, such things
have to be expunged from the pro-

ceedings of this House; it is right that

at least such matters should be clear-

ed up whereby we can in some man-

ner, even though very little, expect
this much, that the Speaker or the

Deputy-Speaker may not have any ex-
traneous tags to any political party.

Tlhat is the point we wanted to make
clear. :

Then coming to certain other points,
I should like to say,h that when the
Speaker or the Deputy-Speaker be-
comes elected to executive positions,
is a party machinery, then it be-
comes very difficult for them to
balance and keep true to their jobs
as well as the principles enunciated
by the very fact of their being exe-
cutive members. For instance, Sir,
the Executive Committee of the Con-
gress Parliamentary Party has the
power to examine all motions, amend-
ments, and Bills proposed to be moved
or introduced in the Parliament ot
India by any member and to approve,
modify or reject the same according as
they are in accordance with or contrary
to the programme and policy of ' the
Congress. Mark these last few words,
‘contrary to the programme and policy
of the Congress party’, not contrary to
the rules of this Parliament, If it had
been only judged from this standard
that it is contrary to the rules of this
Parliament, it 'is absolutely all right,
But when they have already judged
whether a particular Bill or amendment
or an adjournment motion is
not or is contrary to the
programme and the policy of the Con-
gress party, to sit in judgment on that
from that august Chair, I think, is not
correct. And therefore, we say that
to be in an executive position in-a partg
and at the same time try to wield with.
the air of impartiality the role of the
Speaker is not possible.

\

Now, let us come to certain other
points. It is true that this Bill has
been brought with the ostensible reason
that we have to make such allowances
and give such facilities to the Speaker
and the Deputy-Speaker in order to-
keep up the position and dignity of
this House. Now the words ‘position’
and ‘dignity’ are not absolute ilerms.
When we think of this vast country of
ours, the tribulations through which oug
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people are passing, that dignity has to
be looked ‘upon in the background of
the dignity we are trying to attain for
the masses of the people who are to-
day struggling for elementary human
rights and human dignity, for a square
meal and a piece of cloth for the starv-
ing, naked peasants and workers, They
have been bled white by years of ex-
ploitation and we are struggling
against that poverty. It is against that
background that we have to set up
standards of dignity and of position
even .for the highest dignitaries of this
august House. It is true we want that
the Speaker should be on a par at
least with the Ministers. In that, we
have no quarrel. But you may remem-
ber, Sir, when the question of emolu-
ments to the Ministers came up before
this House, we made our position
clear—that although the Ministers and
the Speaker should be on a par, we
have to judge what are the standards
we are going to lay down at this parti-
cular' moment. of time for our Speaker
and for our Deputy-Speaker which will
remain consonant with the dignity of
this House. And not only that; much
greater than the dignity of this House
is the dignity of this nation, because
‘dignity’ is not an absolute term. Now,
if we are to judge things from absolute
standards of dignity, we can ask for
Rs. 4,000 or 5,000 or even 6,000, as the
Executive Councillors of the British
days did—and I think you can say that
it will not be too superfluous; you can
use that money, if you judge it from
absolute standards. Nor do I by putting
forward my amendment demand that
the pegging of the standards should be
to the standards of the lowest in the
land—I am not even demanding that.
I do not say that the Speaker or the
Deputy-Speaker should be pegged to the
standard of the peasant in the village or
even the working man in the town. But
I do demand that we have to work out
a golden mean.

You talk of dignity.
who are there on the platform of
Sealdah. did they not have dignity?
About three years ago, many of them
owned big houses: they were wealthy
people, many of them: But, what is
their position today? They have to beg
even for a square meal. Those who
were pretty wealthy. whom we used
to call the people of the bhadra log
class in our language, what happens
to them when they are unemployed?
Their dignity has to be lowered to the
standards’and to the money which they
are able to get. Therefore, Sir, I would
say, we have to consider matters, in
the context of the rising unemploy-
ment, in the context of the sacrifices of
the refugees, in the context of the
country where the per capita income
is Rs. 25 a month—I do not mean that

The refugees.
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the Speaker and Deputy Speaker
should get the same—let them have 25
times 25—this is what we want to be
considered. We are demanding that
the Speaker should be given a thousand
rupees and with the other emoluments
that have been mentioned in the Bill—
we are not cutting them down, we are
not cutting down the house facilities,
we are not cutting down the rates and
taxes etc., the maintenance of the
garden and other things that have been
mentioned in the Bill—but we do say
that the basic amount which will be
given must be consonant to the general

"level of poverty, the general level of

sacrifices that we are demanding from
the people. Without that, Sir, I think
you will not be able to enthuse people
whom you are asking to make sacri-
fices. You are cutting down the wages
of the workers. When the question of
employment and wages come, you say
that you have not got the money. 1
say, considered in that background how
can we ask for emoluments, which, if
you calculate, come to a colossal
amount. You say, ‘we give to the
Speaker Rs. 2,250 as salary, which is
lower than what was given to the
Speaker of the Provisional Parliament
or the Constituent Assembly.” But, if
you add on to that all the other facili-
ties which you are going to give to him,
free house—today in Delhi if you pay
rent for the buildings equivalent to the
buildings that are being occupied by
hon. Ministers and Speaker, I am sure
it;u will not get them for less than

. 1,000 (An Hon Member: Rs. 3,000)
I am giving the benefit of doubt to him
—staff quarters, and other buildings
arpurtenant thereto and taxes, water,
electricity etc., it will come up to
Rs. 4,000.

You have got Rs, 500, sumptuary
allowance. I think, in the context of
today, this sumptuary allowance is
something which we cannot allow. The
upper middle classes the people draw-
ing Rs. 700 and Rs. 800 as salaries have
got their relations etc., They turn
round and say, ‘you are wealthy people;
look at our families, can we draw sump-
tuary allowances? We have our rela-
tions in the provinces; we have our
family relations in East Béngal and we
have to maintain 10 or 15 people extra;
we would like to draw  sumptuary
allowances from our offices’. There-
fore, this sumptuary allowance should
not be allowed. Tf we are unable to

-entertain people, then we tell the people,

‘you are making sacrifices, we too
shall sacrifice, we shall live austerely’.
We have heard that in the old days
parties etc. were given on a more large
and lavish scale than today. When the
Congress government came they cut it
down to some extent but they still
continue. Let us be quite frank and
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[Shrimati Renu Chakravartty]

tell the people. They will appreciate
it when we say that we are going to cut
down all extra costs. I am sure the
M.Ps. and other friends who were being
invited from time to time will certainly
appreciate that in order to enthuse the
people from whom we ask for sacriflces,
because we are the first to make those
sacrifices.

I should also like to make a point of
medica] facilities. As you have noted
in my amendment, I have not cut it
because, I think, it is a very correct
thing that when we ask any govern-
ment servant or officer to serve  the
government, we must make all possible
arrangements for their familles and
thelr own health. That is right. The
?rinciple is absolutely right. But, here,

will make certain observations. Why
is it that we make differences between
higher and big officials of, the State,
the Ministers and others, and class III
gservants. For instance, Sir, we lately
know that in the railways the families
of class IIT servants have been exclud-
ed from getting treatment in the rail-
‘“way hospitals. We have to guard these
persons who are drawing such low
scales of salary from falling a prey
to such diseases as T.B. in larger and
larger numbers. These facilities are
withdrawn from them, while, at the
same time, we are giving these facilities
to the highest dignitaries of the States.
These are the discrepancies or differ-
entiations which you are making be-
tween class and class. We admit, that
all government servants, whether they
are Speakers, Deputy Speakers, Minis-
ters or Deputy Ministers or class IV
servants, all must be given the same
facilities of having themselves and their
families treated free at government

expense,

I believe during the last debate on a
similar Bill, some people said that there
are certain facilities given to govern-
ment servants in Delhi. As far as I
know, in Calcutta or certain other
places, there are hardly any facilities
for the treatment even of government
servants. They are sent to the govern-
ment hospitals which are generally over-
crowded. In the alternative, they are
allowed to go to doctors whose fees are
not more than say, Rs. 2 or Rs. 4. These
are the rules laid down by the depart-
ment and it is almost next to impossible
for them to get specialised treatment,
the treatment of specialists. These are
things that should not happen; there
shotild be no discrepancy, no differen-
tiatlon. That is my point.

Now when such a debate was held
last time, Dr. Katju made a long speech

*tive functioning,

about the very sad state of ‘affairs,
about how the Ministers found it so
very difficult to maintain their families,
how they have got their daughters to be
married, their sons to be educated,
their cars were not sufficient and so on,
We have no objection to people having
motor cars. Some of us also would
appreciate having motor cars; certain-
ly. with motor cars we can do our jobs
much better. Even people drawing
Rs. 700 or Rs. 800 as salary, they too
have got their motor cars. I am not
talking of the under-dog, the class III
or class IV servants. These officers
whom you-are always very careful of
protecting even though you may
get complaints from us against
them, keep cars. 'Why then do you
want a big%e.r salary than them? As
far as travelling goes, you have not got
to incur any expenditure. That is also
being covered by the Bill. All right
take it. We shall certainly give every-
thing that is necessary for your effec-
But, you must also
show to the people that you are pre-
pared to make sacrifices, you are also
prepared to forego many things.that 99
per aent. of our people are unable to get.
Many of our people, when they come to
Delhi, tell us, ‘you are in luxury, you
have got all these things, all these faci-
litles’. ‘You are talking to us of
national reconstruction, you are asking
us to make so many sacrifices, but when
it comes to you, then the standard of
differentiation is so very great’. Let it
not be said that we do not mean to raise
the standard of the people; if you can
do that, if ‘you can make their per
capita income go up, you may have not
only Rs. 2,000 or Rs. 3,000 but you may
have Rs. 10,000, provided that the
difference is not very large between
the ordinary man who is toiling and,
tilling the soil and the person who sits
in the Chair there. I think that is in
keeping with the dignity of the House.
That is why have proposed my
amendment, Sir.

Shri Namdharl (Fazilka-Sirsa): I
come to the speech of the mover of
the amendment, which was most ir-
relevant and I say that except having
value as an amendment, it has got
nothing to do with the Bill. The Bill
speaks only of the salaries and other
things, and not whether he belongs to
a party or a non-party man. That
question does not arise. The object of
the mover is to sabotage the present
working of the Parliament' because
that is their profession.

Twy villagers were going on, and
they said let us start making poetry.
One man was a poet and the other man
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was not. He said, Well, I will also
reﬂy’. The first man, who was a poet,
said:

ae X AE §R fAT g EE

The other man replied\.
A4 T FSY A far wEwg )

So, we can understand these people.
Naw, they are very clever, intellec-
tuals. We have got a great respect for
them. I know they have been trained.
As 1 said the other day, they are gra-
duates of the Fox University, We
understand that very well. About the
medical arrangements, one respected
and hon, 'gentleman objected. They
must understand that the Speaker or
the Deputy-Speaker occuples a sacred
chair. They have to control the work
of the Parliament on behalf of the
entire nation. Every minute spent in
Parliament costs Rs. 50. We just
cannot allow either the Spedker or the
Deputy-Speaker to fall ill. We must
give them the best medical amenities
to keep themselves always in order.

I did not understand the argument of
the hon. and very intellectual Lady
Member, when she said, “One of them
is a member of the Congress Parlia-
mentary Party. He has to consider
over the Bills there, and again he has
to regulate the proceedings on those
Bills hére.”” She asked, ‘‘How can such
a person be the Deputy-Speaker?” She
made an indirect attack. I know she is
very good. But I want to remove her
misunderstanding. :

Whatever Bill is passed is passed by
the vote of the Parliament, not by the
vote of the Chair. Sb, as far as that
aspect is concerned, she need not worr,
in any way. He can give his noble
opinion there in the Party meeting, and
still he can come here and guide the
deliberations on right lines.

In England, the Speaker or the
Deputy-Speaker do not belong to a
party. erhaps, the hon. gentlemen
do not know that there is no contest
there for their seats. The election is
uncontested. But what about France?
What abbut our own country? Were
their bpponents members of the Oppo-
sition parties or not? You must under-
stand these things, ’

Luckily, we have such noble Indian
personalities, such God-blessed person-
alities, that by taking their names
we are reminded of our Almighty
Father. One is Dr. Radhakrishnan.
The other ijs Shri Ganesh Vasudev
Mavalankar. The third is Shri Anan-
thasayanam Ayyangar. We have such

beautiful personalities. We are very
lucky to get such noble’ persons who
will~ guide us outwardly, mentally.
physically and also inwardly.

So. I would tell my Oppositior
friends not to say such things. I know,
you are our own blood and our own
people. Naturally, if something goes
wrong with somebody in the family,
we have to cure him with love. My
hop. friend who has tabled this amend-
ment should know how nicely and
affectionately the Speaker and the
Deputy-Speaker treat all parties, whe=
ther they be Congress or otherwise..

At the same time, we have noble per-
sonalities from the Opposition also
adorning the Chair. You have Sardar
Hukam Singh. Then you have the
ﬁreat and hon, Lady Member, Shrimati

enu Chakravartty, When they are
taken in the panel, how can you say
that stepmotherly treatment is bein
given to you? We should be proud tha
we have got such noble personalities.
You ought to know the tradition that
hag been éstablished. You are very
clever people. Sometimes. you go up,
but again you come to the earth. So,
you should definitely know all these
things.

Shri Namblar: Are his feet in the
earth?

Shri Namdhari: You know that an
Indian will do everything for the com-
mon man. We have abolished rajas and
maharaias and zamindars. But stil
those people will never change. They
are still sons of ‘Bharatmata. You know
that your Communist Pm‘gl will never
come into power. So you think that at
least you can sabotage the working of
Parliament. That is a good way. It
is just like the fox saying—

‘WT qEd i‘l“wa’r qgaTT
§ W gmtarwl 7 famy for
|

It has no more value than that. The
speech was very nice.

One honorary magistrate never got g
cage for three months. He was wonder-
ing what to do. There was no case at
all. So. he called one respectable
gentleman. That gentleman asked him.
“What for did %Yyou call me?” The
magistrate said, “] am fining you
Rs. 500" The gentleman enquired,
“But what have I done? I have com-
mitted no fault” The magistrate
replied, “Well, if you have not com-~
mitted any crime for several yesrs, am
I responsible for that? 1 must nne
you!” This is also just like that.
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[Shri Namdhari]

Because you do not get any substantial
thing to oppose the Bill, you think:
well, why not start something? You
must always start something. That is
your profession.

Anyway, I want to tell my hon.
friends that we are lucky in having such
great personalities to give us intellec-
tual and spiritual light. So, we must
not oppose this Bill. We have taken the
very great and noble personality, Shri-
mati Renu Chakravartty, in the panel.
What more do you want?

g TwATerw fag o @ATefa
mgrea, fam fagg g oft ard @ W
g % Tga §f  mgeqd fawa § o
"IT F qH THF AT A w7 /7 e,
€ & fad & a7 ) qevar g

gATIfa off, @ aHEd &
Fq7 & T ¥ ¥ W HOg ¥ qg
TR AT qFTE | IE A AW A
wgAT AL Tfgd | S Ay wrwEAr
&Y 3@ F, ATAT FY AT F1 3G FI
TWHIFT e fmalor rar & 1 WM
AT A FA AR TG W @ § A
o & A ¥ W R E, WER
R &1 e @ AR wow § i’ @
W fggeaftal &t @t w5 feewn
2/ E \ qF @ F A AT
qzar § fF A1 O wAS T FT 4T,
oA WY Y T ST T A} T @Y
garafs wgea, fe 3w § &8 o
FIFX Y, I FT W &Y Faw g%
& @t 1 gF § wifaw gra ady
oI AR AT | W a1 FT AWad
& Jar @l 7 ¥ W g &
oAy Fxd g @ @ ar = e
QI@I | A FH I 79 59 T8 9F
qrET | qg @ AT & A
g F @ qmren ¥ ady AT § fE
frq@m & A & TR W
q7ed AT ¥ gFew F # wWrar g
AT | gy Aty N fasge wwww

& B & ww oft e oo T
¢ X 23 ard wvw F ated §1

w9 ag w5 N qeft Gl Gearei)
& warafa 7 § s fedr qref
FT wreAr A e wifgd g gq
AT AR TGITQ ATRAT L AT
& ag frae § fe s 3w & i oft
A gArg @ faad ge Y Tw-
i T Ewm Q=g
qTE WIS &Y AT oo AT & AT Y |
qTata 7AET, 3« &4 ft WHR AW
W @ 98 gFT a9 T | g
W N = e ) =" w6 oA
FoNT g & qFAT | WR T A
g agt ga ;T wifq « grar Ay o
I N 92 § T@ A AT W FOF
war & wfafafe § 1 @gt o o
#z8 § I &7 wTw @ g@AOT HEA
fir 37 Y gL AT §ATARTC AT AR |
feq w1 foradr ¥ qgt 437 I
W™ fraN 9] w7 gEE &
wifgd frg w1 adf ar wifed ag A
RN AT 1 w2 AW @
& N &rw arw <@ & ar A, ardh af
gu wfg wez, afs a/w | ST
forare wcT & 6 Y aTd @t @ W
gag Aa g I@ Q@A
ad | wafed g A W uF A
fr oz ot 9z § g & WA EA
Tgar § WX g 957 avar A @
g ag R w1 A gwr & W FraR
TRy 7 O A G T A AL
R¥ ¢y =afer 1 agi s wfed o

gaTafa ", | wgan § fe Q¥
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gt & s S ard A @R, gTer

& wgar & #a1 1 garefa  wPEw,
AW F.0F 97§ |

A9 7 gifg oF Fwg qaY
gfgg sam geTed w0

W I F A9 7g g & Qa1 6R
gOT OF QA AGY & Fwar | AT g
¥ gFa fF g7 ST g9 W Wi
qa OF | A qw g frdza e
YR @ A@ AR FET O |
% qrEf 49, OF A L AT WAy
2 I AW g 98 T g
2 @ e dfag

s &e Fo ATTC (TTW faswll):
HTIFT TALET F4T § |

aw varww fag o q@
aucar av & wg Wrg | Wi I
¥ Famay qa1 fF gheved @ A 3
N A gard 7 feady  wwET w7 |
& & I 7o gzTeaA firar ur 5 gal
deT Fg § | @Amfa s, AN fraw
grar § Suwr war A faAr
A A T A FE AT O go WY
TR FT 9F, T I W G 6R
EqTAER | & gg v g9 faw &0
AR § | W AR #NE {Y
avr gad MY &, 5 awdg A F@
g, affT qgi xS ad N & A
Y FAE AIIATET & WA &7
frog et &1 @ g A =iied |
T AGEY & €T A AT AT A8
ar & dffT g@ ¥ AW FT WET
gRAM AN W A, ¥ AT IE
FEm & @ 98 9T agy AT LT e
Wt [y @ ¥ gEry T @ar Q|
FRagmifFr AT am T,

g @ i

fret 2o A a7 & Wk & wdw
AT ¥ fragw s g f5oag
WATREF | W ¥ FA @
qg 9T at ®1 Q9T M| T Wd N
fredt T #7187 1 AfFT ag O @R
] ag g1 «|feT gue fadly g o7
HITAT £ 9% 9 T FT W13 a1 93
AT & JTX AT A I A K T @, g AN
T wEew
7g & fr ag fedY o w1 wrely Tff
g wfgg 1 3% WAy wnfaal
-F_rq'qm'agrhrgl 1w
aar wrgdT T@ & wwar § o fw fpeft
WAAPN? Hawar . Tl
qEEG, AT FLF IF AT F THA |
uF fagg wrar § v 3@ 9X A §2
gg N | #T W9 FAKA  fF
wr frg qrEf & fegar aw &0
oY AT 719 & qfeT graq wre qifear-
He 1 ag @ wFR e
grft 1 agr ag fraer gy fraw
¢ fr forw 9T &< w1 gfeaa @
IEHT AT BT FFT AT ¢ | AW
fraft graR arRr ¢ fF forg sl
T §x ¥ 9z gANfa w1 gfeeaa
g Tl AT S w1 oafawrd @
awar g 1+ a Ag fafew ooaa N
1 ara w3 § AT & qawar g fe
TG T IW@ W FEAT AG g
)y A @ i § IR
forw aX A9 q¥At @ & AwA A
wfyrrd v § 1+ dfew ag
gamfa #1 fge & gw & qarfas
@191 faar@ Y "rasar oA §
fr #7 st w1 drerr wifed o
memmummw
adi g 1 fadw gy {R wgw
SC U
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ot @o Wg (W¥w) @ @ W
sTT #Y ag U9 g FF ux aT st
o A geaw HY W frar aw

T vwmeaw feg 0 qg S
@ wiEEgT N oA wQ@ g AR
g 7@ & feampt & 0 fen-
wdft & uF wAYT R § 1 SEW
urg iy § w1 o | R W
gt IeaT fgedl & w3 A I Faraeh
qE wER | AR I N EMEw /W F
q@REAT Fgd § | v qF i
§ Saat Sarfe ST A gRit ¥ )
Afer ag Swrfy 3@ Y fae gl
§ N qRTER A7 aeg frover €, wRTR-
foaet & | g% fwad @ gt §
Tg avs {5 9 7g Froqer e axameAT
#Y rell @ FT A& @ awa g a
feaa faere %, fFad W2 a& aXTeT
®t ag frsaw 9 FT 9T FQ@
g @ gk ¥ & fewrddr WR
qRradt Tew #1941 g g | Afe
daraey wow 7 gL fad afe 1w
feeft faqq o QT § A TIATAT
o areft F<k AT froqer e aear
aifgg | @ feamddt w1 oA @
wgar gard e § 9T 7t W g -
*4t Y w7 Y@y @) fea W
i A< wfew 7@ wgr 0 fol
Aot Qe | TR
g g et d@wa & W
EHIEAIFLHF WW W
7€) wreH g wrfed et frdY 6@
fs qoardr & grew 7 A foret
vy § farey a<g FT % T QA A
) qet &1 wgy oar & f e Foar
fedy e w1 faofg AT agan
AT qEAT ¢ A A @@ § 1 qg

'

uFaa g | afe faoig @ dar g
wfgd fr foad et &Y % 78 q98
Q& A favg gaer g AT
oifgd f& favig & sfaga @@ &1
Py S aee fra o2 1 &few
gamfa agvzw & T oo @@ &
¥ e g fr gw awg w1 foig Y
e ¥ §vg gy gwar & o ey
T FT A B

"

Shri - Velayudhan (Quilon cum
Mavelikkara—Reseryed—Sch. Castes): I
was wondering whether a Bill like this
relaiing to the salary af the Speaker
and the Deputy-Speaker requires a long
discussion like this, especially when
these two officers are considered as
sacred, as far as this Parllament is con-
cerned. But I must say that the con-
troversy over this question that has
risen both on this side, as well ag the
other, the official side, is almost in-
evitable, because of the way the parlia-
mentary democratic system is being
conducted in this House.

The responsibility of the Speaker as
well as of the Deputy-Speaker in pro-
moting the parliamentary system of
Government is the greatest. Their res-
ponsibility in cultivating popular faith
in democracy itself is not small. Judg-
ing from the conduct of the Speaker as
well as of the Deputy-Speaker during
the last four years, I must say it was
commendable and we have laid the
foundation for a parliamentary system
of Government through the guidance of
these two sacred offices. But the
there were lapses not only from one
side but from the other side also as far
as the working of democracy is con-
cerned. The success of parliamentary
democracy depends on both sides, a
Responsible Opposition ags well as a
Responsive Treasury Bench. Unless
and until this cardinal principle is
brought into practice as an article of
faith, I do not think Democracy will
have, not gnly in this Parliament but
in this country, a safe sailing or a suc-
cessful future.

Judging from thig point T must say
that in other countries where parlia-
mentary systems have developed to a
high standard a Bill like this should
not require a long time for discussion
and decision. But judging from the
standard in which we in this country
are, and judging from the standard of
the Parljament itself I must say that
the Bill requires a little amount of
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discussion and deliberation by the Mem.
* bers of this Parliament,

As far as the salary of the Speaker
and the Deputy-Speaker is concerned,
I think the matter should be judged not
only from the point of dignity itself but
it should be judged from the point of
necessity also—mnot only the salary of
the Speaker and the Deputy-Speaker
but also of the Ministers as well as of
the Memberg of Parliament. It is my
firm opinion that the salary now.laid
down according to the provisions of this
Bill to the Speaker and the Deputy-
Speaker is not a very high salary, not
from the point of dignity but from the
point of necessity as well. The cost of
living in'Delhi perhaps is the highest in
the world. That is what people say. A
friend of mine came from New York a
few monthg ago; he wanted to stay in
New Delhi for a couple of weeks; but
be had to cut short his programme of
stay here because of the high cost of
living he found in the city of New
Delhi. It is not for joking that I was
saying this. I have not seen anywhere
else in India that if one wants to consult
a doctor he will have to pay Rs, 62, for
the consultation fee alone. And I have
not seen anywhere else the doctors
charging for medicines for a week. for
a month and for two months, The
system is barbarous. I can understand
a doctor charging a particular amount
for curing a disease; but this particular
system I have not seen anywhere else,
Regarding the cost of living in, Delhi—
food and other necessities of life—take
for example the restaurants and the
hotels in New Delhi and the amount
they charge. T am tdld that no hotel
in any big city in the country is charg-
ing amounts like that,

It is from this point of necessity that
we have to decide the salary of the
Speaker and the Deputy-Speaker or
those people who are in responsibility.
I am not ignoring at the same time the
sufferings of the poor masses, They
have nof even a square meal for the
day. Of course that is a problem which
will have to be solved. But at the same
time it does not mean that we should
make the Speaker or the Deputy-
Speaker to come to Parliament in a

tonga or on a bicycle. .
st &o &0 wy : (TIHE FEER)
Gaw o7 qFA & |

Shri Velayudhan: Tell it in English
and I will answer,

In sup{:orting this Bill I wish also to
say that the responsibility of the
Speaker and the Deputy-Speaker is the
greatest in bringing about a kind of
permanency to the system of parlia-
mentary democracy in India.

With these words I support the Bill.

Shri Thanu Pillal (Tirunelveli): I
was listening with attention to the
speech of Mr. Punnoose when he
made a reference to the Depug-
Speaker beinﬁ a member of e
executive of the Congress Partiv. In
our experience in this House may
say with regard to the Communist
Members and the Communist Party
that we do not look at them as some
other Communist members who
might have been involved in some
criminal cases elsewhere. We can
differentiate between a Communist
and a Communist Member of Parlia-
ment, We do not think that because
‘one Member belongs to a particular
party, here the ommunist he . is
always out for the blood of others.
Simply because the Deputy-Speaker
happens to be in the executive of the
Congress Party, when he occupies
that office of beputy-Speaker could
they not understand that the person
can rise above party level and give
his judgment impartially? 1 doubt
there is a sort of autobiographical
touch on the gert of the Ogiogltxon;
we have in the Panel of airmen
the hon. lady Member, and often she
presides. ¢ were under the im-
ression that she was impartial and
e balance of justice did not turn
this way or that. But when a mem-
ber of the Congress Party is in the
Chair, having been elected to that
august office for saving the honour
of the country and the nation, of
which the lady Member was so
eloquent about, when she was speak-
ing, questioning the honesty, the pro-
priety of Deputy-Speaker bemé a
member of the executive of the Con-
ress Party we are moved to question
ere impartiality. She spoke so
much about the executive whip.
Have they ever seen whips  being
iven to the Speaker or the Deputy-
peaker?
Shri Punnoose: How are we to
know?
8Shri Thanu Pillai: There again it is
because their history is always that
ofhiimplicit obedience to theéir party
whips.

An Hon. Member: As a member of
the executive has he no obligation?

Shri Thanu Pillai: So far as the
Chairman is concerned there is none,
Even for other things- we have such
liberty of speech, thought and action
that whips cannot do anything, But
I tell you it is also a historical
phenometnon that they have got such
a rigorous system of control and
discipline that when it is doubted
that a party man would go against
the party, he is murdered. '

Shri Nambiar (Mayuram): No,

ghri Thanu Pillai: Certainly. T
challenge. There are cases I can
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prove. They have been convicted for
murder (An Hon. Member: Liquidat-
ed). I am sorry. In their language
it is ‘liquidation.’

Shri Namblar: Question.

Shri Thanu Pillai: We can under-
stand the fire coming from the other
side on this Bill, and one Member
on this side said ‘the Deputy-Speaker
is partial, he is against us’. It is not
to be put that way. The Deputy-
Speaker being a Congressman, a
Gandhite and a democrat, though he
has not given up the party affiliation,
has go much of honesty, straight-
forwardness, gentlemanliness and the
Indian dharma in him that he looks
more to the left out of consideration
that they are a minority and not to
the right because they are our party
men. We are proud of the Speaker
for not having given more oppor-
tunities to our Members but having

iven more to the Members of the

pposition. If they could have chal-
lenged a Minister's salary, it is a
different matter but 'when it is a
question of the Speaker's salary
whose impartial justice they have
been enjoying and are enjoying now,
then it is a question of the conduct
of the Chair to a considerable extent.
I would challenge them to prove one
instance where our Speaker or
Deputy-Speaker or for that matter
even our Ministers have cared less
for them, the Members of the Oppo-
sition than for us.

Shri Punnoose: May I ....

Mr. Chairman: So far as I am con-
cerned, I will prevent any discussion
about the personnel whether it be
from this side or that side.

Shri Thanu Pillai: Personal refer-
ences had been admitted.

Mr. Chairman: It will not be per-
mitted so long as I am here,

Shri Thanu Pillai: A point has been
raised that the Deputy-Speaker is a
member of the Executive. Does this
not refer to the hon. Member WMr.
Ayyangar? Without naming that

erson, the Executive and the Chair

ave been linked. To that extent we
have got a right to answer., We must
have a discretion to answer.

SiShrl Punnoose: On a point ©f order,
r.

Shri Thanu Pillai: There is no
point ©f order in this.

Mr. Chairman: May I appeal to the
hon. Member to avoid making refer-
ences like this. So far as I could find,

I will not take the reference made to
his being a member of the Executive
as personal. Of course. he can reply
to the point.

Shri Thanu Pillai: If a member of
the Communist Party occupies that
Chair, if she can be given the credit
of doing justice by her party members,
though they are not trained in that,
they cannot tolerate on our side even
this simple thing of the Speaker or
the Deputy-Speaker being a member
of the party. I would like to mention
here that our Speaker, who just after
the elections was elected by the
whole House,' by a majority vote, said
that though in the execution of his
duties, he would be fair and impartial,
he would never be without his attach-
ment to his party. He will always be
a Congressman, all his lifetime. That
was what he mentioned. He can rise
above the party and be impartial.

About salaries, so much was said by
the Opposition. My hon. friend, Mr.
Nambiar, when it was suggested that
the daily allowance of members should
be reduced from Rs. 40 to Rs. 35 he
brought an amendment to the effect
that those who do not want to yield
to that cut should be permitted to
have Rs. 40. Some of those hon.
Members drawing Rs. 40 a day are
not willing to reduce it by Rs. 5. We
must know that the salary of the
Speaker and the Deputy-Speaker s,
not being enhanced, It 1is being
reduced and brought to the level of
the Ministers. Instead of apvreciat-
ing the cut in their salaries, they say
the salary of these officers is being in-
creased. They say “Why should the
Speaker get so much, why should the
Deputy-Speaker get so much? Is this
democracy? You preach austerity to
us but are you practising it”? I ask
the Communist Members ‘“Are you
throwing away this Rs. 40 or are you
keeping it or giving it to others”?

(Interruptions).
Shri Nambiar rose—

Shri Thanu Pillai: He can reply
when he speaks. He has got a right
to reply.

Shri K. K. Basu: Is it a demand from
the Chair?

(Interruptions).

Shri Thanu Pillal: We thought after
that international,—what shall I say,
~—changeover ~ or somersault,—the
Russian Government hag given, a
changeover in the international set up
in their approach to various problems
we could expect something good from
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our hon. Members in the opposition,
at least as far as the Speaker’s salary
Bill is concerned. History vepeats
itself. When we were fighting the
battle of independence, they called it
as imperialistic war and pooh-poohed
that individual satyagraha. When
they came round to the people’s war

for being the henchmen of British
imperialism, it took them several
months for a changeover. After the

British Communist Party gave the
changeover from imperialist war to
people’'s war, it took them so much
time to translate Russian to English
and English to Indian languages. So,
it is nothing new in their phenomenon.
They are only repeating their old
story when they speak of regeneration
of India and the honour and prestige
of our country. I reaquest them as
an Indian to Indian to build up India.
Either we may be here, or if you are
destined to be here ,some day, you are
welcome, but do not spoil the ‘coun-
try by putting everything obstructive.
everything destructive.” Think for a
moment constructively and give your
co-operation and do not stand in the
way of the Speaker’s or Deputy-
Speaker’s salary., If the challenge
comes on a Bill or a cut motion or
even on our Prime Minister's salary.
we will meet it but this is a thing
which should be taken as above party
politics and I hope those hon. Members
will hereafter at least give the co-
operation.

12 Noon.

Shri ‘Nambiar: On a point of per-
sonal explanation. A reference was
made about me.

Mr. Chairman:
chance to speak.

Shri Namblar rose—

Shri Punnoose: On a point of order,
Sir. The hon. Member spoke about a
certain amendment tabled by Shri
Nambiar If the hon. Member Shri
Nambiar wants a personal explanation
to be made here and now

I will give him a

Mr. Chairman: I am going to give
him an opportunity to speaf:. '

Shri Nambiar: My explanation is
very simple. I moved an amend-
ment to the resolution about salaries
and allowances of Members. My
amendment was for cutting the
allowance down from Rs. 40. 1 went
to the extent of fixing the "pay at
somethm% like Rs. 300 a month and
Rs. 10 a day. That is what I remem-
%ers};‘,gu{gwe béione.ythlh_lnever said t'i:hat

an g = more an
Rs. 40. He is misquoting the whole

Shri Gidwani (Thana): I was sur-
prised at the speech of the last
speaker. To say the least I cannot
understand = his vehemence against
the Opposition which was not refer-
ring to a particular individual or a
particular party, It is a matter of
grmcnple whether the  Deputy-
peaker should be associated actually
with any organisation of which he is
a Member. Today the Congress
Party may be in power, tomorrow,
some other party may come in power.
We must look at this question objec-
tively and impersonally. Therefore,
it will be a wholesome principle if
the Deputy-Speaker is not associated
actively with the golltical organisa-
tion because according to the Con-
stitution which was referred in this
House, he has to discuss many things
in the party itself and as a loyal
member of that party, he has to
carry out certain instructions. There-
fore it is in the fitness of things that
he should not be actively associated
with the party.

I will again refer to the resolution
which was read by comrade Punnoose
—“The Executive Committee shalP
have power to examine all motions,
amendments or Bills pro?osed to be
made or introduced in the Parlia-
ment of India b?' any Member and to
approve or modify or reject the same

~as they are in accordance with or
contrary to the programme and Qolxcg
of the Congress”. Therefore, it
difficult for a person who is a mem-
ber of the executive to get instruc-
tions from that executive in one day
and decide’ impartially all questions
which may not be _according to_ the
party programme. I think it is high
time that we consider this probiem
absolutely objectively. In _certain
other countries I am told the Deputg'-
Speakers are always elected from the
opposition arties. There is some
sound principle involved in it. Let
us not look at the ?ues_txon from any
individual point of view. We may
have personal respect or regard for
the person occupying the Chair,
whether he is the Speaker or the
Deputy-Speaker. This is a matter of
rinciple. So I would request the
glouse to consider this from that
int of view and give its support to
is question.

The other thing that I want to say
is this. In the Bill that has been pro-
posed, it has been said that the salary
of the Speaker and the Chairman is

uated with that of the Csbinet

inisters. If that is so, I fail to see
any reason why the salary of the
Deputy-Speaker and the Deputy-
Chairman is not equated to that of
the Deputy Ministers. Why should
there be any difference, particularly
in regard to the salary of the Deputw
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Chairman of the Council of States?
You are all aware that the Council
of States has very little work to do.
Apart from the number of months
they meet—it may be 3 or 4 or 5
months in a year—even when they
meet, sometimes full day’s work is
not there. Sometimes, they adjourn
:after one hour, sometimes after two
hours. In fact, in that House, there
is no need for a Deputy-Chairman.
You should have only a Chairman
and a panel of Chairmen. After all,
‘the work there is very little. I would
suggest that the salary of the Deputy
Chairman should not be there. He
should continue to draw the allow-
ances that he is drawing at present.
“That would go to save some money.
‘We need not go into the general ques-
tion of economy or the reduction: of
salaries. But, it cannot be denied
that even a pie saved in this way
will help us to do something towards
the relief of many problems which
face the country today. It is from
that point of view that I would
appeal to the Law Minister to con-
sider whether in the Council of States
also, these two officers should con-
‘tinue and whether the Deputy Chair-
man of the Council of States should
Eet the same salary as that of the

eputy Speaker of the House of
People.

We must not look at every question
from the party point of view. It is
a question of economy. It is a ques-
tion of doing justice. It is not a
question of prestige or dignity. I do
not know how our Deputy Ministers
feel when the Deputy-Speaker and
‘the Deputy Chairman are being given
a h:&her salary. But, then, that is
a different matter. I would like to
look at the question from an econo-

oint of view. There is not
enough work for the Deputy Chair-
man of the Council of States and he
should not be given this high salary.

Apart from that, you are aware of
my view that it {s “not necessary to
-continue the Council of States, Every-
body knows that Upper Houses are
not necessary. Even, as I understand,
the Congress party has issued some
kind of instructions and elicited
opinion, on the question whether

ere should be U per Houses. I am
in favour of abolishing the Council
of States and also the Upper Houses

tHe State legislatures as they do
not serve any purpose. I say that
there is not enough work for these
two officers in the Council of States
and that there is no need to give this
high salary to the Deputy Chairman.
In the case of the airman, he is
not only the Chairman of the Council

) 1 his is a pcint worth con-.
sidering. It is not a party question.

of States, but he is also the Vice-
President of our Republic. He t

sometimes to perform those duties.
That is a different -question. As
regards the Deputy-Chairman, he
should not at all be given a salary.

With these words, I close my
remarks.

st ko @o @fem (ATTR)
qarifr " RA, W F AvIM] WY
A,

Some Hon. Members: English.

Shri K. C. Sodhia: I am quite satis-
fled with this Bill after hearing the
various speeches made. It is a ques
tion of principle. I must clear the
wrong notions that have been ex-
pressed while dealing with this Bill.

_We are all for levelling down the
distinctions between the classes. It
is the main aim of the Congress
party. Our Communist friends and
other gentlemen also want to do the
same thing. But, their action is not
in consonance with their frofessions,
There are two ways of levelling
things. One is that people who are
sitting there should come down and
be here; another way is that (People
who are standing here should take
up ladders and go up. Our way of
levelling, as far as I can understand,
is that the common man in this coun-
try ought to be elevated from his
ﬁ;esent degraded position and should

placed in a better position. We
are trying to increase by all means
the average earnings of the poor
in this country. ‘

Shri K. K. Basu: And you start
with the Speaker and the Deputy-
Speaker.

Shri K. C. Sodhia: 1 am coming to
that.

It is said that the Speaker and the
Deputy-Speaker ought not to belong
to any party. My hon. friend Babu
Ram Narayan Singh said that there
should be no party politics and that
there should be no difference of
opinion. Well, 1 cannot conceive of
a time when this human society will
have no difference of opinion on any
question. We are going to reach a
stage when there will be differences,
an acute differences, regarding
policy and@ procedure. I cannot con-
ceive of a time when party rule
would be eliminated from our Par-
liament, and our administiation. It
was sald that the Speaker and the
Deputy-Speaker ought not to belong
to any party. I do not know whether
these people feel that they should
have no political opinion altogether.
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If that is their proposition, then, they
will have to go to the skies to find
out peoizle to occupy this Chair. I
say that belonging to a ﬁarty and
discharging the duties of these posts
in a manner which is desirable and
]t)ro%er, is quite possible. 1 was glad
0 hear from my hon. friend Babu
Ram Narayan Smg]g that at least
Shri Purushottam Das Tandon dis-
charged that duty in the best possible
way. There can be no one exception.
Those who say that there is only one
exception to the rule, have not seen
the whole thing. I =cay it is quite
%)ossiblq to discharge the duties of
he positions of Speaker and Deputy-
Speaker without resigning from the
party to which they belong. I am not
much enamoured about cutting the
" trappings and caps, as was sald by
an hon. Lady Member Jfrom the
opposite side. It depends upon the
persons who occupy this Chair,
whether they want to discharge their
duties in the proper way or not.
From my experience of the short
time that I have been here, I can say
that our Speaker and Deputy-Speaker
have done the job in the most fault-
less and most praiseworthy way.

As regards_the question of pay and
other amenities, in_these days of ris-
ing expediture, I do not know
whether any thing less than what has
been proposed in the Bill could keep
these dignitaries in the pogition in
which they ought to be placéd. There
may be some difference of about
Rs. 100 or 200 here or there. That
does not mdtter much. We should
not grudge the salary that is given
to 8 person. We should rather be
careful about the way in which he
discharges his work, as to how he
performs his work. Even if he
requires a little more salary, we
should not grudge that; we should be
glad to give it. Therefore on a matter
of principle, I do not find anything
that comes in the way of my sub-
scribing wholeheartedly to the Bill
before us a 1 support the Motion
wholeheartedly.

Mr. Chairman: Now, on the Agenda
there is the one-hour discussion re-
garding the new International Wheat

greement for the sugpl,v of wheat
at 2:05 dollars per bushel.

RENEWED INTERNATIONAL
WHEAT AGREEMENT

Mr. Chairman: Those . that had
given notice of moving for this dis-
cussion are:

Shri Tribhuan Narayan Singh,
Shri Radha Raman,
Shri Shree Narayan Das, ‘
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Pandit Munishwar Dutt
Upadhyay,

Shrimati Indira A. Maydeo, and

Shri Bhagwat Jha “Azad”.

Besides, I think, about four or five
other Members may like to partici-
pate. And this is only one hour's
discussion, and after that discussion
the hon. Minister, I understand, .is
likely to take about 15 to 20 minutes.
Therefore, I would fix the time as
ten minutes for those who have given
notice of this motion and five minutes
for others.

oft Ty owoy (feesft awie) : swnafa o
forg graee & 97 @ 9% ¥ gEEd
N agd faw e F & o7 QF
ser fear € 9% fawg s wgew W
g 13§ o faig &7 § gegATR
wan ¢ s gt gw Ty v wfige
N 4t fr gaer @ fawg o g 02
¥ fegsaa &1 gy fx.1 wg, aed
q% %2 ¥7 §a7 fear | @@a 9y AfER
frar & fx @ fawm #1 7gew e
£ R TgaE Ny 7w W fewg W
fipert wut wTF &

¥ qug TgS ATTH( $ATA ¢y fawa 9
Ay wem fr sward & wfed
arew gat & fo ox gawtar af &
graeq & gATL WA AT & IT FUATA
yfom d foe ) aF dwgre (frafw)
wTft & | 3 ST gAR N §rd
w gt wraw A § 1 dfer @
W17 1 g¥ 91 oM ¢ fr 3w wad
g miexm g =W H W &

The Minister of Food and Agricul-
ture (Shri Kidwai): May I intérrupt
e ed wa To rertamn infonmai
and we have sent him a full copy
of the Agreement. If the other Mem-
bers are not aware of it, then I am

sorry. We had one copy, and we
gsent it. ' '
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Some Hon. Members: We could not
ar.

Mr. Chairman: The position is this,
that the hon. Member who was
speaking said that he is not in posses-
sion of a copy of the Agreement. The
hon. Minister says that Mr. T. N.
Singh whose name appears first jn
the list of those who had asked for
the discussion, was supplied with a
copy of the terms of the Agreement.

Shri K. K. Basu (Diamond
Harbour): For collective use?

Shri Kidwali:
use,

Yes, for collective

.

Mr. Chairman: Let the hon. Mem-
ber proceed.

Shrli V. B. Gandhi (Bombay City
—North): Will the hon. Minister give
us the terms in brief so that the dis-
cussion may be helped.

Shri Kidwai: It is a very long docu-
ment, and one does not know in
what portion a particular Member is
interested.

S8hri Punnoose (Alleplpey): It is_not
a particular Member. It is the whole
House that is interested in the loss
that we have to sustain.

Shri. V. B. Gandhi: Is there a
minimum price provision there?

Shri Kidwai: In a few minutes, I
may say what the A&}'eement is.
When the International Wheat Agree-
ment was entered into last time, i.e.
four* years ago, the maximum price
was fixed at 180 dollar per bushe],
and the minimum prices—because it
was fenerally expected that prices
would come down—as follows:

1-50 dollars 'in the first year,
1'40 dollars in the second year,
1:30 dollars in the third year, and
1-20 dollars in the fourth year.

,But the prices always remained
high, i.e, the exporting countries had
to subsidise our imports. The rule
was that if the prices ranged between
the minimum and maximum, then
we will get at the market prices. If
the prices were higher than the
maximum, then the exporting coun-
tries would pay the difference. We
were allowed to purchase in the open
market, but we would pay only 180
dollars per bushel, and whatever
excess there was would be met by
the exporting country. If the prices
went down below the minimum, then

we will have to purchase at the
minimum price fixed: Last time we
entered into an agreement it was

o
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generally thought that the prices
would come down below the mini-
mum. Therefore, minimum prices
were regulated as 1'50 dollars in the
first year, 1:40 dollars in the second
‘vear, 1-30 dollars in the third year
and 120 dollars in the fourth year.
There was a similar experience. At
one time Burma Government had
offered us rice at very favourable
rates, but then they had stipulated
a certain price. That price was very
favourable, but our advisers thought
that these high prices would not be
maintained for long. Therefore, we
refused to enter into an agreement,
and we have had to pay a high price.
Similarly, today the market price in
the U.S.A. is 2:28 dollars. In Canada,
it is about 2.15 dollars. We are
required to pay the maximum price
ot 2'05 dojlars. Last time when we
entered into an agrcement, the maxi-
mum was 1.80 dollars, and over and
above that, we were asked to pay
.06 dollars per bushel for their
storage and other purposes because
they had guaranteed to supply. This
year, the maximum includes all the
other charges, Therefore, it is an in-

crease of 0.19 dollars, which is
cheaper than the present market
price, and whenever the market

price goes down from the maximum,
then we are required to pay only the
market price, except when it comes
down below the minimum price.
Then, of course, we will suffer.

\

Shri V. B, Gandhi: What is the
minimum price in this agreement?

Shri Kidwai: 1.55 dollars.

Shri Sarmah (Goalghat-Jorhat):
What is the maximum?

Shri Kidwal: 2.05 dollars. T

Shri Jhunjhunwala (Bha%alpur-
Central): We are not bound to pay
at 2.05 dollars?

Shri Kidwai: We will purchase at
the market rate. We are today pur-
chasing at the market price, but be-
cause the market price is .iugh. the
Governments of the exporting coun-
tries pay the difference. Similarly,
if the market price goes below the
minimum, then we will have to pay

the minimum price. That is the
agreement.
Shri Punnoose: On a point of

clarification, Sir. i

Mr. Chairman: If the whole time is
spent in this way, the Members may
not get an opportunity to speak. The
basis has becn given by him.

?
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126 P.SD.
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Shri S. N. Das (Darbhanga
Central): For the last two or three
months negotiations have been going
on between the exporting and im-
porting countries on the question of
the renewal of this International
Wheat Agrecment. It appears that
17 Governments have signed the
agreement, while others includin
the Government of the Unite
Kingdom which is the largest import-
ing country that has participated in
these negotiations, have been insist-
ing that the price of wheat under
this agreement should not be higher
than two dollars per bushel. India
has also been fighting for_ this, and
insisting on this price, along with
U.K. and other countries. From the
papers, it appeared that this agree-
ment would not be renewed, and
that there was a breakdown.

[MRr. DepuTy SPEAKFR in the Chair]

I do not know whether the inter-
national food situations, and the
stocks held by the different export-
ing countries, and the food prospects
for the coming year would justify
the renewal of this agreement. As a
layman, I feel that India also is not
in the position in which she was in
1949 and subsequent years. Our food
situation has improved. From the
statements made by the Food
Ministers, from time to time, it
appears that the stock position in our
country is satisfactory as also the
production of foodgrains. Therefore,
we thought that India should fight
for a lesser price. But abruptly we
came to know that India has signed
the agreement while UK. has not. In
view of the fact that UK. is the
largest importing country among the
participating countries—importing 30
per cent. of the total ol—we
thought, rather everyone thought..

Shri Kidwai: Not everyone.

Shri S. N. Das: May be. But there
is a feeling in the country,.Sir, that
there was no necessity at present....

. Shri Kidwai: That is not the feel-
ing.

Shri 8. N. Das: .... for this agree-
ment. Hon. Members of this Parlia-
ment would have liked that before
concluding this agreement, they
should have been consulted and the
osition clegred by the hon. the Food

inister. e the Members of Par-
liament have no impression as to
what were the internal and external
conditions, what were the prices pre-
vailing in the international wheat
market, and we do not know the
reasons which impelled the Govern-
ment of India to leave the Goverp-
ment of the UK...."

Shri Kidwal; In the lurch,
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Shri 8. N. Das: .... and sign this
agreement. So far as we know, in
international matters, at least in
economic matters, we have been just
siding with the Government of the
UK. I think, any importing country
would like that the price of wheat
should be decreased. America which
is the largest exporter,—the impres-
sion goes,—has compelied other im-
porting countries or rather broughf
some pressure to bear upon them to
agree to this price. As far as we
know the production this year in the
exporting countries as well as in the
Western European countries has in-
creased, and the European countries
which were importing from America
would import less this year. They
are not going to import the quantity
which they imported during the last
two years. And we ourselves also
are not going to import more than
1.5 million tons. In view of all these
facts, the Government should not
have been in a hurry to just sign
this pact. Therefore, 1 would like to
take this opportunity to request our
Food Minister to enlighten this House
regarding the reasons which impelled
the Government of India to enter
into this international wheat agree-
ment and the extent to which we
are going to import during these
three years.

From the agreement it appears
that it depends upon the importing
countries to import, but we have to
guarantee certain uantities of im-
port. If we demand certain quanti-
ties of wheat from thc international
pool, we have to pay the maximum
price. If there is no demand in our
country, the exporting countries will
compel us to buy certain quantities
of wheat at the maximum price.

The Minister of Agriculture (Dr.
P. S. Deshmukh): Minimum.

Shrl S. N, Das: In view of the
fluctuating prices and in view of the
recession that is going on in our
economic situation, I think it would
have becn better if the Government
had not signed this agreement. That
is my opinion. I would like to be
enlightened b{ the hon. Minister. 1
would not take long, but just state
that there is a feeling in this coun-
try, and it has also beea expressed
in certain newspapers, that the stand
taken by the Government of the UK,
is more reasonable than the stand
taken by the Government of India. 1
hope the hon. the Food Minister will
make a statement and clarify the
situation and remove these misappre-
hensiong as to the loss that the sign-
ing of this pact contails.

Shri Pannoose rose—
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Shri Kidwai: Sir, I have now only
20 minutes.

Mr. Deputy-Speaker: It will go up:
to 1-15. I will call the Minister at
1 o’clock.

Shri Kidwal: It will be too short.

Mr. .Deputy-Speaker: Then five
minutes more. r' Punnoose.

Shri Punnoose: Very disquieting
news has been appearing 1n the
ga_pers, as for instance in the

industan Standard of 24th April,
1963, that our country will have to
bear a loss of 9 crores of rupees by
this bargain. At a time when
Britain,. which is related to America
in several ways, is keeping out of
the Dbargain and offering only
Rs. 9-8-0 per bushel while Americg
demands Rs. 10, India has straight-
way walked into the trap. I would
like to know how and why these 9
crores of rupees we have to lose in
this bargain.

Then again, the existing wheat
agreement was signed by 46 coun-
tries, while only 24 countries have
joined the new agreement so far.

Shri K. K. Basu: 17.

Shri Punnocse: Some papers say
24. The reason is simnle. Thr ex-
orting countries have produced
oublr the quantity they produced
last year. So Governmernt of India

~could have writed a bit and bar-

ained. But 1 think they sometimes
orget what type of people they  ave
d aﬁing with on the other side. Now,
it is not too late, I hope because this
agreement cannot be binding unless
it is ratified by Government of India.

Shri Kidwai: That is correct.

Shri Punnoose: So we - have to
stand up and show them that we
also have got some kind of backbone.
This is the time for that.

Shrl K. K. Basu: ‘With regard to
what the Minister said in his inter-
ruption, I would like to knce:r
whether the actual price went dow %
to the minimum level and the export
ing countries had to pay for it in the
last four years.

Shri Kidwal: Again there is some
misapprehension.

Shri K. K. Basu: The Minister
wanted to justify the position—if
there is a likelihood of the thing
coming down and the exportin
countries having to pay for it,
would like to know on how many
occasions in the last four years the
exporting countries had to pay.
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Shri Kidwal: The question has been
perverted. Therefore, I will not
answer it.

Mr. Deputy-Speaker: Let him
finish.

Shri K. K. Basu: The other point
—this has already been referred to
by previous speakers—is whether in
view of the abundance of production,
as revealed by statistics given by
many economic journals, the Govern-
ment has ascertained the internal
market price in the major exporting
countries and also in the other coun-
tries outside this pool, and whether
Government has tried to go to other
markets, apart from these American-
dominated exporting countries.

Then another point which has come
out in the papers and which the
Minister wanted to justify was that
these 6 cents. whiéh used to be paid
for storage, etc. was now going to be
included. But one of the conditions
is that there should be immediate
delivery. Is there any time-limit
within which to arrange for shipping,
because in view of this ‘immediate’
delivery clause we might be asked
to pa¥ for damages. Then about the
total loss, some papers say it will be
9 crores and some say it will be 7 or
8 crores. I would like to know what
the Government expect will be the
loss in view of the enhanced price.
I would also like to know who are
the new participating countries and
the period for which we are going
to bind ourselves under this inter-
national wheat agreement. These are
the points I would like the Minister
to answer. ’

Shri Damodara Menon (Kozhi-
kode): I would like the hon. Minister
to answer one or two questions. When
the hon. Member Mr. Basu put a

uestion, the hon. Minister said that
it was perverted. So I would put it
in another way.

Shri Kidwal: Yes. I hope it will
not be perverted.

Shri Damodara Menon: The hon.
Minister- stated in his explanation
that we have fixed a minimum in that
agreement and when the price went
below the minimum, the importing
countries were to pay the price at the
minimum rate.

Shri Kidwai: That is true.

Shri Damodara Menon: That means
that they have to make good the
difference and that was a loss. I
would like the hon. Minister to give
me some idea as to the loss we sus-
tained as a result of making good
this difference.

-the mjnimum
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Shri Kidwal: In the last four years?

Shri Damodari Menon: No, not in
the last four years.

Shri Kidwai: I do not think we
suffered any loss.

Shri Damodarar Menon: The hon.
Minister said that especially last year
the prices went down below the
minimum.

Shri Kidwai: Last year? No; 1
sajd that it remained always above
the maximum and therefore we were
always gainers. '

_Shrl‘ K. K. Basu: Let us know the
gain or loss we had.

Shri D_aniodara Menon: Regarding
price, there were
occasions. . ..

Shri Kidwai: No; up to now there
were no such . occasions.

Shri Damodara Menon: I want the
hon. Minister to tell me what were
the reasons that weighed with the
Government of UK. to keep out of
this agreement now.

Shri Kidwai: Anybody may try his
guess and I will try mine.

Shri Damodara Menon: Is there any
prospect of the price of wheat going
down in the market now because
most of the countries are Froducin.g
more and the prospect of war 1s
receding? Did the Government of
India try other markets? Where was
the hurry for the Government of
India to enter into this agreement?

Shri V. B. Gandhi: I was one of
the signatories to this requisition.
Now, I see that we would have done
better to have postponed this debate
by a few days because today, I under-
stand, happens to be the last day on
which it is possible yet for reat
Britain to decide whether or not to
affix its signature to the International
Wheat Agreement. And, therefore,
the present debate is going to appear
somewhat unreal, for after all, what
is the debate based on? Now, Great
Britain refuses to accept the price of
2 dollars and 5 cents per bushel.
Supposing, Great Britain had accept-
ed the price of 2 dollars and 5 cents,
we all would probably have come
to the conclusion that that was the
right price to pay and this debate
would never have come.

Shri Kidwal: That is correct5

Shri A. M. Thomas (Ernakulam):
Then the question of Anglo-American
bloc will arise,
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Shri V. B. Gandhi: Now I want to
begin by saying that I whole-hearted-
ly support the stand taken by our
Government and that for two reasons.
For one reason because I do not
believe that we are really having a
bad bargain and we certainly do not
want to join Great Britain if Great
Britain wants to take a gamble.

Shri Kidwal: Yes.

Shri V. B. Gandhi: The second
reason for which I support the ctand
taken by the Government is that they
are supporting the idea of inter-
national agreements on commodities.

Thig is the first big international
experiment in the history of the
world. The last agreement was a

result of 7 international conferences
and I am very glad that nothing is
being done to harm this experiment
and this experiment is going to be
continued.

Now 1.come to the question raised
by Mr. Basu. Mr. Basu wanted to
know how much we lost or gained
out of the last agreement. We
actually gained, taking an average of
our purchases as 14 million bushels
a year for the last 4 years at one
dollar and 80 cents, and the average
price during all these four years was
always about 2 dollars and 10 cents
—it sometimes reached $2.20—and as
the hon. Minister says, it is today
82.28—but even taking it as $2.10.
every year about 4 lakhs dollars, that
is, practically 20 lakhs of rupees for
the last 4 years.

Shri Kidwai: Ten times.

Dr. P. S. Deshmukh: Four crores
of rupees.

Shri V. B. Gandhi: That is really
the position. Something is said about
abundance of supply.

If this abundance theory is really
worth entertaining. then how can we
reconcile the fact that even Great
Britain is willing to pay 20 cents
more per bushel? It is going to pay
90 cents and that itself should make
us think how far there is truth in
this abundance of supply theory. Now,
what are the real facts? This
abundance is more superflcial than
real, Last year's exportable surplus
produced in the exporting countries
was 66 milllion bushels, and the cur-
rept year’s is expected to be of the
order of 46 million bushels. that is to
say, a decline of 20 million busheis.
The position may be very nearly what
it was last year, because of the fact
that at the end of the current year
we shall have a stock of 34 million
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bushels as compared to 16 million
bushels stock last year. So, the posi-
tion may be very nearly what it was
last year, but certainly it is not a
position of any great extra-abundance.

1

'

For all these reasons, 1 whole-
heartedly support the stand taken by
our Government.

Shri T. K. Chaudhuri (Berhampore):
I am hardly impressed by Britain not
signing the agreement and I would
not be impressed if Britain decides
to sign the agreement today, because
of the fact that Britain has in either
case her own axe to grind. The
House might khow—or, it may not
also know—that this price of 2 dollar
and 5 cents has been the result of the
Farm Support Programme of the
United States Government and Bri-
tain wants the United States in return
to consider favourably the Sterling
Area support programmes for rubber.
cocoa and other things. Thus, there
is a bargaining tug-of-war going on
between Britain and America. Our
query to the Government is whether
they -have made an assessment of the
international stock position before
they agreed to the higher price
demanded by U.S.A. I am not very
much impressed by the figures just
now cited by Dr. Gandhi. I have
other fijgures with me. The inter-
national stock position in 1852-53 in
the four exporting countries of the
world, viz. the UK., Australia, Canada
and Argentina—of course, Argentina
was not in the international wheat
agreement—was 16 million tons. This
year, up* to June it i: expected to be
34 million tons. In June 1954, it is
expected that it would be 30 million
tons., This stock position can be
ascertained authoritatively. The hon.
Minister has avenues to ascertain it.
Tn view of this stock position. I want
to know whether Government have
made a proper assessment thereof and
whether they have utilised our posi-
tion as one of the vrincipal buvers in
the world market in having a voice
in fixing the world wheat agreement
nrices irrespertive of the Farm Suo-
nort Prices of the United States or the
hareainine  position taken un  bv
Rritain. Have we moved indenendent-
ly and ascertained prices from other
countrics which are not in the agree-
ment. say. Argentina, Russin or
China? If we have done all this. I
would be satisfled.

ft fertfen (@) & wars
fad gaar & fr = Y wrfofe a7
wifafeter Y smaw fr m's wiife
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Shri Kidwai: I think that some of
the Members who have taken part .n
the discussion are not well aware of
the conditions under which wheat has
been purchased. Earlier, when ex-
plaining the terms of the agreement,
1 had stated that once the Burma
Government had offered us rice on
very, very favourable terms, and the
price would not have been half ot
what we are paying today. But they
wanted a long-term agreement—an
agreement for about six or seven
years. Our experts who smell some-
thing in everylhing heard that the
price of rice was going down and so
they,advised, “Why should we commit
ourselves for this seven year period?”
The prices that we have been paying
now show how mistaken our experts
were.

\

Since  this Conference for reviewing
the Wheat Agreement started in
England last year we and Britain
have been working in complete agree-
ment. We resisted every attempt of
the exporting countries to raise the
price so much so that the London
Conference was abandoned. Then the
Conference re-assembled ahd again we
and Britain started working in com-
plete agreement and worked so till
the Conference reached a decision. It
reached a decision that the- export-
ing countries will fix the maximum
price at 2.05 dollars. Then we parted.
I think hon. Members must have
noticed that only seventeen countries
at first signed the agreement, and that
neither Britain nor India did it. One
news agency also reported from
Washington that India and Britain
were not signing the agreement. Bul
we considered the pros and cons of
this matter here and thought it would
be 2dvantageous to sign the agree.
ment. .

Since the Conservative Government
came into power in Britain, they are
giving up all the State trading and
passing their trade to private mer-
chants. They are withdrawing all the
subsidies and though I have no means
of knowing it, my guess is that they
are going to leave the wheat trade
also to private merchants. Therefore
theyt have not entered into this Agree-
ment.

Now I have got the open market
nrices of the last four years during
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which this Agreement has been in
operation, The minimum price in
1950 was 2-17 dollars. That was the
minimum price of the new crop in
1950 and according to quality the
price was higher. The highest was I
think 2.34 dollars. According to this
Agreement, the quantities we had
agreed to, were purchased at 1.80
dollars and whatever difterence there
was was paid in the United States by
the United States Government. At
that time also people thought that
prices would come down; theiefore,
the minimum price was brought down
from 1.50 dollars to 1.20 dollars. But
what do we filnd? Next year the
minimum price at which wheat was
available was 2.26 dollars, that is a
rise of 9 cents. Therefore we were
gawmers. Next year, that is in 1952
the minimum price was 2.34 dollars,
which is a further rise. This year.
that is in 1952-53 the minimum price
at which it was available was 2'44
dollars. In spite of the accumulating
stocks we would have paid higher and
higher prices every year, but for this
Agreement. This agreement entitled
us to pay the maximum prices accord-
ing to the agreement, that is 1.80
dollars and the balance was paid by
the Governments of the exporting
countries.

1 pM.

We must in this connection remem-
ber that the United States has got a
policy of price support. Whatever be
the lowest price the United States
Government will pay to the wheat
producer 2.21 dollars. So long as that
price support is there these high
prices will continue, because nobody
there will sell at a lower price than
the price paid to the producer. The
price support is, to continue for
another two years. Therefore, in the
next two years there is no likelihood
of the prices coming down: ~It is true
that the United Kingdom has not
entered into the Agreement. The
United Kingdom was the highest con-
sumer, but the wheat consumption
will continue. If U.K, will not pur-
chase according to this agreement then
the UK. merchants will purchase it
in the open market. So long as U.S.A.
which is the largest producer, has
this price support policy that price
will continue. This is the main
reason why, although we did not sign
the agreement on the opening day, we
considered it and decided here to sign
it. It is still said that we may not
ratify it. It is open to us. But I have
not heard anything in_ this House
which could lead us to hope that we
can get it elsewhere at cheaper rates.
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[Shri Kidwai]

A friend spoke of Argentine and of
Russia. 1 have been irying to contaci
Russia, [ have contacted the Russiun
Embassy. ‘I'wo years ago there was
a .barter agreement with them,
Although it was stated here by a
Member on this side that we gou
wheat from Russia cheaper than from
U.S.A,, it was not correct. Russia in-
sisted that they wouid send wheat to
us at the open market rate of the
U.S.A. and they would take from us,
in barter, things at our price, not at
the world price. At that time we
needed wheat very badly and we
accepted 1t. We lost more in that deal
than in the other deal with the U.S.A.
or other Governments. :

But this year I said I am prepuared
to enter into a long-term agreement
with Russia, for supplying us for the
next flve years 1 million tons of wheat;
but the prices will not be tht inter-
national prices. I said that the prices
will be the internal prices of East
Punjab. The open market internal
price of East Punjab I offered, and in
lieu, we said we will supply them
whatever they required, without any
restriction, at our internal prices.
That offer was made first through
some friends, then officially, snd I
think more than a month has passed.
We have not heard.about it. It seems
there is some mentjon of it in Mescow.
because we received a cable from our
Ambassador there wanting us to send
to him the details of our offer. This
.Is the position.

If Members - s#ill think that we are
entering into a bad bargain, we are
prepared to accept it. But we will be
held responsible—if later on we do not
find wheat at this price. As a matter
of fact, we do not neced much import
of wheat. It is on account of the
shortage of rice that we are importing
it. 1T was in Burma recently and
I said: when your prices come down
below the wheat prices we will stop
importing wheat, we will switch on
to rice. But so long as the present
international price continues, so long
as the U.S.A. Price Support Policy
continues, I do not think we will be a
gaineq if we do_not enter into this

argain. Why Britain has done it I
‘do not know, because whatever we
agreed to we were constantly in con-
sultation and we differed only in con-
sidering whether we should sign it or
not. We here decided to sign. They
want to pass on the trade also to pri-
vate merchants and stop paying ony
subsidy. Now, the average income of
4 man in England is much higher than
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ours. They can afford to pay a little
higher price but is there any Member
in this House who can say that we
can also take that risk and force our
consumers to pay a higher price. 1
think the price that we are charging
is high. I would try to reduce it this
year, We have reduced it by one
rupee. Let us hope that, in spite of
this price being high, we will be able
to reduce it by another rupee next
year. But if we do not get this
assured price, there is the guarantee
price. Supposing next year, the open
market price in U.S.A. is lower than
this price. Then we will have to pay
only the open market price. We will
be in a loss only when the open
market price is below the minimum
price. Then we will be required to
pay more. That is not going to
happen in the course of two years so
long as the food policy continues.
There is such a large margin between
the present open prices and the
minimum prices that I do not think
it is going to come in the next four
years. :

Shri K. K. Basu: May I know the
period?

Shri Kidwai: Threc years.
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